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RAJYA SABHA 

Friday, the 7th February, 2025 / 18 Magha, 1946 (Saka) 

The House met at eleven of the clock, 
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI) in the Chair. 

PAPERS LAID ON THE TABLE 

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Papers to be laid on the Table. 

Report and Accounts (2023-24) of the Tobacco Board, Guntur, Andhra Pradesh and 
related papers 

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND 
BROADCASTING; AND THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. L. MURUGAN): Sir, on behalf of my colleague, Shri 
Jitin Prasada, I lay on the Table— 
(1) A copy each (in English and Hindi) of the following papers, under
sub-section  (3) of Section 22 of the Tobacco Board Act, 1975:-

(a) Annual Report and Accounts of the Tobacco Board, Guntur, Andhra
Pradesh, for the year 2023-24, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Board.
(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) above

[Placed in Library. See No. L. T. 2109/18/25] 

I. Notifications of the Ministry of Agriculture and Farmers Welfare
II. Reports and Accounts (2023-24) of SFAC, New Delhi and NIPHM, Hyderabad

and related papers

कृिष एवं िकसान कÊयाण मंतर्ालय मȂ राज्य मंतर्ी (Ǜी भागीरथ चौधरी) : महोदय, मȅ िनÇनिलिखत 
पतर् सभा पटल पर रखता हँू:- 

I. A copy each (in English and Hindi) of the following Notifications of the Ministry
of Agriculture and Farmers Welfare (Department of Agriculture and Farmers Welfare),



issued under sub-section (1) of Section 3 of the Destructive Insects and Pests 
Act, 1914: - 

(1) S.O. 4916(E)., dated the 13th November, 2024, publishing the Plant
Quarantine (Regulation of Import into India) (Fifteenth Amendment)
Order, 2024.

(2) S.O. 4995(E)., dated the 20th November, 2024, publishing the Plant
Quarantine (Regulation of Import into India) (Sixteenth Amendment)
Order, 2024.

[Placed in Library. For (1) to (2), See No. L. T. 2116/18/25] 

II. A copy each (in English and Hindi) of the following papers: -
(i) (a) Annual Report and Accounts of the Small Farmers’ Agri-business

Consortium (SFAC), New Delhi, for the year 2023-24, together with the 
Auditor's Report on the Accounts.     

(b) Review by Government on the working of the above Consortium.
(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L. T. 2113/18/25] 

(ii)(a) Annual Report of the National Institute of Plant Health Management, 
(NIPHM), Hyderabad, Telangana, for the year 2023-24. 

(b) Annual Accounts of the National Institute of Plant Health Management,
(NIPHM), Hydeabad, Telangana, for the year 2023-24, and the Audit
Report thereon.

(c) Review by Government on the working of the above institute.
(d) Statement giving reasons for the delay in laying the papers mentioned

at (a) and (b) above.                   [Placed in Library. See No. L. T. 2114/18/25]

Accounts (2022-23) of RPCAU, Pusa, Samastipur, Bihar and related papers 

कृिष एवं िकसान कÊयाण मंतर्ालय मȂ राज्य मंतर्ी (Ǜी भागीरथ चौधरी): महोदय, मȅ िनÇनिलिखत 
पतर् सभा पटल पर रखता हँू:- 
(1) A copy each (in English and Hindi) of the following papers, under
sub-section (4) of Section 31 of the Dr. Rajendra Prasad Central Agricultural
University Act, 2016: -

2 [ RAJYA SABHA ]



(a) Annual Accounts of the Dr. Rajendra Prasad Central Agricultural University
(RPCAU), Pusa, Samastipur, Bihar, for the year 2022-23, and the Audit
Report thereon.

(b) Review by Government on the working of the above University.
(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) above.

[Placed in Library. See  No. L. T. 2127/18/25] 

I. Notifications of the Ministry of Railways
II. Report (2023-24) on the Progress made in the intake of  Scheduled Castes and

Scheduled Tribes against vacancies reserved for them in the Railways and
related papers

III. Report and Accounts (2023-24) of NMPPB, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAVNEET 
SINGH): Sir, I lay on the Table— 
I. (i)   A copy (in English and Hindi) of the Ministry of Railways Notification No.

G.S.R. 725(E)., dated the 19th December, 2024, publishing the Railway 
Claims Tribunal (Procedure)Amendment Rules, 2024, under sub-section (3) 
of Section 30 of the Railway Claims TribunalAct, 1987. 

[Placed in Library. See No. L. T. 2055/18/25] 

(ii) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Railways, under Section 199 of the Railways Act, 1989:-

(1) G.S.R. 778(E)., dated the 23rd December, 2024, publishing the Indian
Railways (Open Lines) General (Second Amendment) Rules, 2024.

(2) G.S.R. 01(E)., dated the 1st January, 2025, publishing the Indian
Railways (Open Lines) General (Third Amendment) Rules, 2024.

[Placed in Library. For (1) and (2), See No. L. T. 2054/18/25] 

(iii) A copy (in English and Hindi) of the Ministry of Railways Notification No.
G.S.R. 80(E)., dated the 28th January, 2025, publishing the Kolkata Metro
Railway General (First Amendment) Rules, 2025, under Section 199 of the
Railways Act, 1989 and under sub-section (3) of Section 22 of the Calcutta
Metro Railway (Operations and Maintenance) Temporary Provisions Act,
1985.

[Placed in Library. See No. L. T. 2054/18/25] 
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II.       A copy each (in English and Hindi) of the following papers: - 
 

(a) Report on the Progress made in the intake of Scheduled Castes and 
Scheduled Tribes against vacancies reserved for them in recruitment and 
promotion categories on the Railways, for the year 2023-24 (for the year 
ending 31st March, 2024). 

(b) Statement giving reasons for the delay in laying the paper mentioned at (a) 
above. 

[Placed in Library. See No. L. T. 2053/18/25] 

 
III. A copy each (in English and Hindi) of the following papers: - 

 
(a)  Annual Report and Accounts of the National Meat and Poultry Processing 

Board (NMPPB), New Delhi, for the year 2023-24, together with the 
Auditor's Report on the Accounts.     

(b)  Review by Government on the working of the above Board. 
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above. 
[Placed in Library. See No. L. T. 1991/18/25] 

 
 

 
REGARDING NOTICES RECEIVED UNDER RULE 267 

 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी): माननीय सदÎयगण, माननीय सभापित जी को डा. जॉन 
िĤटास से िनयम 267 के तहत एक नोिटस ĢाÃत हुआ है, िजसमȂ सयुंƪ राज्य अमेिरका ǎारा एक 
सैन्य िवमान से भारतीय नागिरकȗ के िनवार्सन पर चचार् की मागं की गई है।  माननीय सदÎय, इस 
मामले को कल, यानी गुरुवार, 6 फरवरी, 2025 को पहले ही िवÎतार से उठाया जा चुका है और 
इस सबंधं मȂ माननीय िवदेश मंतर्ी ǎारा एक Îवतः सजं्ञान बयान भी िदया गया था।  तब एक 
अपवाद भी बनाया गया था, िजसमȂ सदÎयȗ को इस मामले पर ÎपÍटीकरण मागंने की अनुमित दी 
गई थी, िजसका माननीय मंतर्ी महोदय जवाब भी दे चुके हȅ।  माननीय सदÎय, 8 िदसबंर, 2022 
और 19 िदसबंर, 2022 को िनयम 267 पर सहमत सभापित जी के िवÎतृत फैसले को आप याद कर 
सकते हȅ, िजसे कई बार दोहराया भी गया है।  Ǜी सजंय िंसह से कल ĢाÃत एक और नोिटस time 
barred है, इसिलए उस पर िवचार नहीं िकया गया है।  चूंिक डा. जॉन िĤटास का नोिटस 
सभापित जी ǎारा िदए गए िनदȃशȗ के अनुरूप नहीं है, इसिलए इसे Îवीकार करने मȂ मȅ असमथर् हँू, 
धन्यवाद।   
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 सभापीठ की अनुमित से उठाए गए मामले, डा .मेधा िवǛाम कुलकणीर्। 
 

 
 

MATTERS RAISED WITH PERMISSION 
 

Concern over rising road accidents in Pune 
 

DR. MEDHA VISHRAM KULKARNI (Maharashtra): Sir, this is regarding rising road 
accidents in Pune. I rise to draw the attention of this august House to the alarming 
rise in road accidents in Pune city. In 2024, Pune recorded 1,400 road accidents, 
resulting 320 fatalities. Also, the total number of road accidents has increased as 
compared to the previous year.  In 2024, about 174 two-wheeler riders lost their lives 
in road accidents due to rash driving, over-speeding and non-compliance of norms. 
Now there are 25 pro-accident zones identified by Pune police. Several factors 
contribute to this crisis including poor road conditions, obstacles of ongoing 
construction work, illegal encroachments, reckless driving, over-speeding, drunk 
driving, triple-seat or even four-seat riding on two-wheelers, driving on footpaths, 
lack of enforcement of traffic, etc. The Bombay High Court has already taken note of 
Pune’s worsening traffic conditions and directed Pune Commissioner to take 
corrective measures. The Police Commissioner and Pune Municipal Commissioner 
have initiated steps to address traffic congestion and improve road safety.                                           
 However, the rising number of accidents indicates that more urgent and 
stricter action is required.  In one place near Wagholi, a drunken driver of a dumper 
crushed nine workers who were sleeping on footpath.  On Gangadham Road, a 
dumper crushed a lady who was going on a two-wheeler.  You all must be knowing 
about Porsche car accident by a drunken teenager car driver in the midnight.  Food 
delivery boy was crushed in another such accident.  The truck which was coming 
from a wrong side crushed many lives.  School-going children, senior citizens, 
pedestrians, office-going persons using two-wheelers, no one is safe on Pune's 
roads.  My opinion is, stricter action is required to prevent further loss of lives.  For 
that, deployment of more traffic personnel and an AI-based CCTV surveillance at 
accident-prone zones, improvement of road conditions and completion of 
construction work in a time-bound manner, intensified actions against violation of 
rules, launching of extensive public awareness campaign, implementation of harsher 
penalties are all required. Hon. Vice-Chairman, Sir, I request the Government to 
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prioritize road safety and take immediate corrective measures to prevent further loss 
of innocent lives.  Thank you, Sir. 

                       
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI):  Thank you Kulkarniji.  The 
following hon. Members associated themselves with the matter raised by hon. 
Member, Dr. Medha Vishram Kulkarni: Dr. Fauzia Khan (Maharashtra), Shri Maharaja 
Sanajaoba Leishemba (Manipur), Shri Dhananjay Bhimrao Mahadik (Maharashtra), 
Shri Dorjee Tshering Lepcha (Sikkim), Shri Sandosh Kumar P (Kerala), Dr. Sasmit 
Patra (Odisha) and Shri M. Mohamed Abdulla (Tamil Nadu). 
 Now, Dr. Fauzia Khan on ‘Concern over rising of Guillain-Barre Syndrome 
cases in Maharashtra.’  
 

Concern over rise in cases of Guillain-Barre Syndrome in Maharashtra 
 

DR. FAUZIA KHAN (Maharashtra):  Sir, I bring to the attention of this House the 
alarming surge in Guillain-Barre Syndrome cases in Maharashtra.  As per the latest 
reports, the State has recorded 163 suspected cases with 127 confirmed and 28 
patients requiring ventilator support.  This sharp rise in failure in the public health 
response exposes gaps in timely diagnosis of the disease and medical preparedness.  
The State Government has failed to take swift action.  Hospitals remain inadequately 
equipped with essential medicines like Immunoglobulin therapy, ventilator shortages 
and persistent district healthcare hospitals.  Sir, the absence of a coordinated 
response from municipal and State health authorities has left patients, particularly 
from rural and economically weaker backgrounds, struggling for treatment.  It is 
unacceptable that Maharashtra, one of the most developed States of the country, 
continues to witness such lapses in public health infrastructure.  The city 
administration has neither conducted adequate awareness camps nor implemented 
proactive measures to prevent the spread of this disorder.   The failure to act 
decisively has aggravated the crisis leaving affected families in distress.   

I urge the Union Government to intervene immediately in the following ways:  
No.1, Deploying a central medical response team to assess and manage the 
outbreak; No.2, Ensuring immediate supply of medicines, ventilators and critical care 
support; No.3, Providing financial aid to affected families and initiating free treatment 
programs for those in need.  Next, Sir, conducting an independent audit of the public 
health response of Maharashtra and holding those responsible/accountable and 
strengthening disease surveillance to prevent future outbreaks.  This crisis demands 
immediate action. The inaction of the State Government has already endangered lives 
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and further delay will only worsen the situation.  I call upon the Union Health Ministry 
to take urgent steps to contain this outbreak and ensure that such negligence is not 
repeated.  Thank you, Sir.     

                                                                            
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI):  Thank you Dr. Fauzia Khan.  
The following hon. Members associated themselves with the matter raised by hon. 
Member, Dr. Fauzia Khan: Shri A.A. Rahim (Kerala), Dr. Sasmit Patra (Odisha), 
Shrimati Mahua Maji (Jharkhand), Shri Prakash Chik Baraik (West Bengal), Dr. John 
Brittas (Kerala), Shri Sandosh Kumar P (Kerala), Shri Ritabrata Banerjee (West 
Bengal), Dr. V. Sivadasan (Kerala), Shrimati Jebi Mather Hisham (Kerala), Shri P. 
P. Suneer (Kerala) and Shri M. Mohamed Abdulla (Tamil Nadu).    
   Now, Shri Dhairyashil Mohan Patil on ‘Demand to establish skill development 
centres for comprehensive industrial development of Raigarh District.’ Shri Dhairyashil 
MohanPatil; not present.The next speaker is Shri Sanjeev Arora- Need to address the 
problems faced by Bicycle Manufacturing Sector. 
 

Need to address the problems faced by Bicycle manufacturing sector 
 

SHRI SANJEEV ARORA (Punjab): Sir, I rise to draw the attention of the Government 
towards most healthy, environment-friendly, meant for masses transportation, that 
is, bicycles. The industry is going through some tough times and some issues need to 
be addressed by the concerned Ministries at the earliest possible. Sir, there should be 
uniform GST on bicycle and bicycle-parts. Currently, bicycle parts attract 18 per cent 
GST. Non-electric bicycles attract 12 per cent GST and electric bicycles attract 5 per 
cent GST. The fragmented GST structure burdens the manufacturers, discourages 
domestic production and creates unnecessary financial hurdles. A uniform GST rate 
of 5 per cent is required to support growth of this environment-sustainable mode of 
transport. Cycles meant for handicapped persons should be made GST-free. These 
rates need to be applicable from bicycle parts to the final production.  

Sir, renewal of Bicycle Development Council, under DPIIT of the Ministry of 
Commerce, has been pending since 2021. This inter-ministerial body plays a vital role 
in coordinating efforts among Ministries and manufacturers to strengthen the bicycle 
industry. The delay in renewal of this body is hampering strategic growth and 
innovation of this sector. As already mentioned, bicycles are crucial not only as an 
affordable means of transport, but also in advancing our sustainability and health 
objectives.  
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I urge the concerned Ministries to address these issues urgently, streamline 
projects and facilitate the industry’s growth for the benefit of the common wealth and 
the nation as a whole. Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): The following hon. Members 
associated themselves with the matter raised by Shri Sanjeev Arora: Dr. John Brittas 
(Kerala), Shri A. A. Rahim (Kerala), Shri Sandosh Kumar P (Kerala), Shri Haris 
Beeran (Kerala), Shrimati Jebi Mather Hisham (Kerala), Shri P. P. Suneer (Kerala), 
Shri  Prakash  Chik  Baraik  (West Bengal),  Shri  Saket  Gokhale (West Bengal), 
Shri  Ritabrata  Banerjee  (West Bengal),  Dr.  Fauzia  Khan  (Maharashtra), 
Shrimati Mahua Maji (Jharkhand), Dr. Sasmit Patra (Odisha) and Shri M. Mohamed 
Abdulla (Tamil Nadu).         

The next speaker is Shri Manoj Kumar Jha- Concern over rising income 
inequality and weakening of Social Welfare Programs. 

Concern over rising Income Inequality and weakening of Social Welfare Programs 

Ģो .मनोज कुमार झा (िबहार) :  माननीय उपसभाध्यक्ष महोदय, मुझे अपनी बात रखने का मौका 
देने के िलए आपका बहुत-बहुत शुिकर्या। महोदय, मेरे िलए बेहद खुशी की बात है िक मुझे यह 
मौका िमला है, इसके िलए आपका धन्यवाद, और मȅ धन्यवाद इसिलए भी करना चाहता हंू क्यȗिक 
माननीय िवǄ मंतर्ी महोदया भी हमारे समक्ष मौजूद हȅ। महोदय, बीते कुछ वषș मȂ हमने इस ĢÌन 
को सदन मȂ लगातार उठाया है और यह ĢÌन िसफर्  मेरा नहीं है, बिÊक सभी  से जुड़ा ĢÌन है। 

महोदय, आय की असमानता हमारे जीवन के कई पहलुओं को Ģभािवत कर रही है। अगर 
मȅ खास तौर पर कहंू िक अरबपित, खरबपितयȗ की सखं्या मȂ बढ़ोतरी हो रही है, तो उससे कोई 
गुरेज़ नहीं है, लेिकन उसके ठीक बरक्स, जो शापर् िडक्लाइन है - िमिडल इन्कम गर्ुप, लोअर 
इन्कम गर्ुप और खास करके जो असगंिठत के्षतर् का मामला है, उस सबंधं मȂ मेरा आपके माध्यम से 
अपनी सरकार से यह भी कहना है िक कोिवड के पÌचात इस Ģिकर्या मȂ और भी तेजी आई है।  
आय के असमान िवतरण के ĢÌन पर इकोनॉमी की जो एक शेप है, उसमȂ एक Ģभ ुवगर्, िजसे हम 
एलीट वगर् कहते हȅ, उस Ģभ ुवगर् की आय मȂ बेतहाशा बढ़ोतरी हुई है, लेिकन अगर आप उसके 
अनुपात मȂ देखȂ, तो जो एक सामान्य हािशये के समूह हȅ या जो हमारा विकȊ ग क्लास है, उसकी 
आय मȂ लगातार इस Ģकार की िगरावट देखी जा रही है, जो एक िंचता का िवषय है।  

महोदय, आय का असमान िवतरण िसफर्  इकोनॉमी को Ģभािवत नहीं करता है, बिÊक 
सोशल Îटैिबिलटी को भी Ģभािवत करता है, वह डेमोकेर्सी को भी Ģभािवत करता है।  हम सब 
कहीं न कहीं पाते हȅ िक जब पूजंी का सकंȂ दर्ण होता है, तो पूजंी राजनीित को भी िनधार्िरत करने 
लगती है और जब राजनीित को पूजंी िनधार्िरत करती है, तो मȅ समझता हंू िक उससे िनकलना हम 
सबकी सामूिहक िजÇमेवारी है।  
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महोदय, मȅ एक और चीज़ कहना चाहंूगा िक आय के असमान िवतरण का ÎवाÎथ्य जैसे 
िवषयȗ पर भी असर पड़ता है, िशक्षा पर भी असर पड़ता है। मȅ सदन को आगाह करता रहा हंू िक 
अगर हमने इसके िलए कठोर और तात्कािलक फैसले नहीं िलए, तो हम एक ज्वालामुखी के ढेर 
पर बठेै हुए हȅ।  

महोदय,  मȅ आिखर मȂ कहंूगा िक आिर्टकल 38 और आिर्टकल 39 का सजं्ञान लȂ। मȅ कहंूगा 
िक खास कर आिर्टकल 39, क्लाज़ ‘सी’ -that the operation of the economic system does 
not result in the concentration of wealth and means of production to the common 
detriment. That is my request to you and to the Government. Thank you very much, 
Sir. 

 
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): The following hon. Members 
associated themselves with the matter raised by Shri Manoj Kumar Jha: Dr. John 
Brittas (Kerala), Dr. V. Sivadasan (Kerala), Shri P. P. Suneer (Kerala), Shri Jose K. 
Mani (Kerala),  Shri  A.  A.  Rahim  (Kerala),  Shri  Sandosh  Kumar  P  (Kerala), 
Shri Haris Beeran (Kerala), Shri Prakash Chik Baraik (West Bengal), Shri Saket 
Gokhale (West Bengal), Shri Ritabrata Banerjee (West Bengal), Shri Sanjay Yadav 
(Bihar),  Dr.  Fauzia  Khan  (Maharashtra),  Shrimati  Mahua  Maji  (Jharkhand),  
Shri Sujeet Kumar (Odisha), Dr. Sasmit Patra (Odisha) and Shri M. Mohamed 
Abdulla (Tamil Nadu). 
 
Demand to provide funds for the research and development of low-cost gene therapy 

for Spinal Muscular Atrophy (SMA) 
 

SHRI HARIS BEERAN (Kerala):   Mr. Vice-Chairman Sir, I wish to draw the attention 
of this august House to the sufferings of patients affected by Spinal Muscular Atrophy, 
which I refer to as SMA. The SMA is a very rare genetic disorder that affects the nerve 
cells in the spinal cord. This condition is diagnosed in infancy, typically before six 
months. If left untreated, it is the primary cause of death. According to estimated 
statistics, approximately 8,000 to 25,000 people are affected by SMA every year in 
India.  There is, however, a positive development. Treatments are available to 
manage SMA, although there is no cure. Three types of treatments exist.  Firstly, 
gene therapy is available for infants below two years. Secondly, there is an injection-
based treatment. Thirdly, molecule therapy is also an option. However, the downside 
is that these treatments are exorbitantly priced. The gene therapy costs around 17 
crore rupees, which is the cost of the gene therapy medicine. The molecule therapy 
medicine costs around 6.2 lakh rupees per bottle, with around 30 bottles required per 
year. Consequently, these treatments are unaffordable for most of the people. 
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Therefore, I suggest that the Ministry of Health and Family Welfare must intervene 
urgently. 

Experts have suggested that local production of these medicines, specifically 
generic versions, is feasible. Indian pharmaceutical companies are well-equipped to 
produce such generic medicines. To facilitate the production of generic medicines, an 
exemption under Section 100 of the Patents Act is necessary. Experts claim that 
producing generic medicines locally could reduce the cost of one bottle of medicine 
from rupees 6.2 lakhs to rupees 3,063. I must refer to the National Policy for Rare 
Diseases 2021, which stipulates that local manufacture of medicines for rare diseases 
is permitted. Therefore, I urge upon the Government to invoke this policy to allow 
local production of generic medicines. 

Furthermore, Sir, two additional points need to be addressed. Firstly, a 
registry for SMA patients is essential. Currently, crowd-funding is the sole means of 
support for these patients, which is insufficient. Therefore, an SMA registry must be 
established. Secondly, until local production of medicines commences, the 
Government should subsidize these medicines or make them customs duty-free so 
that, at least, there is...(Time-bell rings)…  

 
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI):  Your three minutes are over,  
thank you, Mr. Haris.  

 The following hon. Members associated themselves with the matter raised by 
the hon. Member, Shri Haris Beeran:  Shri Anil Kumar Yadav Mandadi (Telangana), 
Shri Jose K. Mani (Kerala), Shri P.P. Suneer (Kerala), Shrimati Jebi Mather Hisham 
(Kerala), Dr. John Brittas (Kerala), Shri Sanjeev Arora (Punjab), Dr. V. Sivadasan 
(Kerala), Dr. Fauzia Khan (Maharashtra), Shri Sanjay Singh (Delhi), Shri A.A. 
Rahim  (Kerala),  Ms.  Swati  Maliwal  (Delhi),  Shrimati  Mahua Maji (Jharkhand), 
Dr. Sasmit Patra (Odisha), Shri Abdul Wahab (Kerala), Shri Imran Pratapgarhi 
(Maharashtra), Shri Saket Gokhale (West Bengal), Shri Sandosh Kumar P (Kerala), 
Shri Meda Raghunandha Reddy (Andhra Pradesh) and Shri M. Mohamed Abdulla 
(Tamil Nadu). Next, Shri Sanjay Kumar Jha.      

         
Demand to rename Darbhanga Airport as Kavi Kokil Vidyapati Airport 

 
Ǜी संजय कुमार झा (िबहार): आदरणीय उपसभाध्यक्ष महोदय, मȅ धन्यवाद देना चाहता हँू। 
दरभगंा एयरपोटर् उड़ान Îकीम का देश का सबसे सक्सेसफुल एयरपोटर् है। यह Ģधान मंतर्ी जी की 
पिरकÊपना थी िक जो छोटे एयरपोट्सर् हȅ, उन्हȂ उड़ान Îकीम के अंतगर्त डेवलप करना है। अब 
लोग वहा ँसे भी बहुत बड़ी सखं्या मȂ टेर्वल करते हȅ। इसी तरह से, िवǄ मंतर्ी जी ने इस बार के 
बजट मȂ भी इसे दस साल extend कर िदया है और सौ नई जगहȗ को टेक-अप करने की बात है। 
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यह उड़ान Îकीम एिवएशन सेक्टर मȂ बहुत ही सक्सेसफुल रही है। हमारे िमिथला मȂ िवǏापित एक 
बहुत बड़े किव हुए। जब 2018 मȂ उसका िशलान्यास हो रहा था, उस समय तत्कालीन नागिरक 
उƿयन मंतर्ी दरभगंा गए थे और हमारे मुख्य मंतर्ी, Ǜी नीतीश कुमार जी भी थे। वहा ँपर तय हुआ 
िक उन्हीं के नाम पर यह एयरपोटर् होना चािहए। आदरणीय उपसभाध्यक्ष महोदय, िवǏापित 
मिैथली, सÎंकृत जैसी भाषाओं के Ģिसǉ किव और सािहत्यकार थे, िजनका योगदान भारतीय 
सािहत्य और भिƪ परंपरा मȂ अत्यिधक महत्वपूणर् रहा है। उनकी Îथायी धरोहर है और िमिथला 
के्षतर्वािसयȗ के िदलȗ मȂ उनका अिमट Îथान है। इस सदंभर् मȂ, िबहार के मुख्य मंतर्ी, Ǜी नीतीश 
कुमार जी 22 िदसबंर, 2020 को तत्कालीन नागिरक उƿयन मंतर्ी को पतर् िलखकर दरभगंा हवाई 
अƿे का नाम किव कोिकल िवǏापित हवाई अƿा रखने की अपील की थी। इस सबंधं मȂ िबहार 
िवधान सभा और िवधान पिरषद ने भी माचर्, 2021 मȂ एक ĢÎताव पािरत िकया, िजसमȂ दरभगंा 
हवाई अƿे का नाम किव कोिकल िवǏापित हवाई अƿा रखने की िसफािरश की गई थी।   
 मȅ आपके माध्यम से सरकार से अनुरोध करता हंू िक इस ĢÎताव को शीघर् अनुमोिदत 
करके किव कोिकल िवǏापित जी की Îथायी धरोहर को सÇमािनत करते हुए, इस दरभगंा 
एयरपोटर् का नाम िवǏापित जी के नाम पर िकया जाए।   
 
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): The following hon. Members 
associated themselves with the issue raised by the hon. Member, Shri Sanjay Kumar 
Jha:  Dr. Sasmit Patra (Odisha), Shrimati Dharmshila Gupta (Bihar), Dr. John Brittas 
(Kerala),  Shri Prakash Chik Baraik (West Bengal) and Shri M. Mohamed Abdulla 
(Tamil Nadu). 
 धन्यवाद, झा साहब।  डा. सैयद नािसर हुसैन -Demand to establish a National 
Institute  of Mental Health and Neuro-Sciences (NIMHANS) Branch at Bellary, 
Karnataka. 
 

Demand to establish a National Institute of Mental Health and Neuro-Sciences 
(NIMHANS) branch in Bellary, Karnataka 

 
DR. SYED NASEER HUSSAIN (Karnataka):  Thank you, Mr. Vice-Chairman, Sir, for 
giving me the opportunity.   I rise  to draw attention to the critical issue of mental 
healthcare in Karnataka, particularly, the shortcomings of the existing National 
Institute of Mental Health and Neuro-Sciences, that is, NIMHANS, in Bangalore, and 
the pressing need for a new branch in Bellary.  The NIMHANS, Bellary, despite being 
one of the India’s premier mental health institutions is severely over-burdened.  The 
facility handles a disproportionately high volume of patients like about 12 lakhs 
annually.  With a doctor-patient ratio of 1 : 1,456, well above the WHO recommended 
of 1 : 1,000, the strain is particularly felt in the mental health sector where rural areas 
contribute significantly  to the increasing demand for services. Due to limited 
specialised human resources and insufficient infrastructure, NIMHANS is struggling to 
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meet the growing mental health needs of Karnataka and also the neighbouring States 
including Andhra Pradesh and Tamil Nadu. This is according to a report from the New 
Indian Express. Sir, Bellary offers a strategic solution for addressing the mental health 
crisis in North Karnataka especially, unlike more distant districts which are 600 plus 
kilometers from Bangalore, Bellary is centrally located making it more accessible for 
patients from  Northern districts like  Koppal, Raichur, Gadag, Yadagiri, Gulbarga and 
Hubli.  Additionally, Bellary’s proximity to Karnataka’s mining sectors, which face 
highest socio-economic stress and mental health challenges, underscores the 
importance of establishing specialized mental healthcare in this region.  The city also 
holds promise for addressing unique challenges such as mining-related psychological 
disorders which has oftenly led to many suicides in this area.  Sir, Bellary’s location 
also offers strategic connectivity to neighbouring States positioned near Hyderabad-
Bangalore economic corridor.   Bellary can serve as a vital hub for patients and 
researchers from regions like Andhra Pradesh, Telangana and even Maharashtra.  
This inter-State accessibility is crucial for providing mental health services to under-
served areas reducing the burden on Bangalore’s NIMHANS and ensuring broader 
regional reach.  Availability of Government land and strong transport connectivity 
makes it an ideal location. Sir, given these considerations, I urge the Ministry of 
Health and Family Welfare to prioritize the establishment of a NIMHANS branch in 
Bellary, a step that will improve mental healthcare access for millions across 
Karnataka and neighbouring States.  I had even met the Health Minister personally  
and requested him. I hope the Ministry will consider this.  Thank you, Sir. 
         
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): The following hon. Members 
associated themselves with the issue raised by the hon. Member,  Dr. Syed Naseer 
Hussain:  Shrimati Mahua Maji (Jharkhand), Shri Sanjeev Arora (Punjab),   Shri A.A. 
Rahim (Kerala),  Dr. V. Sivadasan (Kerala),  Dr. John Brittas (Kerala), Shri Imran 
Pratapgarhi (Maharashtra),  Dr. Sasmit Patra (Odisha),  Shrimati Jebi Mather 
Hisham (Kerala),  Shri Anil Kumar Yadav Mandadi (Telangana), Shri P.P. Suneer 
(Kerala), Shri Haris Beeran (Kerala) and Shri M. Mohamed Abdulla (Tamil Nadu).                            
 Thank you, Naseer Sahib.   Now, Shri Dorjee Tshering Lepcha - Demand to 
extend the Sevok-Rangpo Railway project to Nathu La Pass. 

 
Demand to extend the Sevok-Rangpo Railway project to Nathu La Pass 

 
SHRI DORJEE TSHERING LEPCHA (Sikkim):  Mr. Vice-Chairman, Sir, my issue is: 
Demand for extension of railway network from Rangpo to Nathu La, Indo-Tibetan 
border.  Sevok-Rangpo railway line is a line currently under construction to connect 
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the Indian State of West Bengal and Sikkim, and the first phase is expected to be 
completed by 2027.  The Sevok-Rangpo railway line  is part of India’s  border strategy 
to enhance connectivity in the North Eastern Region.  By linking Sikkim to the national 
railway network, the project will help integrate the region more closely with the rest of 
the country promoting national unity and security. The plan for extending the all 
important Sikkim rail link to Nathu La will only be a boon to all-weather connectivity.  It 
will aid the Armed Forces with logistical support in the forward areas.   Nathu La, a 
border area with Tibet, is not only a tourism attraction, at a height of more than 
14,000 feet but also an avalanche-prone area.  At present, road connectivity provides 
a comfortable travel experiences for tourists and the Forces but all of that depends on 
favourable weather.I urge upon the Government to take up completion of all phases 
of the Sevok-Rangpo Rail line till Nathu La on priority basis as once completed, this 
rail line is expected to have a significant positive impact on the local economy. It will 
improve transportation efficiency, reduce travel time, and make Sikkim more 
accessible to tourists and businesses. This, in turn, will lead to increased economic 
activities and job-creation in the region. This will also aid our Armed Forces with 
better connectivity. Moreover, it will help integrate the hill people into the mainstream 
national life, providing full support to entrepreneurial spirit of the region. Thank you.  
 
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Thank you, Mr. Lepcha. The 
following Members associated themselves with the Zero Hour mention made by the 
hon. Member, Shri Dorjee Tshering Lepcha: Shri Sujeet Kumar (Odisha), Dr. Sasmit 
Patra (Odisha), Shri Maharaja Sanajaoba Leishemba (Manipur), Shri Dhananjay 
Bhimrao Mahadik (Maharashtra), Shri Devendra Pratap Singh (Chhattisgarh) and 
Shri M. Mohamed Abdulla (Tamil Nadu).   
  

Shri Sandeep Kumar Pathak, ‘Demand to counter hostile Drone activity on the 
India-Pakistan Border’; not present. Shri Sujeet Kumar. 
 

Concern over exponential rise in Non-Communicable Diseases due to surge in 
the consumption of ultra-processed foods in India 

 
SHRI SUJEET KUMAR (Odisha): Sir, I wish to draw the attention of the House 

and the Government on an issue which has grave consequences for the public health 
of our country, particularly, of our children and youth.  The issue pertains to the 
alarming rise in the consumption of ultra-packaged food, what we commonly call the 
junk food, such as cold drinks, frozen fast food, etc., which are high on salt, sugar, 
unhealthy fat, but offer minimum nutrition.  The WHO Report of 2023 states that 
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India's spending on the ultra packaged foods skyrocketed from 900 million, roughly 
6,000 crore based on the conversion rate then in 2006, to almost 38 billion in 2019, 
that is, roughly 3 lakh crore, which is more than 40-times increase in the consumption 
of fast food in a period of 13 years.  

Sir, we all know that excessive consumption of junk food, when combined with 
poor lifestyle, is one of the key reasons for the alarming increase in the Non-
Communicable Diseases, NCDs, in our country such as diabetes, obesity, cancer, 
respiratory, cardiac diseases, and even long-term psychological disorders. Sir, there 
is an ICMR Report of 2022. The Report is titled, “India : Health of the Nation’s 
States”, which shows that NCD-related deaths in India rose from 37.9 per cent in 
1990 to 61.8 per cent in 2016.   This is the scenario that we are talking about. The 
most worrisome part is that, increasingly, the children are getting addicted to junk 
food because advertisements target the children and their impressionable minds. 
And, 41 per cent of our population is under 18, what we call children.  So, Sir, you 
can imagine the health time-bomb that we are staring at! The national assets of ours, 
what we call demographic-dividend, can become a real danger to the nation. Our 
children will end up growing as unhealthy citizens.  

Sir, the second worrisome aspect is that the same companies, the same 
brands, which sell better quality ingredients and food products in Western countries, 
particularly, US and Europe, sell cheaper versions of those brands in India, which has 
huge consequences for our citizens' health. They prioritize profit over the health of 
Indian citizens, taking advantage of our regulatory loopholes. Sir, we cannot stop 
anyone from buying anything. At the end of the day, it is the consumer's choice, but, 
at least, they should make an informed-choice, and the Government should take 
enough measures to strengthen the regulations.  So, Sir, I will offer, through you, four 
suggestions, and urge the Government to take action. First, stricter FSSAI Regulation 
by amending the FSSAI Act of 2006. Second is, to consider the health tax on the junk 
food, the ultra packaged food. And third is, to adopt mandatory front-of-pack 
labelling.  

Sir, if you compare two chocolates, one you buy in Geneva and one you buy in 
Delhi, you can clearly see how the font size is smaller of the ingredients…(Time-bell 
rings)…                                                         
 
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Thank you Sujeet Kumarji. The 
following Members associated themselves with the Zero Hour mention made by the 
hon. Member, Shri Sujeet Kumar: Shri Amar Pal Maurya (Uttar Pradesh), Shri Jose 
K. Mani (Kerala), Shri Sandosh Kumar P (Kerala), Shrimati Indu Bala Goswami 
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(Himachal Pradesh), Shri Subhash Barala (Harayana), Shrimati Ramilaben 
Becharbhai  Bara  (Gujarat),  Shri  Maharaja  Sanajaoba  Leishemba  (Manipur),  
Shri Sanjeev Arora (Punjab), Dr. Medha Vishram Kulkarni (Maharasthra), Shri Ram 
Chander Jangra (Haryana), Shri Neeraj Shekhar (Uttar Pradesh), Shrimati Sumitra 
Balmik  (Madhya Pradesh),  Shri  Dhananjay  Bhimrao  Mahadik  (Maharashtra),   
Dr. Kalpana Saini (Uttarakhand), Shri Deepak Prakash (Jharkhand), Shri Brij Lal 
(Uttar Pradesh), Dr. Sumer Singh Solanki (Madhya Pradesh), Dr. John Brittas 
(Kerala), Shrimati S. Phangnon Konyak (Nagaland), Dr. Fauzia Khan 
(Maharashtra), Dr. Sasmit Patra (Odisha) and Shri M. Mohamed Abdulla (Tamil 
Nadu).     
 Shri Santosh Kumar P. “Need to initiate comprehensive policies for the welfare 
of Indian Expatriates in GCC countries.” 
 

Need to initiate comprehensive policies for the welfare of Indian Expatriates in  
the GCC Countries 

 
SHRI SANDOSH KUMAR P (Kerala): Sir, the Gulf Cooperative Council, GCC, 
consists of six countries in the Middle East, and we have a very huge Indian 
population living in these countries; 93,72,076 is the exact number as per the answer 
furnished in this august house in December last year. 
    Sir, there is urgent need for a comprehensive and pragmatic policy for the 
pravasi community who are contributing immensely to strengthen the Indian 
economy.  Out of these, 27 per cent are from Kerala.  There are a lot of issues and 
concerns related to this pravasi community and I would like to point out some of the 
major issues.  The first issue is related to the air fare. The hike in air fare, especially 
during the peak season, has become a menace to the pravasi community.  This has 
become a source of exploitation for the aviation companies.  Unfortunately, our 
Aviation Ministry has become a mute spectator to this exploitation.  This issue has 
been raised quite a number of times in this august House and other forums, but we 
are nowhere near a solution.  So, I take this opportunity to urge the Government, 
through you, Sir, to take necessary steps to control the air fare. Secondly, when a 
person dies in one of the GCC countries, the mortal remains must be taken back to 
the homeland.  For that, Air India is charging double the fare that Air Arabia charges.  
For example, Air Arabia charges 1,910 Dinars whereas Air India charges double that 
amount.  Thirdly, the ICWF, the Indian Community Welfare Fund, is a huge amount 
that is with the Indian embassies in the GCC countries, being collected in various 
forms.  The embassies are flooded with funds, but it is unused and of no use.  
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Coming to the issue of voting by pravasis, we have to ensure that pravasis get to 
exercise their franchise.  Sir, these are the major concerns.  To address all these 
issues, we need a comprehensive, thorough policy which should be pragmatic as 
well.  
                                                                                                      
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI):  The following hon. Members 
associated themselves with the matter raised by the hon. Member, Shri Sandosh 
Kumar P:  Dr. John Brittas (Kerala), Shrimati Jebi Mather Hisham (Kerala), Shri Jose 
K. Mani (Kerala), Dr. V. Sivadasan (Kerala), Shri Haris Beeran (Kerala), Shri A. A. 
Rahim  (Kerala),  Shri  P. P.  Suneer  (Kerala),  Dr.  Fauzia Khan (Maharashtra), 
Shri  Ritabrata  Banerjee  (West Bengal),  Shri   Saket   Gokhale   (West Bengal),  
Dr. Sasmit Patra (Odisha) and Shri M. Mohamed Abdulla (Tamil Nadu).                   
 Shri Babubhai Jesangbhai Desai – ‘Demand for construction of an over-bridge 
at  Railway  Crossing  No.  143  in Banaskantha District of Gujarat’ -- not present. 
Shri Jose K. Mani – ‘Concern over Opening up the Country's Offshore Sand Blocks 
for Mining by Private Entities’. 
 

Concern over opening up the country's offshore sand blocks for mining by  
private entities 

 
SHRI JOSE K. MANI (Kerala):  Sir, this is a serious concern for the State of Kerala, 
especially the coastal areas of Kerala, and also the country.  Each legislation enacted 
or amended in this august House, especially for a huge capital investment project, is 
a deliberate and shameful attempt to prioritize corporate profit, forgetting the well 
being of the people.  During 2023, the Offshore Areas Mineral Act was amended here.  
The motive behind the Amendment was to allow private players into offshore mining.  
This has opened the doors for unchecked exploitation of marine resources and the 
people.  The Geological Survey of India has found about 745 million tonnes of sand 
near Kollam in Kerala, Kollam South, Kollam North, Allepy, Ponnani, Chavakkad.  
And, surprisingly, the Centre has already invited tenders of mining across 242 sq.km 
of Kollam coast.  As we all know, whenever a huge capital investment is made and 
profit making projects are auctioned, it goes to one or two companies.  All of us in the 
country know that.  

Sir, we have discussed about the U.S. Administration deporting the Indian 
migrants to India.  Now, this Government is going to deport 10 lakh fishermen from 
the coastal areas of Kollam.  The venture is done without considering the State’s 
interest and the impact on the environment and the marine world.  Moreover, not a 
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single rupee is being paid as royalty to the State Government or to the fishermen to 
compensate.  The full kitty goes to the Centre. 
 Sir, in the tender prospectus, Kollam Coast Block is described as rich in 
construction sand. But everybody in Kollam knows that it is not ordinary sand; it is the 
sand rich in minerals and it is priceless.  The coastal line of Kerala is about 590 km 
and more than 10 lakh fishermen are living in the coastal area. Deep mining will 
destroy the ecosystem. It will destroy marine habitat and fish breeding and will have a 
devastating impact on the State seafood industry.  I have given a presentation or 
submission for fishermen...  
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी): माननीय सदÎय, तीन िमनट के बाद का अंिकत नहीं होता 
है।   

The following  hon. Members associated themselves with the matter  raised by 
the hon.  Member, Shri Jose K. Mani: Shri Sandosh Kumar P (Kerala), Shri Imran 
Pratapgarhi (Maharashtra), Shri Abdul Wahab (Kerala), Dr. Sasmit Patra (Odisha), 
Shri Saket Gokhale (West Bengal), Shri Haris Beeran (Kerala), Dr. Fauzia Khan  
(Maharashtra), Dr. V. Sivadasan (Kerala), Shrimati Jebi Mather Hisham (Kerala), 
Dr. John Brittas (Kerala), Shri A.A.  Rahim (Kerala) and Shri P.P. Suneer (Kerala).    
 Ǜी Ģदीप कुमार वमार्।  
 
Demand to include Kurmali, Mundari, Nagpuri and Ho languages of Jharkhand in the 

Eighth Schedule to the Constitution 
 
Ǜी Ģदीप कुमार वमार् (झारखंड) : उपसभाध्यक्ष महोदय, झारखंड राज्य की कुड़माली, मंुडारी, 
नागपुरी, खोरठा और हो भाषाओं को सिंवधान की आठवीं अनुसूची मȂ शािमल करने की मागं को 
लेकर मȅ खड़ा हुआ हँू।  माननीय उपसभाध्यक्ष महोदय, 22 फरवरी 2022 को आदरणीय Ģधान 
मंतर्ी जी ने 'मन की बात' मȂ कहा था िक जैसे हमारे जीवन को हमारी मा ंगढ़ती है, वैसे ही 
मातृभाषा भी हमारे जीवन को गढ़ती है।  आजादी के 75 साल बाद भी कुछ लोग ऐसे मानिसक ǎंǎ 
मȂ जी रहे हȅ, िजसके कारण उन्हȂ अपनी भाषा, अपने पहनावे, अपने खान-पान को लेकर एक 
सकंोच होता है, जब िक िवÌव मȂ कहीं और ऐसा नहीं है।  हमारी मातृभाषा है, हमȂ उसे गवर् के साथ 
बोलना चािहए।   

माननीय उपसभाध्यक्ष महोदय, मȅ आपके माध्यम से सरकार का ध्यान झारखंड राज्य की 
समृǉ भाषायी एवं साÎंकृितक धरोहर की ओर आकिर्षत करना चाहता हँू।  झारखंड मȂ कुड़माली, 
खोरठा, मंुडारी, नागपुरी और हो जैसी महत्वपूणर् भाषाएं बोली जाती हȅ, जो न केवल लाखȗ लोगȗ 
की मातृभाषा है, बिÊक उनकी साÎंकृितक, सामािजक और ऐितहािसक पहचान भी है। भगवान 
िबरसा मंुडा के आंदोलन 'उलगुलान' की भाषा भी मंुडारी थी, िजसकी अपनी समृǉ ऐितहािसक 
पÍृठभिूम रही है।  यह भाषा मंुडा समुदाय की पहचान है, िजनका झारखंड के इितहास और 

[ 07 February, 2025 ] 17



 

 
 

सÎंकृित के िवकास मȂ महत्वपूणर् योगदान रहा है।  'हो' भाषा िंसहभमू के्षतर् मȂ िवशेष रूप मȂ बोली 
जाती है और इसके बोलने वाले 'हो' जनजाित के लोग बड़ी सखं्या मȂ हȅ।  इसी तरह कुड़माली 
भाषा का सबंधं पिÌचमी बगंाल एवं झारखंड के राढ़ िसिवलाइजेशन से है।  कुड़माली भाषा 
झारखंड, पिÌचमी बगंाल और ओिडशा के कुमीर् समुदाय ǎारा बोली जाती है।  इसका सािहित्यक 
और साÎंकृितक महत्व भी अत्यिधक है।  नागपुरी भाषा भी झारखंड की राजधानी सिहत पूरे राज्य 
मȂ Ëयापक रूप से सवंाद की मूल भाषा रही है।  नई िशक्षा नीित के तहत भी Îथानीय भाषाओं का 
Îकूली िशक्षा मȂ Ģयोग Ëयापक रूप से हो - ऐसा आगर्ह िकया गया है।  इन भाषाओं को सिंवधान की 
आठवीं अनुसूची मȂ शािमल न िकए जाने से इनका उस Îतर पर Ģयोग नहीं हो पाता है, िजतना 
होना चािहए।  इन भाषाओं के सरंक्षण, सवंधर्न और िशक्षण मȂ कई बाधाएं उत्पन्न होती हȅ।  
कुड़माली, मंुडारी, खोरठा और हो भाषाओं को सिंवधान की आठवीं अनुसूची मȂ शािमल िकया 
जाए।  इन भाषाओं के सरंक्षण, सवंधर्न, िवकास एव ंअध्ययन हेतु कȂ दर् एवं राज्य सरकार ǎारा 
िवशेष योजना और अनुदान Ģदान िकए जाएं, िजससे इनका िवकास हो सके।  

अतः मȅ आपके माध्यम से सरकार से आगर्ह करता हँू िक इन भाषाओं को सिंवधान की 
आठवीं अनुसूची मȂ शािमल िकया जाए।  

 
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): The following  hon. Members 
associated themselves with the matter  raised by the hon.  Member, Shri Pradip 
Kumar  Varma :  Shrimati  Rekha Sharma (Haryana),Shri Sujeet Kumar (Odisha), 
Shri Devendra  Pratap Singh (Chhattisgarh), Shri Maharaja Sanajaoba Leishemba 
(Manipur), Shrimati Mahua Maji (Jharkhand), Shri Shambhu Sharan Patel (Bihar), 
Shri Deepak Prakash (Jharkhand),  Dr.  Sasmit Patra (Odisha), Shri Amar Pal 
Maurya  (Uttar Pradesh) and Shri M. Mohamed Abdulla (Tamil Nadu).    
                                                             
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : धन्यवाद, Ģदीप जी।  Ǜीमती दशर्ना िंसह।  
 

Need for Government interventions and legislations for regulating AI-generated 
deepfake videos 

 
Ǜीमती दशर्ना िंसह (उǄर Ģदेश): उपसभाध्यक्ष महोदय, आपने मुझे शून्यकाल मȂ बोलने का 
अवसर Ģदान िकया, इसके िलए आपको बहुत-बहुत धन्यवाद।  आज मȅ इस सदन मȂ आपके 
माध्यम से डीपफेक तकनीक के बारे मȂ अपनी बात रखना चाहती हँू। 

  महोदय, आज के युग मȂ तकनीक हमारे जीवन का अिभन्न िहÎसा बन चुकी है और 
तकनीक पर हमारी िनभर्रता िदन-ब-िदन बढ़ती जा रही है।  एक तरफ तकनीक जहा ंहमारे 
जीवन को आसान बनाने मȂ सहयोग कर रही है, वहीं दूसरी तरफ इससे कभी-कभी कुछ गंभीर 
समÎयाओं का सामना भी करना पड़ रहा है।  महोदय, कुछ लोग इस तकनीक का दुरुपयोग कर 
फजीर् जानकारी देकर समाज को नुकसान पहंुचाने का काम भी कर रहे हȅ, िजससे कभी-कभी 
लोगȗ का जीवन सकंट मȂ पड़ जाता है।   
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महोदय, आज इस िडिजटल युग मȂ कȂ दर् की मोदी जी की सरकार हम सबकी िडिजटल 
सुरक्षा के िलए Ģितबǉ है और उसके िलए सराहनीय काम भी कर रही है। इस समय अतंरराÍटर्ीय 
Îतर पर नई-नई तकनीकी का िवकास हो रहा है, िजसमȂ डीपफेक भी एक तकनीक है, जो 
आिर्टिफिशयल इंटेिलजȂस और मशीन लिनȊग का उपयोग करके िकसी Ëयिƪ के चेहरे, आवाज या 
हाव-भाव को बदल देती है।  महोदय, डीपफेक का दुरुपयोग एक गंभीर समÎया बन गई है, 
क्यȗिक इस तकनीक के नकारात्मक इÎतेमाल से न केवल Ëयिƪगत गोपनीयता खतरे मȂ पड़ 
सकती है, बिÊक इससे समाज मȂ और भी कई गंभीर समÎयाए ंपैदा हो सकती हȅ।   

महोदय, डीपफेक का मतलब है, एक Ëयिƪ के चेहरे, आवाज या शरीर को िकसी दूसरे 
Ëयिƪ पर नकली तरीके से लगाना।  यह तकनीक आिर्टिफिशयल इंटेिलजȂस और मशीन लिनȊग 
का उपयोग करके वीिडयो और ऑिडयो को इतना सटीक बना देती है िक असली और नकली मȂ 
अंतर कर पाना बहुत ही मुिÌकल होता है।  महोदय, डीपफेक के नकारात्मक इÎतेमाल से कई 
सवाल उठते हȅ, जैसे, िनजता की सुरक्षा, पारदिर्शता और िनÍपक्षता।  आजकल इंटरनेट और 
वैिÌवक Ãलेटफॉमर् की तेजी से बढ़ती तकनीक के कारण डीपफेक के नकारात्मक Ģभाव को रोकना 
बहुत मुिÌकल हो रहा है। 

अतः मȅ आपके माध्यम से सरकार से अनुरोध करती हँू िक डीपफेक तकनीक का दुरुपयोग 
करने वालȗ के िवरुǉ सख्त कानूनी कारर्वाई की जाए, तािक सभी नागिरक सुरिक्षत महसूस कर 
सकȂ , धन्यवाद। ...(Ëयवधान)... 

 
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI):   The following hon. Members 
associated themselves with the matter raised by Shrimati Darshana Singh:-  Shri Brij 
Lal (Uttar Pradesh), Dr. Sumer Singh Solanki (Madhya Pradesh), Dr. Fauzia Khan 
(Maharashtra), Shri Dhananjay Bhimrao Mahadik (Maharashtra), Shri Subhash 
Barala (Haryana), Shri Ram Chander Jangra (Haryana), Ms. Indu Bala Goswami 
(Himachal Pradesh), Shrimati Sumitra Balmik (Madhya Pradesh), Shrimati S. 
Phangnon Konyak (Nagaland), Dr. Ajeet Madhavrao Gopchade (Maharashtra), Shri 
Deepak  Prakash  (Jharkhand),  Shrimati  Ramilaben  Becharbhai  Bara (Gujarat), 
Dr. Parmar Jashvantsinh Salamsinh (Gujarat), Shrimati Maya Naroliya (Madhya 
Pradesh), Shri Maharaja Sanajaoba Leishemba (Manipur), Dr. Kalpana Saini 
(Uttarakhand), Shri Sadanand Mhalu Shet Tanavade (Goa), Dr. Sasmit Patra 
(Odisha) and Shri Sujeet Kumar (Odisha).  
 

Concern over the problems faced by potato farmers in the country 
 

Ǜी रामजी लाल सुमन (उǄर Ģदेश): उपसभाध्यक्ष जी, पूरे देश मȂ आल ूिकसानȗ की हालत बहुत 
खराब है।  2014 मȂ जब Ǜी नरेन्दर् मोदी जी Ģधान मंतर्ी पद के उÇमीदवार थे, तो आगरा की 
जनसभा मȂ उन्हȗने आल ूिकसानȗ को आÌवÎत िकया था िक िजस तरह गुजरात के बनासकाठंा मȂ 
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हमने आल ूĢसÎंकरण की इकाई Îथािपत की है, उसी तजर् पर सरकार मȂ आने के बाद हम आल ू
ĢसÎंकरण की इकाई Îथािपत करȂगे। 

  उपसभाध्यक्ष जी, आल ूकी लागत 1,600 रुपए Ģित िंक्वटल आती है और िपछली बार 
उǄर Ģदेश की सरकार ने जो खरीद घोिषत की, वह 459 रुपए Ģित िंक्वटल की थी।  इससे 
ज्यादा मजाक और दूसरा कोई हो नहीं सकता है। दुभार्ग्यपूणर् िÎथित यह है िक आल ूको उǏान मȂ 
शािमल िकया जाता है, िजसको हटाकर कृिष मȂ शािमल िकया जाए।  उपसभाध्यक्ष जी, चीन मȂ 
आल ूबोडर् है और चीन यह पहले से समझ लेता है िक िकतने एकड़ मȂ आल ूकी बुआई हुई है, तो 
देश मȂ िकतना उत्पादन होगा, िकतनी खपत होगी और िकतना आल ूखराब होगा, यह पता चल 
जाता है।  वहा ंसड़े आल ूका भी इÎतेमाल होता है और वह सड़ा-गला आल,ू आल ूĢसंÎकरण मȂ 
चला जाता है।  महोदय, यह भी बहुत जरूरी है िक इसी तरह का बोडर् हमारे देश मȂ भी बनना 
चािहए। 

उपसभाध्यक्ष जी, मȅ आपके माफर् त यह बताना चाहँूगा िक िकसानȗ को उच्च गुणवǄा का 
बीज नहीं िमलता। हमारे देश मȂ अनुसधंान की जो ËयवÎथा होनी चािहए, वह अनुसधंान की 
ËयवÎथा नहीं है।  आल ूउत्पादन मȂ िंहदुÎतान का तीसरा Îथान है।   मȅ आपके माफर् त यह िनवेदन 
करना चाहँूगा िक आल ूिकसान आल ूका जो उत्पादन करता है, उसमȂ िकसान केवल 65 Ģितशत 
ही अपनी फसल का मूÊय ले पाता है। 
 हमारे देश मȂ 35 फीसदी आल ूसड़ जाता है। इसिलए मेरा भारत सरकार से यह अनुरोध है 
िक आल ूको बागवानी से हटाकर खाǏ मȂ शािमल िकया जाए, कृिष मȂ शािमल िकया जाए। हमारे 
देश मȂ उच्च गुणवǄा का बीज उपलÅध हो, िजससे िनयार्त हो सके। आल ूअनुसधंान कȂ दर् खोले 
जाएं और चीन की तरह हमारे देश मȂ भी आल ूबोडर् बनाया जाए तथा आल ूĢसÎंकरण की ËयवÎथा 
की जाए, धन्यवाद। 
                                                                                                   
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): The following hon. Members 
associated themselves with the matter raised by hon. Member, Shri Ramji Lal Suman: 
Shri Javed Ali Khan (Uttar Pradesh), Shri A. A. Rahim (Kerala), Shri Sandosh Kumar 
P (Kerala), Dr. John Brittas (Kerala), Dr. Sasmit Patra (Odisha), Shri Haris Beeran 
(Kerala) and Dr. Fauzia Khan (Maharashtra).      
                                                                                                    

Demand to include the Musi River in Hyderabad as part of the country's major river  
rejuvenation project  

 
SHRI ANIL KUMAR YADAV MANDADI (Telangana): Mr. Vice-Chairman, Sir, I thank 
you for allowing me to speak on demand to include the Musi River in Hyderabad, 
Telangana under the Central Government Scheme for Rejuvenation of Major Rivers in 
the Country.  

 
 

20 [ RAJYA SABHA ]



 

 
 

 
सर, मूसी नदी, िजसे मुचकंुडा के नाम से भी जाना जाता है, िजसका इितहास सिदयȗ 

पुराना है, िवकाराबाद के अनंतिगरी के पहाड़ȗ से शुरू होकर यह नदी हैदराबाद के िदल से 
गुज़रते हुए, नलगȗडा के िमयार्लगुडा मȂ कृÍणा नदी मȂ िमलती है।  

महोदय, मूसी नदी सिदयȗ पुरानी नदी है, िजसके तट पर हैदराबाद शहर का िनमार्ण 
िकया गया था। हैदराबाद का ऐितहािसक चारमीनार भी इसी मूसी नदी के Ģातं मȂ िनिर्मत िकया 
गया है। आज से कई साल पहले मूसी नदी के ǎारा हैदराबाद शहर के िलए पीने के पानी की 
ËयवÎथा की जाती थी, कई हज़ार एकड़ भिूम पर िकसान खेती बाड़ी करते थे और हमारे मछुआरे 
भाई भी इसी नदी से अपनी रोज़ी-रोटी कमाते थे। आज मूसी नदी की िÎथित यह है िक हैदराबाद 
शहर का जो सारा कचड़ा है और जो इंडिÎटर्यल केिमकल वाटर है, वह इसी मूसी नदी मȂ डाला 
जा रहा है, िजसके कारण मूसी नदी आज एक नाले मȂ तÅदील हो गई है। आज मूसी नदी के 
आसपास िजतनी भी छोटी बिÎतया ंहȅ, वहा ंजो लोग रहते हȅ, व ेइस मूसी नदी के कारण हर साल 
बीमार हो रहे हȅ। आज िजस तरह से मूसी नदी का जो हाल हुआ है, कहीं न कहीं िपछली सरकारȗ 
ने लापरवाही की है, िजसके चलते मूसी नदी एक बड़े नाले के रूप मȂ हैदराबाद मȂ तÅदील की गई 
है। आज कागेंर्स की सरकार, हमारे मुख्य मंतर्ी रेवंत रेƿी जी बार-बार कȂ दर् सरकार से मागं कर रहे 
हȅ िक मूसी नदी के िलए फंड allocate िकया जाए, तािक मूसी नदी को दोबारा पुनजीर्िवत िकया 
जा सके। कई बार िरĢेज़Ȃटेशन देने के बावजूद भी कȂ दर् सरकार से िकसी तरह का भी समथर्न 
हमारी सरकार को नहीं िमल रहा है। िजस वजह से मूसी नदी को डेवलप करने का कोई मौका 
नहीं िमल रहा है। जब भी वहा ंमूसी नदी के डेवलपमȂट की बात की जाती है, तब बीजेपी के लोग 
ĢोटेÎट करने के िलए सामने आकर खड़े हो जाते हȅ। जब हैदराबाद मȂ इलेक्शंस होते हȅ, तो बीजेपी 
के सारे बड़े नेता वहा ंआकर Ģचार करते हȅ, लेिकन एक भी नेता वहा ंमूसी नदी के बारे मȂ बात नहीं 
करता है। जो मूसी नदी हैदराबाद का िदल और हैदराबाद की रोज़ीरोटी का ज़िरया थी, उसके 
िलए आज हमारी मागं है िक कȂ दर् सरकार जÊद से जÊद मूसी नदी को जÊद से जÊद बजट के 
ǎारा ... 

 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : माननीय सदÎय, आपका बोलने का समय समाÃत हो गया 
है। 

The following hon. Members associated themselves with the matter raised by 
hon. Member, Shri Anil Kumar Yadav Mandadi: Shri Mallikarjun Kharge (Karnataka), 
Shri Pramod Tiwari (Rajasthan), Dr. Syed Naseer Hussain (Karnataka), Shri Imran 
Pratapgarhi (Maharashtra), Shri A. A. Rahim (Kerala), Shrimati Rajani Ashokrao Patil 
(Maharashtra), Shrimati Jebi Mather Hisham (Kerala), Shri Sandosh Kumar P 
(Kerala), Dr. John Brittas (Kerala), Shri Meda Raghunadha Reddy (Andhra 
Pradesh),  Shri  Ashok Singh (Madhya Pradesh), Shri Shaktisinh Gohil (Gujarat), 
Shri  Chandrakant  Handore  (Maharashtra)   and   Dr.   Sasmit   Patra   (Odisha).  
Ǜी गोिंवदभाई लालजी  भाई धोलिकया।      
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Concern over the difficult situation arising due to recession in the diamond industry 
 
 Ǜी गोिंवदभाई लालजी भाई धोलिकया (गुजरात):  महोदय, 
 

“िनमार्नमोहा िजतसƮदोषा अध्यात्मिनत्या िविनवृǄकामाः । 
ǎन्ǎैिर्वमुƪाः सुखदुःखसंज्ञैगर्च्छन्त्यमूढाः पदमËययं तÞ॥” 

 
 आदरणीय उपसभाध्यक्ष महोदय, सबसे पहले... 
 
 उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : माननीय सदÎय, आज गीता जयंती नहीं है। आप Zero 
Hour पर बोिलए।  
 
 Ǜी गोिंवदभाई लालजी भाई धोलिकया : सबसे पहले मȅ आपको धन्यवाद देता हंू िक आपने मुझे 
इस महत्वपूणर् िवषय पर बोलने का अवसर िदया है। महोदय, मȅ गुजरात के औǏोिगक शहर सूरत 
से आता हंू, जो कपड़े और डायमंड के िलए िवÌव Ģिसǉ है। यह वैिÌवक Îतर पर डायमंड किंटग 
और पॉिलिंशग के िलए भी जाना जाता है। महोदय, िवÌव के दस हीरȗ मȂ से नौ हीरे सूरत और 
गुजरात मȂ बनाए जाते हȅ। यह उǏोग Ģत्यक्ष रूप से 10 लाख रत्न कलाकारȗ और अĢत्यक्ष रूप से 
50 लाख लोगȗ को आजीिवका Ģदान करता है, लेिकन यह उǏोग गंभीर सकंट से गुज़र रहा है। 
महोदय, आज लाखȗ रत्न कलाकार बेरोजगारी और वेतन कटौती झेल रहे हȅ और उǏोग से जुड़े 
2-3 लाख पिरवार इस मंदी से Ģभािवत हȅ।  
 उपसभाध्यक्ष महोदय, मȅ आपके माध्यम से वािणज्य एव ंउǏोग मंतर्ी से अनुरोध करता हंू 
िक गुजरात Ǜमयोगी कÊयाण बोडर् की तज़र् पर रत्न कलाकार कÊयाण बोडर् का गठन िकया जाए, 
जो रत्न कलाकारȗ के ÎवाÎथ्य, बीमा, िशक्षा और भिवÍय सुरक्षा की ËयवÎथा करे। कȂ दर् एवं राज्य 
सरकार की योजनाओं का लाभ इन रत्न कलाकारȗ तक पहंुचाने के िलए िवशेष अिभयान चलाया 
जाए, रत्न कलाकारȗ को Ģोफेशनल टैक्स से मुƪ िकया जाए, उन्हȂ कम Åयाज दर पर लोन िदया 
जाए और आवासीय लोन पर Åयाज दर मȂ िरयायत दी जाए तथा इस सकंट से उबरने के िलए एक 
उच्च Îतरीय सिमित का गठन िकया जाए। मȅ मंतर्ी महोदय से Ģाथर्ना करता हंू िक इस िवषय पर 
त्विरत िनणर्य लेकर आवÌयक कदम उठाए जाएं। उपसभाध्यक्ष महोदय, मुझे सदन मȂ अपनी बात 
रखने का अवसर देने के िलए आपका बहुत-बहुत धन्यवाद।  
 
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): The following hon. Members 
associated themselves with the matter raised by the hon. Member, Shri Govindbhai 
Laljibhai Dholakia: Shri Shambhu Sharan Patel (Bihar), Shrimati Ramilaben 
Becharbhai  Bara  (Gujarat),  Dr.  Ajeet  Madahvrao  Gopchade  (Maharashtra),   
Shri Maharaja Sanajaoba Leishemba (Manipur), Dr. Parmar Jashvantsinh Salamsinh 
(Gujarat), Shri Kesridevsinh Jhala (Gujarat), Shri Mahendra Bhatt (Uttarakhand), 
Shrimati Sumitra Balmik (Madhya Pradesh), Shri Mayankbhai Jaydevbhai Nayak 
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(Gujarat), Shri Dorjee Tshering Lepcha (Sikkim), Shri Devendra Pratap Singh 
(Chhattisgarh), Shri S. Selvaganabathy (Puducherry), Dr. Sasmit Patra (Odisha), 
Dr. Fauzia Khan (Maharashtra), Shri Dhananjay Bhimrao Mahadik (Maharashtra). 

 
Concern over the rising use of narcotic drugs among adolescents and young adults 

 
SHRIMATI JEBI MATHER HISHAM (Kerala): Thank you, Sir, for the opportunity.  This 
is a grave concern of the State of Kerala.  The adolescents, young boys and girls are 
dripping into the drugs at a very high level.  I wish to draw your attention towards the 
three instances which have actually shocked the entire conscience of Kerala people.  
One was an instance that happened on the New Year’s eve in which a fourteen-year 
old boy killed a thirty-year old man when he was questioned on using drugs in public 
place.  The police also confirmed that the weapon belonged to the minor, which 
shows how deep the drugs have infiltrated into our society.  The second instance was 
from Malappuram where a son killed his own mother under the influence of drugs.  
And when police arrested him, the boy smiled at the police.  That is the kind of effect 
the drugs have on the youth.  In the third instance, a boy killed three members of a 
family from neighbourhood, again under the influence of drugs.  Sir, escalation in 
drug-related crimes in Kerala is deeply concerning.  The number of cases under the 
narcotic drugs and psychotropic substances surged from 5,695 in 2021 to 26,619 in 
2022, a nearly five-fold increase.  In 2022 alone, Kerala accounted for 27,545 drug-
related arrests, representing 29.4 per cent of India’s total NDPS arrests. Recent data 
from the Kerala Police Department indicates that Ernakulam District alone recorded 
8,567 narcotic cases from January 1st, 2023 to June 1st 2024, the highest in the State.  
Overall, 41,531 cases were registered under the NDPS Act in the same period.  The 
NCB has further confirmed that high intensity drugs like MDMA, LSD and cocaine are 
being trafficked into Kerala from international sources, worsening the crisis.   
 A survey of the Kerala Excise Department indicates a sharp rise in drug 
demand among adolescents, further exposing the failure to control this menace.  The 
Azad India Foundation’s 2019 report highlighted the nationwide increase in drug 
addiction, with a UN Report estimating one million registered heroin addicts in India, 
while unofficial figures suggest over five million.  Given the gravity of the situation in 
Kerala, I urge the Union Government to collaborate with the State in formulating a 
comprehensive national strategy to combat drug addiction.    
                                                                                                        
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : माननीय सदÎय, समय समाÃत हुआ। The following hon. 
Members associated themselves with the matter raised by the hon. Member, Shrimati 
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Jebi  Mather  Hisham :   Shri Haris Beeran  (Kerala),  Dr.  Sasmit  Patra (Odisha), 
Dr. Fauzia Khan (Maharashtra), Shri Sujeet Kumar (Odisha) and Shri Sanjeev Arora 
(Punjab). Ǜीमती रजनी अशोकराव पािटल।                 

                                                   
Demand to address the problems faced by farmers in Maharashtra 

 
Ǜीमती रजनी अशोकराव पािटल (महाराÍटर्):  & “सभापित जी, मुझे आज का िवषय मराठी मȂ 
रखने का अवसर देने के िलए धन्यवाद। मȅ कृिष  सÇबन्धी एक बहुत ही महत्वपूणर्  मुǈे  पर  बात  
करना  चाहती  हंू। Ģकृित के Ģकोप  और  Ģशासन  की  उदासीनता से सबसे अिधक पीिड़त 
िकसान ही हȅ। देश के अन्नदाता के रूप मȂ इन िकसानȗ की Ģशंसा करते हुए भी, उनकी  
समÎयाओं को दूर करने के िलए कोई महत्वपूणर् Ģयास नहीं िकया जा रहा है। भारत मȂ, िवशेषकर 
महाराÍटर् मȂ, यिद कोई सबसे किठन पिरिÎथित मȂ है, तो वह िकसान हȅ। ये सत्य है िक िवशेषकर 
मेरे मराठवाड़ा के्षतर् के िकसान फसल नÍट होने और कजर् के बोझ जैसी समÎयाओं के कारण आज 
मौत का सामना कर रहे हȅ। कल वािणज्य मंतर्ी ने लोकसभा मȂ बताया िक महाराÍटर् के िकसानȗ का 
7.38 लाख रुपया बकाया है। 

2021 मȂ महाराÍटर् सरकार ने घोषणा की िक वह एक रुपये मȂ कृिष बीमा िदलाएगी। 
िकसानȗ ने इस उÇमीद के साथ बीमा कराया था िक अगर उनकी फसलȂ बबार्द भी हो गईं तो भी 
उन्हȂ बीमा कवरेज िमलेगा। लेिकन वैसा नहीं हुआ, बिÊक  महाराÍटर् मȂ  करीब-करीब 500 करोड़ 
रुपये का बहुत बड़ा बीमा घोटाला हुआ है। और िसफर्  मȅ ये  नहीं कह रही हंू, यह आरोप सǄारूढ़ 
भाजपा िवधायक ने लगाया है। सोयाबीन, कपास, Ãयाज समेत कई फसलȗ के िलए एमएसपी 
(न्यनूतम समथर्न मूÊय) को लेकर िकए गए वादे कब पूरे हȗगे,  इस सवाल पर भी सरकार की 
ओर से कोई सतंोषजनक जवाब नहीं िमला। इस साल सोयाबीन की फसल तैयार है, लेिकन 
सोयाबीन रखने के िलए जूट की थैली नहीं होने के कारण इसकी खरीद नहीं हो रही है। सोयाबीन 
खरीद के िलये समय सीमा आठ िदन बढाने के बाद भी िकसान सोयाबीन बेचने के िलए रात रात 
भर लाइन मȂ लगे रहे । लेिकन कुछ Îथानीय लोग पहले से ही सरकारी अिधकािरयȗ के साथ 
िमलीभगत कर रहे हȅ। सोयाबीन का अनुमािनत मूÊय 6,000 रुपये Ģित िंक्वटल है, लेिकन िकसान 
को बमुिÌकल 3.8-4.5 हजार रुपये ही िमल रहे हȅ। एमएसपी के िलए कानूनी गारंटी की मागं भी 
लिंबत है।  कई िकसानȗ ने एक साल पहले से महा-डीपीटी पोटर्ल पर िडर्प िंसचाई के िलए आवेदन 
िकया था, लेिकन उन्हȂ अभी तक सिÅसडी नहीं िमली है। इसके िलए आवÌयक रािश का भगुतान 
िकए जाने के एक वषर् बाद भी, इस संबधं मȂ कȂ दर् और राज्य सरकारȗ की ओर से कोई Ģगित नहीं 
हुई है। कम से कम महाराÍटर् मȂ तो ऐसा नहीं है। 

 मेरे राज्य मȂ चूंिक कृिष के िलए रात मȂ िबजली की आपूिर्त की जाती है, इसिलए िकसानȗ 
को अपनी फसलȗ को पानी देने के िलए अपनी जान जोिखम मȂ डालनी पड़ती है।  िकसानȗ को 
टर्ासंफामर्र उपलÅध कराना चािहए। कृिष उत्पादन लागत बढ़ रही है। उवर्रकȗ, कीटनाशकȗ, 

                                                           
& Hindi translation of the original speech delivered in Marathi. 
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उपकरणȗ, ईधंन और Ǜम की लागत मȂ िपछले तीन सालȗ मȂ  50 Ģितशत की वृिǉ हुई है। िजसे 
आप अमृतकाल कहते हȅ, वह िकसानȗ के िलए िवषकाल बन गया है। 
  कृिष के्षतर् मȂ कृितर्म बुिǉमǄा (एआई) का उपयोग करने की घोषणा बार-बार की जाती है 
लेिकन उस से पहले िकसानȗ को  एआई  तकनीक मȂ Ģिशिक्षत करके उन्हȂ सशƪ बनाया जाना 
चािहए  । धन्यवाद।”         
                              
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : समय समाÃत हुआ। आपने पहले सूचना नहीं दी थी, 
इसिलए हमारे पास टर्ासंलेशन की सुिवधा नहीं थी । आपको पहले कहना चािहए था िक मȅ मराठी 
मȂ बोलूगँी।  
 
Ǜीमती रजनी अशोकराव पािटल : सर, मȅ दो िदन से कह रही हँू।   
 
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI):  The following hon. Members 
associated themselves with the matter raised by the hon. Member, Shrimati Rajani 
Ashokrao  Patil :   Dr.  Sasmit  Patra  (Odisha),  Dr.  Fauzia  Khan  (Maharashtra), 
Dr. John Brittas (Kerala) and Shri M. Mohamed Abdulla (Tamil Nadu). 
 

Need for protection to depositors of cooperative credit institutions and measures to 
regulate cooperative credit institutions 

 
Ǜी धनंजय भीमराव महािदक (महाराÍटर्): उपसभाध्यक्ष जी, देश और राज्य मȂ सहकारी  
पतसÎंथाओं के माध्यम से छोटे उǏोगȗ और Ëयवसायȗ को ऋण Ģदान िकया जाता है, लेिकन कई 
सÎंथाओं मȂ आिर्थक घोटाले सामने आने के कारण जमाकतार्ओं का िवÌवास इन छोटी पतसÎंथाओं 
से कम हो रहा है। इन सÎंथाओं को िनयिमत सहकारी ऑिडट होने के बावजूद बीमा सुरक्षा नहीं 
िदया जाता है। अत: सहकारी पतसÎंथाओं के जमाकतार्ओं के बीच बीमा सरंक्षण उपलÅध करा 
िदया जाए, िजसमȂ जमा रािश डूबने के एक िनिÌचत समय-सीमा तक बीमा रािश...  
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) :  अब आप बिैठए, समय समाÃत हुआ।   
 

The following hon. Members associated themselves with the matter raised by 
hon. Member, Shri Dhananjay Bhimrao Mahadik:  Dr. Fauzia Khan (Maharashtra), 
Dr. Sasmit Patra (Odisha) and Shri Dorjee Tshering Lepcha (Sikkim). Now, Question 
Hour.  

 

 
 

[ 07 February, 2025 ] 25



 

 
 

12.00 Noon 
ORAL ANSWERS TO QUESTIONS 

 
Implementation of E-Nam Platform 

 
*46.  SHRI MAYANKBHAI JAYDEVBHAI NAYAK: Will the Minister of AGRICULTURE 
AND FARMERS WELFARE be pleased to state: 

(a)    the manner in which Government is encouraging small and marginal 
farmers to participate in the e-National Agriculture Market (e-NAM) 
platform; 

(b)    the steps being taken to promote inter-State trade through e-NAM, and   
the manner in which Government is addressing the logistics challenges in 
this context; 

(c)   whether there is any plan to expand the scope of e-NAM, such as  
integrating more commodities, value-added services, or new 
technological features; and 

(d)     if so, the details thereof? 
 
THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI SHIVRAJ 
SINGH CHOUHAN): (a) to (d) A statement is laid on the Table of the House. 
 

Statement 
 
(a) Small and marginal farmers need encouragement to participate in National 
Agriculture Market (e-NAM) for better realization of prices. To encourage the 
participation, facility of online registration through e-NAM portal and through mobile 
app (available on Android and iOS platform) is provided. Training programmes are 
conducted in Agricultural Produce Market Committees (APMCs) and toll-free number 
(18002700224) to assist farmers in registration & trading process.  

As agro produce of small and marginal farmers may be less on individual basis, 
collectivizing them as Farmer Producer Organization (FPO) provides economies of 
scale. FPOs aggregate produce of member farmers and can access e-NAM through 
FPO trading module.  

As on 31.12.2024, 4362 FPOs have been on-boarded on e-NAM platform and 
FPOs trade volume of 1.44 Lakh MT and 3.4 crore numbers (bamboo, betel leaves, 
coconut, lemon & sweet corn) with trade value of Rs 239.6 crore was recorded on 
e-NAM platform.   
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Additionally, by using the farm gate module a farmer can offer his produce 
without physically travelling to the APMC.  
 
(b) Agricultural Marketing is a State subject and Agricultural Produce Market 
Committees (APMCs) are regulated by the respective State Agricultural Produce 
Market Committee Act of the State. For online inter-state trade, enabling provisions 
to recognize the trading licenses of other states is required. State APMC Acts/rules of 
Gujarat, Uttar Pradesh, Arunachal Pradesh, Assam, Jharkhand, Manipur, Meghalaya 
and Tripura have incorporated enabling provisions, while APMC Acts of Tamil Nadu, 
Chhattisgarh and Andhra Pradesh do not prohibit the inter-state trade.  
 

Considering the fact that Logistics remains a major hurdle for promotion of 
Inter-State and Inter-mandi trade under e-NAM, Government has taken a decision to 
upgrade e-NAM platform as e-NAM 2.0, which will facilitate the onboarding of various 
logistic service providers. This initiative will resolve the logistic challenge and will lead 
to faster trade, reduced wastage and better farmer incomes.  
 

As on 31st Dec, 2024, Inter-state trade of 23,121 MT worth Rs. 65.48 crores 
has been recorded on e-NAM platform.  
 
(c) and (d)   Based on the request received from State Government Departments/ 
State Agri. Marketing Boards, the tradable parameters for respective commodities are 
finalized.  As of 31st Dec 2024, tradable parameters for 221 commodities were 
finalized for online auction on the e-NAM platform.  
 

It has been decided to upgrade the existing e-NAM platform to make it more 
efficient. The upgradation of e-NAM 2.0 has been initiated and the platform will 
become more robust, user-friendly, inclusive, scalable and open-network compliant. 
The main features of e-NAM 2.0 would be bank account validation, eKYC features 
using Aadhaar and onboarding of assaying, logistics and other value added service 
providers. 
                                                    

[THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI) in the Chair.] 
 
Ǜी मयंक भाई जयदेव भाई नायक : मȅ माननीय कृिष मंतर्ी जी से पूछना चाहता हंू िक क्या ई-नाम 
मȂ ऐसी ËयवÎथा की गई है, िजससे िकसान घर बठेै ही अपनी फसल को बेच सकता है?  
 

[ 07 February, 2025 ] 27



 

 
 

Ǜी िशवराज िंसह चौहान : माननीय उपसभाध्यक्ष महोदय, Ģधान मंतर्ी Ǜीमान नरेन्दर् मोदी एक 
िवज़नरी लीडर हȅ और िकसान कÊयाण और कृिष का िवकास उनकी सवȘच्च Ģाथिमकता है।  मȅ 
माननीय सदÎय को धन्यवाद देना चाहंूगा िक उन्हȗने ई-नाम के बारे मȂ सवाल पूछा है।  ई-नाम 
मतलब ‘राÍटर्ीय कृिष बाजार’।  पहले िकसान को केवल अपनी मंडी मȂ ही अपना उत्पादन बेचना 
पड़ता था।  अगर अन्य जगहȗ की मंिडयȗ मȂ रेट अच्छे होते थे, तो उसे उसकी जानकारी भी नहीं 
होती थी।  ई-नाम Ģधान मंतर्ी नरेन्दर् मोदी जी के ǎारा 14 अĢैल, 2016 को लॉन्च िकया गया।  यह 
एक ऑनलाइन टेर्िंडग Ãलेटफॉमर् है, जो िकसानȗ को उनकी फसल के बेहतर मूÊय िदलाने मȂ मदद 
करता है।  एक राÍटर्, एक बाजार की अवधारणा को लेकर यह कृिष उपज मंिडयȗ को िडिजटल 
माध्यम से जोड़ता है, तािक जहा ं िकसान को उच्चतम मूÊय िमले और उच्चतम बोली लगे, वहा ं
वह अपनी फसल बेच पाए।  इससे िकसान को एक बाजार उपलÅध हुआ है।   
 माननीय सदÎय ने यह पूछा है िक क्या ई-नाम मȂ ऐसी कोई ËयवÎथा है, िजससे िकसान 
अपने घर से भी अपने उत्पादन को बेच सकता है।  मुझे यह बताते हुए Ģसन्नता है िक ई-नाम 
Ãलेटफामर् के तहत एक फामर् गेट मॉǹूल बनाया गया है, तािक िकसान अपनी उपज की फोटो या 
िचतर् को फामर् गेट से ही अपलोड कर सके।  उसको अपनी उपज को मंडी मȂ भौितक रूप से लाने 
की आवÌयकता नहीं है।  वह िबना उपज को लाए ही ई-नाम पर Ëयापार के िलए बोली सुिवधा का 
लाभ उठा सकता है।  ई-नाम मोबाइल ऐप के माध्यम से िकसान अपनी उपज के ढेर की 360 
िडगर्ी, मतलब चारȗ िदशाओं से फोटो खींचकर पोटर्ल पर डाल सकता है, िजससे खरीदार बोली 
लगाने से पहले देख सकते हȅ िक वह कैसा है।   ई-नाम ऐप के माध्यम से िकसान अपनी उपज का 
लॉट बनाकर अपने घर से ही अिगर्म पजंीकरण कर सकता है, िजससे मंडी के Ģवशे ǎार पर 
िकसानȗ के िलए Ģतीक्षा का समय भी काम हो जाता है।  इसिलए मȅ माननीय सदÎय को बताना 
चाहता हंू िक घर बठेै ही उसे इस Ãलेटफामर् के माध्यम से पता चलता है िक पूरे देश मȂ मंिडयȗ के 
रेट क्या-क्या हȅ।  इससे उसे तीन िदन पहले तक के रेट भी पता चलते हȅ।  वह यह भी तय कर 
सकता है िक मुझे आज बेचना है या अगर कल अच्छे रेट िमलȂ, तो क्या मȅ इसे कल बेचूं।  यह एक 
बड़ी सुिवधा है, जो Ģधान मंतर्ी नरेन्दर् मोदी जी ने िकसानȗ को दी है।  मȅ इसके िलए उनका 
अिभनंदन करता हंू।   
 एक एफपीओ टेर्िंडग मॉǹूल भी बनाया गया है।   इसके तहत एफपीओ भी अपने माल को 
बाजार मȂ लाए िबना, जहा ंवे उसे एकितर्त करते हȅ, उस कȂ दर् से ही फोटो अपलोड करके बेच 
सकते हȅ।  इसिलए मुझे माननीय सदÎय को बताते हुए Ģसन्नता है िक िकसान को देशभर मȂ एक 
बाजार उपलÅध होता है और इसमȂ बड़ी बात यह है िक इसमȂ िबचौिलयȗ की सखं्या कम हो जाती 
है।  कई जगह हम देखते हȅ िक एक जगह रेट बहुत अच्छे हȅ, लेिकन दूसरी जगह रेट नहीं िमलते 
हȅ।   िकसान को फायदा यह है िक उसे पूरे देश की मंिडयȗ का रेट पता चलता है और वह सीधे-
सीधे Ëयापारी के साथ अपने माल को बेचने के िलए टेर्िंडग कर सकता है। इसिलए वह िनिÌचत 
तौर पर अपने घर से अपनी उपज को बेच सकता है। 
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : धन्यवाद, मंतर्ी जी।  सेकंड सÃलीमȂटरी, Ǜी मयंक भाई 
जयदेव भाई नायक। 
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Ǜी मयंक भाई जयदेव भाई नायक : माननीय उपसभाध्यक्ष जी, हमारे Ģधान मंतर्ी, माननीय मोदी 
जी के नेतृत्व मȂ िजस तरह से िकसानȗ के िलए यह सरकार काम कर रही है, मȅ माननीय कृिष 
मंतर्ी जी से पूछना चाहता हँू िक क्या एफपीओ भी ई-नाम Ãलेटफामर् के माध्यम से Ëयापार कर 
सकता है?  अगर हा,ँ तो अब तक िकतने एफपीओज़ को ई-नाम Ãलेटफामर् से जोड़ा गया है?  
इसके साथ ही, ई-नाम योजना के अंतगर्त राज्यȗ को क्या सहायता दी जाती है, वह मȅ आपके 
माध्यम से माननीय मंतर्ी जी से जानना चाहता हँू? 
 
Ǜी िशवराज िंसह चौहान : माननीय उपसभाध्यक्ष महोदय, छोटे-छोटे िकसान, िजनकी उपज 
कम होती है, लȅड होिंÊडग कम होती है, वे अपनी उपज का बेहतर दाम अकेले ĢाÃत नहीं कर पाते 
और इसिलए एक और काम Ģधान मंतर्ी, नरेन्दर् मोदी जी के नेतृत्व मȂ हुआ है।  छोटे-छोटे िकसानȗ 
को जोड़ कर एफपीओ का िनमार्ण िकया गया है और 10 हजार एफपीओज़ बनाए गए हȅ।  ये 
एफपीओज़ सगंिठत होकर अपने आदान की ËयवÎथा करते हȅ तथा अपने सामान की माकȃ िंटग 
और Ĥािंंडग कर सकते हȅ।  जब ये संगिठत होते हȅ, तो उिचत मूÊय ĢाÃत करने की इनकी ताकत 
बढ़ जाती है।  मुझे Ģसन्नता है िक कई एफपीओज़ िकसानȗ के सशिƪकरण का उदाहरण बन गए 
हȅ।  Ģधान मंतर्ी लगातार एफपीओ के कामकाज की समीक्षा कर रहे हȅ।  मुझे माननीय सदÎय को 
बताते हुए Ģसन्नता है िक एफपीओज़ भी इस Ãलेटफामर् पर अपने सामान को बेच सकते हȅ।  
माननीय उपसभाध्यक्ष महोदय, इस पोटर्ल का लाभ उठाने के िलए उनको सारी जानकारी और 
अपनी उपज की 360 फोटो, िजसकी मȅने बात की थी, वह डालनी होती है।  अब तक 31 िदसबंर, 
2024 तक लगभग 4,362 िकसान उत्पादक सगंठन ई-नाम Ãलेटफामर् से जुड़ चुके हȅ।  व ेइसका 
लाभ उठा रहे हȅ और इसके माध्यम से बेहतर रेट ĢाÃत करने का काम कर रहे हȅ।  माननीय 
उपसभाध्यक्ष महोदय, मȅ यह और िनवेदन करना चाहता हँू िक इसके ǎारा कृिष उत्पाद की िबकर्ी 
मȂ िकसानȗ को ऑनलाइन पेमȂट भी ĢाÃत होती है, िजनमȂ एफपीओज़ भी शािमल हȅ।  इसमȂ 
ऑनलाइन िरसीट की ĢािÃत करने मȂ आसानी होती है।  माननीय उपसभाध्यक्ष महोदय, मȅ माननीय 
सदÎय के माध्यम से देश को बताना चाहता हँू िक 31 िदसबंर, 2024 तक 1.44 लाख मीिटर्क टन 
और 3.4 करोड़ एफपीओज़, िजसमȂ बासँ, पान, नािरयल, नींब ू आिद हȅ, इनका Ëयापार 
एफपीओज़ के माध्यम से िरकॉडर् िकया गया है, िजसका मूÊय 239.6 करोड़ रुपए है।  इसिलए 
एफपीओज़ भी इस Ãलेटफामर् का लाभ उठा कर िकसानȗ को उिचत दाम दे पाने मȂ सक्षम हो रहे हȅ।  
मȅ Ģधान मंतर्ी जी को िफर धन्यवाद देता हँू। 
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : धन्यवाद, मंतर्ी महोदय।  थडर् सÃलीमȂटरी, डा. सुमेर िंसह 
सोलकंी। 
 
डा. सुमेर िंसह सोलंकी : माननीय उपसभाध्यक्ष महोदय, नमर्दे हर!  माननीय उपसभाध्यक्ष 
महोदय, हमारे देश के अंदर िकसानȗ के कÊयाण के िलए और कृिष िवकास के िलए माननीय 
Ģधान मंतर्ी जी के नेतृत्व मȂ ऐितहािसक और कर्ािंतकारी कदम उठाए जा रहे हȅ। 
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : आप ĢÌन पूिछए। 
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डा. सुमेर िंसह सोलंकी : माननीय मंतर्ी जी खुद िकसान पुतर् हȅ।  मȅ माननीय मंतर्ी जी से आपके 
माध्यम से यह जानना चाहता हँू िक ई-नाम योजना से अब तक िकतनी मंिडयȗ को जोड़ा गया है 
तथा इस योजना से जुड़ने पर िकसानȗ को क्या-क्या लाभ होता है?    
                                                
Ǜी िशवराज िंसह चौहान : माननीय उपसभाध्यक्ष महोदय, मुझे यह बताते हुए Ģसन्नता है िक अब 
तक लगभग 1,410 मंिडयȗ को e-NAM platform से जोड़ा गया है।  e-NAM एक मागं आधािरत 
योजना है। यह राज्यȗ के ऊपर है िक वह अपनी मंिडयȗ को - क्यȗिक मंिडयȗ को जोड़ने का 
मतलब यह है िक राज्यȗ को इंटर-मंडी, मतलब एक मंडी से दूसरी मंडी मȂ Ëयापार करने की 
अनुमित देनी पड़ती है, एक कȂ दर्ीयकृत लाइसȂस होता है, िजस एक लाइसȂस पर Ëयापारी Ģदेश 
की हर मंडी मȂ काम कर सकता है, Ëयापार कर सकता है।  लेिकन इसमȂ यह सुिवधा भी है िक 
अगर राज्य अनुमित दे, तो इंटर-Îटेट Ëयापार भी इसके माध्यम से होता है। 
 माननीय उपसभाध्यक्ष महोदय, हमने यह भी िकया है िक इस योजना के अतंगर्त अब राज्य 
और कȂ दर्-शािसत Ģदेशȗ को e-NAM के सचंालन का िवÎतार करने और Îथानीय आवÌयकताओं 
को पूरा करने के िलए फंड मंजूरी देने की शिƪ को भी िवकȂ दर्ीकृत िकया गया है और इसके िलए 
िदशा िनदȃशȗ को सशंोिधत िकया गया है।  हमने राज्य Îतरीय मंजूरी सिमित बना दी और राज्यȗ 
को ही यह अिधकार दे िदया िक उन्हीं को e-NAM से जोड़ने की मंजूरी देनी है।  कृिष राज्य का 
िवषय है और इसिलए मुझे यह बताते हुए Ģसन्नता है िक अब तक e-NAM के अंतगर्त 31 िदसबंर 
2024 तक िविभन्न राज्यȗ मȂ, अलग-अलग मंिडयȗ मȂ 1 करोड़, 78 लाख िकसान e-NAM portal 
पर पजंीकृत हो चुके हȅ।  महोदय, इसको साथ ही, 31 िदसबंर 2024 तक 20 राज्य और कȂ दर्-
शािसत Ģदेशȗ मȂ कुल 640 मंिडयȗ ने inter-mandi trade मȂ भाग िलया और कुल 16.59 लाख 
मीिटर्क टन का कारोबार हुआ, िजसका मूÊय 5,022 करोड़ रुपए है।   
 माननीय उपसभाध्यक्ष महोदय, मुझे माननीय िवǎान सदÎय सुमेर िंसह जी को यह बताते 
हुए Ģसन्नता भी है िक 31 िदसबंर 2024 तक e-NAM platform पर कुल 65.48 करोड़ रुपए मूÊय 
का अतंरराज्यीय Ëयापार हुआ।  इसका मतलब यह है िक अगर कोई िकसान मध्य Ģदेश का है, तो 
उसने तिमलनाडु मȂ भी अपने सामान को उिचत कीमत िमलने के कारण बेचा है।  तो इससे 
अंतरराज्यीय Ëयापार भी हो रहा है।  अब तक, 31 िदसबंर तक, 22 राज्य और कȂ दर्-शािसत Ģदेशȗ 
की 948 मंिडयȗ मȂ 6,831 करोड़ रुपए का e-payment िकया गया है।   
 आपने पूछा िक इससे िकसान को लाभ क्या होता है, तो माननीय उपसभाध्यक्ष महोदय, मȅ 
आपके माध्यम से उनको यह बताना चाहता हंू िक मंडी मȂ जाने से पहले ही िकसान को e-NAM 
mobile app पर मौजूदा वÎतुओं की तीन िदन पहले तक की कीमतȂ पता चल जाती हȅ, वह वहा ँसे 
इसकी जानकारी ले सकता है।  िकसान मोबाइल पर अपनी उपज का live online bid value देख 
सकते हȅ िक िकस मंडी ने, िकसी Ëयापारी ने िकतना rate लगाया है।  िकसान को SMS के जिरए 
अपने वÎतु की अिंतम bid rate का िववरण ĢाÃत हो जाता है।  िकसानȗ के बȅक खातȗ मȂ सीधे bid 
value अंतिरत करने के िलए online payment gateway उपलÅध है और उनके खातȗ मȂ सीधे 
online पैसा चला जाता है।  Peak season के दौरान लॉट की त्विरत gate entry की सुिवधा के 
िलए, mobile app के जिरए लॉट के पूवर् पजंीकरण की, registration की सुिवधा उपलÅध है।   
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 माननीय उपसभाध्यक्ष महोदय, इसमȂ सबसे बड़ी बात तो यह है िक िकसान अपनी उपज 
को बेचने के िलए मजबरू नहीं है िक अगर उसने उसे एक मंडी मȂ लाया, तो वहा ँका Ëयापारी कह 
दे िक इस दाम पर देना हो, तो दे जाओ, क्यȗिक कई बार nexus बन जाते हȅ।  अब वह देश भर मȂ 
कहीं भी अपना उत्पाद बेचने के िलए Îवतंतर् है, उसको िवकÊप िमले हȅ और ĢितÎपधीर् मूÊय 
देखकर वह अपनी उपज को भेजता है।  e-NAM देश भर मȂ खरीदारȗ, Ëयापािरयȗ और िकसानȗ 
के बीच सीधे Ëयापार की सुिवधा Ģदान करता है।  e-NAM platform के तहत ऑनलाइन भगुतान 
की सुिवधा है।  Farm gate module िकसानȗ को िचतर्ȗ और गुणवǄा मापदंडȗ के साथ अपनी 
उपज का लॉट-वार िववरण अपलोड करने और e-NAM पर Ëयापार करने के िलए बोली लगाने 
की सुिवधा का लाभ उठाने मȂ सक्षम बनाता है।  इसके िलए उसे अपनी उपज को वहा ंभौितक रूप 
से ले जाने की जरूरत नहीं है।  अगर वह उसे भौितक रूप से ले जाता, तो उसकी मजबरूी हो 
जाती िक वह उसे बेच कर ही जाए।  अब वह अपने घर बैठे अपनी उपज को बेच सकता है।  
इसिलए, माननीय उपसभाध्यक्ष महोदय, मȅ यह मानता हँू िक Ģधान मंतर्ी नरेन्दर् मोदी जी की यह 
e-NAM योजना िकसानȗ के िलए वरदान सािबत हो रही है।   
 
THE VICE-CHAIRMAN (SHRI GHANSHYAM  TIWARI):  Now, fourth supplementary, 
Shrimati Rajani Ashokrao Patil. 
 
Ǜीमती रजनी अशोकराव पािटल : महोदय, माननीय मंतर्ी जी ने अभी जो Ģबोधन िदया, उससे 
हम बहुत Ģभािवत हुए।  मȅ यह कहना चाहती हँू िक वे जो बोलते हȅ, वह आदशर् है, लेिकन 
Ëयिƪगत रूप से मȅ जो देखती हँू, क्यȗिक हम भी िकसान पिरवार से आते हȅ, वैसा वहा ँहोता नहीं 
है।  जब मȅ गावँȗ मȂ जाती हँू, मȅ परसȗ ही जब पािर्लयमȂट सेशन के िलए आ रही थी, वहा ँपर हमारा 
जो िवभाग है - हमारे यहा ँसबसे ज्यादा सोयाबीन का Ģोडक्शन होता है, कपास का Ģोडक्शन 
होता है - उसकी वहा ँपर िमलीभगत होती है यानी Ëयापािरयȗ और वहा ँकी APMCs के बीच 
िमलीभगत होती है।  ऐसे मȂ िकसान कहा ँजाएँगे?  ऐसी पिरिÎथित पैदा की जाती है िक िकसानȗ 
के पास कम भाव पर अपना अनाज बेचने के अलावा कोई राÎता ही नहीं बचता है।  एमएसपी का 
तो कुछ पता ही नहीं है, आपने उसको legalise करने की बात भी नहीं की है।  मȅ आपके माध्यम से 
माननीय मंतर्ी जी से यह जानना चाहती हँू िक इसके िलए व ेक्या करने वाले हȅ, सरकार क्या करने 
वाली है? 
 
Ǜी िशवराज िंसह चौहान : माननीय उपसभाध्यक्ष महोदय, इसीिलए तो हम यह 'e-NAM' की 
योजना लेकर आए हȅ, 'एक राÍटर्, एक बाजार' इसिलए िक िकसान कहीं भी अपनी उपज बेच 
सके। 
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : वे आपकी योजना को अच्छी बता रहे हȅ।  
 
Ǜी िशवराज िंसह चौहान : माननीय उपसभाध्यक्ष महोदय, इसीिलए यह योजना आई है।  कृिष 
राज्य का िवषय है, मंडी राज्य सचंािलत करते हȅ।  कई बार इस तरह की िदक्कतȂ होती हȅ िक 
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Ëयापािरयȗ का कहीं nexus बन जाए, िकसान आ गया, तो वह अपनी उपज बेच कर ही जाए और 
उसका रेट वह लगाए।  अब इसमȂ िकसान को जाने की जरूरत ही नहीं है, बिÊक वह अपने घर 
बठेै यह तय कर सकता है िक उसको अपनी उपज Ëयापारी को बेचना है या नहीं बेचना है।  इस 
तरह से पूरा देश एक बाजार हो जाता है।  इस तरह के Ģयोग visionary leader नरेन्दर् मोदी जी ही 
कर सकते हȅ।  यह िकसी दूसरे के बस की नहीं है, इसिलए वे इस तरह के Ģयोग कर रहे हȅ। 
 
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Now, fifth and last 
supplementary, Shri Sandosh Kumar P. 
 
SHRI SANDOSH KUMAR P:  Sir, I have a very straightforward question to you.  We 
have a number of schemes, we are spending a huge amount on agriculture, and 
agriculture is also the major contributor to the job sector.  So, when are you going to 
implement the MSP as recommended by the Swaminathan Commission? Any chance 
of it, legally?  The cost of production plus 50 per cent varies from State to State. Is 
there a chance of getting it implemented in the near future? 
 
Ǜी िशवराज िंसह चौहान : माननीय उपसभाध्यक्ष महोदय, वैसे तो यह ĢÌन उǌतू नहीं होता है, 
लेिकन मȅ जवाब जरूर दँूगा।  मȅ माननीय िवǎान सदÎय को कहना चाहता हँू िक यह नरेन्दर् मोदी 
जी की ही सरकार है, िजसने तय िकया िक उत्पादन की लागत पर कम-से-कम 50 परसȂट लाभ 
जोड़ कर ही एमएसपी तय की जाएगी।  हमने यह तय िकया।  जब उधर की सरकार थी, तब 
Îवामीनाथन आयोग की िसफािरश आई थी, तो आपने तो affidavit देकर मना कर िदया था िक 
उत्पादन की लागत पर 50 परसȂट मुनाफा जोड़ कर एमएसपी तय नहीं की जा सकती है।  ऐसा 
affidavit देकर कहा गया था और यह एक नहीं, बिÊक चार-चार मंितर्यȗ ने िकया था।  जो आपने 
नहीं िकया, वह नरेन्दर् मोदी जी ने िकया, क्यȗिक मोदी है, तो मुमिकन है।       
       
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : अगला ĢÌन, ĢÌन सखं्या 47. 
 

Decline in import and export of diamonds 
 
*47.  SHRI SANJAY RAUT: Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether Government is aware of the sharp decline in diamond imports and 
exports over the past three years; 

(b)   if so, the details thereof and Government's response thereto; 
(c)  the reasons identified by Government for this decline and the immediate 

steps being taken to reverse the trend; 
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(d)  the number of jobs that have been lost in the diamond industry due to 
factory closures and defaults; and 

(e)   the measures being taken to support displaced workers and ensure their 
reemployment or skill development?  

 
THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a) to (e) 
A statement is laid on the Table of the House. 
 

Statement 
 

(a) To (c) Yes. Export and Import of Diamonds have declined over the past three 
years. Details of the exports and imports of diamonds* are as follows: 

 
 (Values in USD Million) 

  2021-22 2022-23 2023-24 
Exports 25480.15 24736.9 18370.66 
Imports 28867.84 27326.36 22995.52 
Total Trade (Exports+ Imports) 54347.99 52063.26 41366.18 
*Diamond  includes  HS 7102  (Natural diamonds),  HS 7104 20,  HS 7104 21  and  HS 7104 91 (Laboratory-  growndiamonds) 
Source: DGCI&S 
 

The consumer demand for luxury items has generally declined across the world 
due to effects of covid and conflicts in Ukraine and West Asia. Diamond being a luxury 
item has also seen a decline in consumer demand in India’s export destinations. G7 
sanctions on Russian diamonds and the challenge of the identification and traceability 
of non-Russian diamonds by the importing G7 and EU countries have also impacted 
diamond trade. The global export of cut and polished diamonds has also declined 
from USD 86.4 bn in 2022 to USD 75.6 bn in 2023. 
 In response, Department of Commerce (DoC) is implementing multifaceted 
strategies to comprehensively address declining exports and imports. These include: 
 
1.   DoC is actively engaging with the G7 to protect India’s diamond industry following 
G7 sanctions on Russian diamonds. As a result, the following has been achieved: 
 

(i)  Full-traceability scheme was shifted from 01 Sept 2024 to 01 March 2025  
    (ii)  ‘Grandfathering of diamonds’ was permitted for diamonds that entered G7/EU 
before  sanctions 
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    (iii)  Jewellery studded with Russian diamonds processed in 3rd countries was 
exempted from the purview of sanctions 
 
D.O. letters were sent from Minister of Commerce and Industry in April 2024, May 
2024 and January 2025 to EU Trade counterpart on the issue. 
 
2.    DoC in tandem with industry stakeholders is undertaking initiatives to explore new 
markets, while sustaining export of diamond in existing major markets.     
 
3.  DoC has awarded an R & D project to IIT-Madras in 2023-24 with an outlay of 
Rs. 242.96 Cr over 5 years for indigenous manufacturing of both Chemical Vapour 
Deposition (CVD) and High Pressure and High Temperature (HPHT) systems along 
with the recipes for expanding the Lab Grown Diamond (LGD) business.  
 
4.  Import of Goods at Concessional Rate of Duty (IGCR) condition on import of LGD 
seeds have been removed in Union Budget 2025-26 to facilitate easy access to LGD 
seeds. 
 
5.  Safe Harbour Rates (SHR) for sale of rough diamonds in Special Notified Zones 
(SNZs) by foreign mining companies (FMC) was notified in November 2024 to 
enhance direct sales of rough diamond by foreign mining companies to Indian 
entities.  
 
6.  The Indian Institute of Gems & Jewellery (IIGJ), with seven campuses across 
India, and the Indian Diamond Institute (IDI), Surat, are reskilling and upskilling the 
gems and jewellery workforce. 
 

The export of studded jewellery has increased from USD 6.8 bn in 2021-22 to 
USD 7.1 bn in 2023-24. Polished LGD exports in quantity terms have increased from 
4.86 million carats in 2022-23 to 7.54 million carats in 2023-24.  
 

(d) and (e) Department of Commerce does not maintain such data.  
 
Ǜी संजय राउत : सर, भारत की डायमंड इंडÎटर्ी लगभग 37 िबिलयन डॉलर की इडंÎटर्ी है, 
लेिकन डायमंड इंडÎटर्ी की चमक थोड़ी उतर रही है।  आज यह इंडÎटर्ी पूरी तरह से कंगाल हो 
गई है और उसका direct and indirect effect वहा ँकाम करने वाले लाखȗ वकर् सर् तथा उस 
इंडÎटर्ी पर िडपȂड रहने वाले लाखȗ लोगȗ पर पड़ रहा है। अभी गोिवन्द भाई ने कहा िक 15 से 16 
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लाख लोग सूरत मȂ हȅ, मुÇबई मȂ हȅ तथा और भी जगहȗ पर हȅ।  दो साल मȂ सूरत मȂ हीरा पॉिलश 
करने वाले 150 कारीगरȗ ने आत्महत्या कर ली है।  यह सूरत की बात है। 
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : माननीय सदÎय, कृपया आप अपना ĢÌन पूिछए। 
 
Ǜी संजय राउत : सर, हम यह मानते हȅ िक ग्लोबल चैलȂजेज़ हȅ, रूस-यकेूर्न का युǉ है तथा और 
भी कुछ बातȂ हȅ, लेिकन जो गरीब लोग हȅ, जो कारीगर हȅ, अगर उनके सामने ये challenges हȅ, 
तो यह हमारी सरकार की िजÇमेदारी बनती है िक ये जो लाखȗ लोग बेरोजगार हुए हȅ, लाखȗ लोगȗ 
के चूÊहे बदं हो गए हȅ, उनके िलए कोई योजना बनाएं।  मȅ यह जानना चाहता हँू िक ऐसे लोगȗ के 
भिवÍय के बारे मȂ सरकार के पास क्या योजना है?  आपने उǄर मȂ इसका जवाब नहीं िदया है। 
 
Ǜी पीयषू गोयल : माननीय उपसभाध्यक्ष महोदय, माननीय सदÎय को काफी सारी जानकािरयȗ 
का अभाव है।  माननीय सदÎय के पास ये आंकड़े कहा ंसे आए हȅ, वह मेरी समझ के बाहर है, 
क्यȗिक उनको यह नहीं पता िक जब पूरे िवÌव की discretionary spending, यानी लोगȗ के पास 
जब एक्Îटर्ा पैसा होता है, तो वे luxury goods पर ÎपȂड करते हȅ, वह काफी बड़े पैमाने पर affect 
हुई, क्यȗिक पहले कोिवड आया, िफर Russia-Ukraine War हुआ, उन सबके बावजूद भारत ने 
तुरंत अपनी डायमंड इंडÎटर्ी को  remodel िकया।  हमने lab-grown diamonds को बड़े पैमाने 
पर Ģोत्साहन िदया।  ज्वेलरी, िजसमȂ diamond-studded jewellery भी होती है, उसको हमने 
बड़े पैमाने पर Ģोत्साहन िदया।  मंुबई के SEEPZ मȂ एक Mega Common Facility Center बना 
है, िजसके माध्यम से अलग-अलग िनयार्तक अच्छी designs बना सकते हȅ, अपने products को 
दुिनया भर मȂ लेकर जा सकते हȅ।  इस Ģकार से कई सारे कदम उठाए गए।  
  मȅ माननीय सदÎय को जरूर अवगत कराना चाहँूगा िक lab-grown diamonds एक 
Ģकार से भारत की ताकत बनते जा रहे हȅ।  Lab-grown diamonds दो Ģकार के होते हȅ - एक, 
भारत मȂ टेक्नोलॉजी ऑलरेडी इतनी अच्छी बन गई है िक हम िवÌव के लीडर बन गए हȅ।  दूसरे 
पर आईआईटी मदर्ास एक पूरी Îटडी कर रहा है, उसके ऊपर एक पूरी िरसचर् कर रहा है।  
सरकार ने 242 करोड़ रुपए उस िरसचर् के िलए sanction िकए हȅ, िजसके तहत वहा ंपर यह नई 
टेक्नोलॉजी तैयार होने के बाद हम उसमȂ भी एक िवÌवÎतरीय ताकत बनȂगे।   साथ ही साथ, जो 
जी-7 कंटर्ीज़ हȅ, िजनमȂ यरूोिपयन यिूनयन भी आता है और अमेिरका भी आता है, उन जी-7 
कंटर्ीज़ ने Russian diamonds को,  जो 0.5 carat से ज्यादा हȅ, उनको allow करना बदं कर 
िदया है।  ऐसी पिरिÎथित मȂ भारत forefront पर था िक जी-7 के साथ चचार् करे।  उसको हमने  6 
महीने के िलए defer कराया।  अब वह िसतंबर के बदले माचर् तक हो गया है।  साथ ही साथ, उसमȂ 
grandfather कराए, जो पुराने डायमंड्स ऑलरेडी ज्वेलरी मȂ बन गए थे या पॉिलश हो गए थे।  जो 
नई ज्वेलरीज़ भी बनȂगी, उनमȂ exemption िदलाई। 
 सर, मुझे लगता है िक माननीय सदÎय को यह जानकारी देना आवÌयक है िक जब हम 
quantity terms मȂ natural diamonds और lab-grown diamonds को जोड़ते हȅ, तो उसमȂ कोई 
बहुत बड़ी िगरावट नहीं आई है और कारीगर value terms पर नहीं, बिÊक quantity terms पर 
काम करते हȅ।  इसिलए, इनकी जानकारी मȂ यह अभाव है िक बहुत सारे लोग बेरोजगार हो गए हȅ।  
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ऐसी कोई सूचना नहीं है िक बहुत सारे लोग बेरोजगार हो गए हȅ, बिÊक वे re-skilled हुए हȅ,  
िजससे वे lab-grown diamonds की तरफ ज्यादा गये है।  चाहे natural diamonds हȗ या lab-
grown diamonds, उनमȂ cutting, polishing same होती है।  सेकंड, अब लोगȗ के ज्वेलरीज़ की 
तरफ ज्यादा जाने से भारत मȂ ज्वेलरी मȂ value-addition ज्यादा होता है, भारत को उसका ज्यादा 
लाभ होता है।  
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : सजंय राउत जी, आपका सेकंड ĢÌन। 
 
Ǜी संजय राउत: सर, जो लोग बेरोजगार हुए हȅ, उनकी जानकारी मंतर्ी जी के पास नहीं है, 
लेिकन जो लोग सूरत और मंुबई मȂ इस इंडÎटर्ी से जुड़े हȅ, उनको मालमू है।  अभी-अभी ज़ीरो 
ऑवर मȂ धोलिकया साहब ने भी यही ĢÌन उठाया था।  धोलिकया साहब सूरत से हȅ और उन्हȗने 10 
लाख लोगȗ के बेरोजगार होने की जानकारी दी है।   
 सर, मेरा दूसरा ĢÌन यह है िक एक जमाने मȂ मंुबई भी डायमंड इंडÎटर्ी का सबसे बड़ा हब 
था।  मंुबई मȂ लगभग 15,000 से भी ज्यादा diamond cutting and polishing के कारखाने चलते 
थे।  बाद मȂ, आपने BKC मȂ एक बड़ा Bharat Forge बना िदया।  िफर, वहा ं से आपने इंडÎटर्ी 
उठाकर... 
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : आप ĢÌन पूिछए। 
 
Ǜी संजय राउत : सर, यह मेरा ĢÌन ही है।  आपने सूरत मȂ पȂटागन से भी बड़ी इमारत Surat 
Diamond Bourse बना दी, िजसका Ģधान मंतर्ी जी ने उǇाटन िकया, लेिकन मेरी जानकारी 
है... 
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : जब आपको जानकारी है, तो िफर ĢÌन काहे का है? 
 
Ǜी संजय राउत : सर, मेरी जानकारी के ऊपर उनकी जानकारी होगी न!  सवाल तो है न!  अब 
पȂटागन से भी बड़ी जो यह इमारत है, जहा ंडायमंड इंडÎटर्ी के िलए 4,200 ऑिफसेज़ बने थे, वह 
अब ghost building बन गई है और अब वहा ंिसफर्  150 से भी कम ऑिफसेज़ खुले हȅ, बाकी सब 
ऑिफसेज़ बंद हȅ।  क्या यह सच है? 
 
Ǜी पीयषू गोयल : महोदय, सजंय राउत जी ने शायद डायमंड का िबज़नेस नहीं िकया होगा, 
इसिलए उनको इस िवषय मȂ जानकारी कम है।  
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : वे ĢÌन का उǄर देने का अÆयास कर रहे हȅ। 
 
Ǜी पीयषू गोयल : महोदय, मȅ उनकी जानकारी के िलए बता दंू िक जब भी कोई नया वाÎतु, नई 
िबिंÊडग या नया Ģोजेक्ट बनता है, तो लोग उसमȂ आिहÎता-आिहÎता जाते हȅ। सूरत के डायमंड 
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की िबिंÊडग मȂ िजतने भी यिूनट्स हȅ, वे सब िबक गए हȅ। लोग उसकी furnishing करȂगे, मशीनरी 
लाकर लगाएंगे, िफर माकȃ िंटग करȂगे। सर, िबज़नेस मȂ आदमी अपनी futuristic planning करता 
है। वह ज़माना गया, जब पहले की सरकारȂ थी, आजकल िजसकी गोद मȂ सजंय जी बठेै हȅ। उनको 
ध्यान नहीं आता है िक व ेसरकारȂ िकतनी opportunities miss कर जाती थीं, क्यȗिक कोई 
futuristic planning नहीं थी। मȅ इनको एक और जानकारी देना चाहता हंू िक सूरत मȂ तो बना ही 
है, लेिकन उससे भी बड़ा सȂटर मुÇबई मȂ बनने जा रहा है। नवी मुÇबई मȂ इंडÎटर्ी ने बड़ी जगह ली 
है, वहा ंउससे भी बड़ा gem and jewellery का सȂटर बनने जा रहा है। िवÌव की जो िडमाडं है, 
उसके िहसाब से हमारा देश बदलता जा रहा है। जैसे मुÇबई के लोगȗ ने हमȂ बताया िक हम gem 
and jewellery पर ज्यादा फोकस करȂगे, क्यȗिक jewellery पर आकषर्ण ज्यादा है। उदाहरण के 
िलए यिद लाख रुपये का डायमंड है, उसके ऊपर 10-12 या 15 हज़ार रुपये की कारीगरी लगती 
है, वह िबक जाता है, लेिकन जब पूरी jewellery बनती है, तो उसमȂ gold and diamond की वैÊयु 
कम होती है, कारीगरी की वैÊयु ज्यादा होती है। भारत को value addition ज्यादा िमलता है, 
िजससे भारत को लाभ होता है। माननीय उपसभाध्यक्ष महोदय, आप तो जयपुर से हȅ। जयपुर मȂ 
जो jewellery बनती है, जो antique jewellery और designed jewellery बनती है, मȅने करीब 
एक-दो वषर् पहले उसके एक शो का उǇाटन िकया था। भारत मȂ जो सुदंर jewellery के पीसेज़ 
बनते हȅ, जो हमारे युवक और युवितया ंनए-नए िडज़ाइन से पूरी दुिनया को आकिर्षत करते हȅ, मȅ 
समझता हंू िक आने वाले िदनȗ मȂ इस के्षतर् का बहुत उज्ज्वल भिवÍय है। मेरी constituency उǄर 
मुÇबई, जहा ंसे लोगȗ ने अपार आशीवार्द िदया और Ģधान मंतर्ी मोदी जी को सदेंश िदया िक देश 
आपके साथ है। तीसरी बार भारतीय जनता पाटीर् और एनडीए की सरकार लाए। वहा ंभी बड़े 
पैमाने पर डायमंड का काम होता है, डायमंड इंडÎटर्ी चलती है, कारीगर काम करते हȅ और 
भाजपा को वोट देते हȅ।  
 
Ǜी िमिंलद मुरली देवरा : सर, िजन्हȗने यह सवाल पूछा, मȅ सबसे पहले उनको थोड़ा aware 
करना चाहता हंू।  
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : आप ĢÌन पूिछए, वे तो aware हȅ। वे चले गए। जो चले जाते 
हȅ, उनको नहीं कहते हȅ। 
 
Ǜी िमिंलद मुरली देवरा : सर, ठीक है। उन्हȗने जो gem and jewellery के बारे मȂ कहा, तो मȅ 
कहना चाहता हंू िक हमȂ इस इंडÎटर्ी का राजनीितकरण नहीं करना चािहए। इस इंडÎटर्ी मȂ 
almost 50 लाख लोगȗ को, skilled and non-skilled लोगȗ को रोज़गार दे रहे हȅ। इसके साथ-
साथ मȅ मंतर्ी जी को बहुत-बहुत बधाई और धन्यवाद देना चाहता हंू। पीयषू जी और मȅ मुÇबई से 
आते हȅ। I know how close his relationship with the industry is. I also know the industry 
well, having followed it for a long time. The industry is contributing significantly to the 
country. The hon. Minister has elaborated on his answer very well, addressing many 
issues. The industry is facing some serious shocks.  जो सबसे बड़ा शॉक है, वह रूस और 
यकेूर्न की वार की वजह से रूस पर जो सȅक्शंस हȅ। The sanctions on Russia are with a view 
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to ensure that the division of Russian diamonds with other diamonds, which is almost 
...(Interruptions)...  
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : आपका ĢÌन लÇबा हो रहा है। आप ĢÌन पूिछए। 
 
Ǜी िमिंलद मुरली देवरा : सर, I would only like to ask the hon. Minister, who is working 
very hard with the G7 countries, as to what steps the Government is taking to ensure 
that we eliminate these sanctions altogether. 
 
Ǜी पीयषू गोयल : महोदय, मȅ आपके माध्यम से माननीय सदÎय को यह बताना चाहंूगा िक 
सȅक्शंस लगाने का अिधकार हर एक देश के पास है। कल को हम भी तय कर सकते हȅ, जैसे हमने 
तय कर रखा है िक हम कई चीज़Ȃ कुछ ऐसे देशȗ से नहीं लाएंगे, जो हमारे साथ अच्छे सÇबन्ध नहीं 
रखते हȅ, तो सȅक्शंस लगाने के अिधकार को हम नहीं छीन सकते, लेिकन वे सȅक्शंस कैसे 
implement हȗ, उसमȂ भारत लगातार बेिÊजयम के साथ या ĤसेÊस मȂ और जी-7 देशȗ के साथ 
अलग-अलग जी-7 की मीिंटग्स मȂ लगातार इस पर चचार् करता है। हमने उनके साथ बार-बार 
मीिंटग्स की हȅ। महोदय, इस िवषय पर मेरी आिखरी मीिंटग, हाल ही मȂ, तीन हÄते पहले 
बेिÊजयम के फॉरेन और इंटरनेशनल टेर्ड िमिनÎटर के साथ बर्ुसेÊस मȂ हुई है। मȅने इससे पहले 
वहा ँकी Antwerp diamond industry के साथ भी चचार् की थी और भारत से िनकलने से पहले 
भारत की डायमंड इंडÎटर्ी के लोगȗ के साथ भी चचार् की थी।  
 महोदय, जो टेर्सेिबिलटी की िरक्वायरमȂट है, वह िसतÇबर से शुरू होनी थी, लेिकन 
उन्हȗने हमारे आगर्ह पर उसे माचर् तक कर िदया। पहले यह डर था िक जो पुराने डायमंड्स 
ऑलरेडी िबक चुके हȅ, िजसमȂ रिशयन डायमंड्स हȗगे, उनका क्या होगा? इसके िलए G7 पर 
दबाव डालकर उसको grandfather िकया गया िक उनके ऊपर ये सȅक्शन्स नहीं लगȂगी। उसके 
बाद से सȅक्शन्स िसफर्  .5 carat and above पर हȅ, उससे छोटे कैरेट पर अभी तक सȅक्शन नहीं 
हȅ।  
 महोदय, ज्वलेरी मȂ जो रिशयन डायमंड्स लगते हȅ और थडर् कंटर्ी मȂ Ģोसेस होते हȅ, 
इसको आप इस तरह से समिझए िक रिशया से डायमंड दूसरी कंटर्ी मȂ आया और वहा ँसे भारत 
आकर, उसकी कोई ज्वेलरी बनकर बाहर जाता है, तो ज्वेलरी jewellery studded with 
Russian diamonds, processed in third countries को भी सȅक्शन्स के परËय ू से भारत के 
आगर्ह पर एग्ज़ैÇट कर िदया गया है। इडंÎटर्ी के साथ हमारी लगातार चचार् होने के कारण और जी 
7 देशȗ के साथ के कारण अब वे लोग िवचार कर रहे हȅ, उन्हȗने बोत्सवाना मȂ testing का एक 
node खोल िदया है। अगर अģीकन डायमंड्स बोत्सवाना मȂ ही test होकर भारत आते हȅ, तो 
उनके ऊपर कोई सȅक्शन नहीं होगी। हमने यह भी आगर्ह िकया है िक ई.य.ू को भारत पर भी एक 
नोड खोलना चािहए, जो testing कर सके और यहीं पर test करके, अगर उन्हȂ कोई शक हो, तो 
रिशयन डायमंड्स अलग करके, हमारी jewellery को या हमारे cut-and-polished diamonds 
को यहा ँसे export करने मȂ कोई तकलीफ नहीं हो, इसके  िलए एक तरफ जी-7 देशȗ के साथ 
इस िवषय मȂ चचार् चल रही है। महोदय, मȅने जो सजंय जी कहा है, वह सभी को नोट करना बहुत 
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जरूरी है िक natural diamonds मȂ यह तकलीफ है, लेिकन lab-grown diamonds भारत मȂ ही 
बनते हȅ और lab-grown diamonds, इसके लगभग दसवȂ िहÎसे के दाम पर िमलते हȅ, वे 10-12 
परसȂट दाम पर िमलते हȅ। महोदय, वाÎतव मȂ lab-grown diamonds की सुदंरता भी उतनी ही 
होती है, वे भी उतने ही अच्छे होते हȅ, केवल फ़कर्  इतना है िक natural diamonds माइन के अंदर 
सैकड़ȗ साल तक काबर्न िडपॉिजट्स होने से बनते हȅ और lab-grown diamonds टैक्नोलॉजी के 
माध्यम के लैब मȂ बनते हȅ, लेिकन उनकी टैक्नोलॉजी सेम होती है। एक छोटा सीड होता है – 
उसके िलए भी माननीया िवǄ मंतर्ी जी ने 5 परसȂट से जीरो परसȂट ǹूटी कर दी है, िजससे हमारे 
lab-grown diamonds और competitive हो गए हȅ। उस छोटे सीड पर – जैसे जमीन के नीचे, 
नैचुरल डायमंड काबर्न िडपॉिजशन से बनता है, वैसे ही लैब मȂ छोटी मशीन से lab-grown 
diamond बनता है। महोदय, मंुबई मȂ, सूरत मȂ और अभी कई और जगहȗ पर ये मशीनȂ लगने लगी 
हȅ। वहा ँ पर lab-grown diamonds बन रहे हȅ और वे भारत की शान बनȂगे। इसमȂ पूरा वैÊय ू
एिडशन भारत मȂ रहेगा। महोदय, इससे भारत के लोगȗ को नौकिरया ँ िमलȂगी, रोजगार िमलेगा 
और हमारा एक्सपोटर् वैÊय ूऐडेड  टÇसर् पर और अिधक होगा।  
 
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Thank you. Now, fourth 
supplementary, Shri Shaktisinh Gohil. आप, सीधा ĢÌन पूिछए। 
 
Ǜी शिƪिंसह गोिहल  : उपसभाध्यक्ष जी, मुझे अपना ĢÌन पूछने का अवसर देने के िलए आपका 
बहुत-बहुत धन्यवाद और मȅ सीधा ĢÌन पूछंूगा। महोदय, आप जानते हȅ िक पूरे देश मȂ डायमंड का 
हब गुजरात के सूरत मȂ है। इसमȂ कोई पोिलिटकल ऑÅज़वȃशन नहीं है, पर मȅ आपके ज़िरये 
माननीय मंतर्ी जी की नॉलेज़ मȂ दो, तीन चीज़Ȃ इसिलए डालना चाहता हंू और सवाल पूछना चाहता 
हंू, क्यȗिक अगर आप खुद आएं, हम दोनȗ साथ मȂ जाएं और वहा ँपर जो काम करने वाले लोग हȅ, 
उनसे पूछȂ िक क्या आपको ठीक काम िमल रहा है, क्या आत्महत्या नहीं हो रही है, तो बेहतर 
होगा। आप डेट तय कर लीिजए, मȅ आपके साथ चलूगंा। इसमȂ नो पोिलिटक्स, हम उनसे सीधे 
ओपन हाउस मȂ पूछȂगे। उन्हȂ बहुत िदक्कत है - पहले हमȂ यह Îवीकार करना होगा, तभी हम 
इसका इलाज पाएंगे। महोदय, मȅ आपके ज़िरये यह कहना चाहता हंू िक 7 हज़ार, 110 िमिलयन 
यएूस डॉलर का एक्सपोटर् िसफर्  दो साल के अंदर कम हुआ है। सर, यह बहुत बड़ा आंकड़ा है। 
इसी की वजह से समÎया है। महोदय, मȅ यह आंकड़ा कहीं ओर से नहीं लाया हंू, बिÊक आपके 
सवाल के जवाब मȂ सरकार ने िदया हुआ है, इसिलए मȅ िसफर्  यही पूछना चाहता हंू िक जब इतना 
बड़ा एक्सपोटर् कम हुआ है -हम अपने सामने लोकल लोगȗ को देखते हȅ, हम जानते हȅ िक जूता 
कहा ँचुभता है, यह उसी को पता चलता है, जो पहनता है। सर,  हम वहीं रहते हȅ, हमȂ पता है िक 
िकतना िदक्कत है, लेिकन पीयषू भाई, अगर आप पधारȂगे ...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : माननीय सदÎय, आप अपना ĢÌन पूिछए।  
 
Ǜी शिƪिंसह गोिहल: सर, मȅ दूसरा ĢÌन यह पूछना चाहता हंू िक भारत सरकार का 
ईएसआईएस का सकुर् लर है...  
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उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : माननीय सदÎय, एक ही ĢÌन पूिछए। 
 
Ǜी शिƪिंसह गोिहल : वहा ँपर जो भी जॉबलेस होता है, क्या सरकार उन्हȂ पैसा देना चाहती है या 
नहीं? जी8 कंटर्ीज़ की फुल टेर्सेिबिलटी Îकीम लागू करने की अविध फÎटर् माचर् को खत्म होगी। 
अगर इसे नहीं बढ़ाएंगे -- आप जी 8 कंटर्ीज़ को दबाएंगे, तो हमारी इंडÎटर्ी ठीक हो जाएगी। आप 
इसके िलए क्या करȂगे? 
 
Ǜी पीयषू गोयल : चूिँक ĢÌन मȂ value पर आंकड़ा मागँा गया था, तो यह सात िबिलयन का 
आंकड़ा मȅने ही िदया है। मȅ quantity मȂ भी थोड़ा आंकड़ा बता देता हँू। शिƪिंसह जी भलीभािंत 
जानते हȅ िक अÊटीमेटली quantity पर ही काम होता है। लेबर वकर्  िकतनी quantity मȂ हुआ, इस 
पर तय होता है। मȅ इनकी जानकारी के िलए बता देता हँू िक डायमंड की अलग-अलग चार 
कैटेगरीज़ हȅ - रफ नेचुरल डायमंड, रफ लैब गर्ोन डायमंड, कट एंड पॉिलÌड नेचुरल डायमंड, 
कट एंड पॉिलÌड लैब गर्ोन डायमंड। 2021-22 मȂ इसका टोटल इÇपोटर् 174.87 िमिलयन कैरेट था 
और 2023-24 मȂ, जब यह सात िबिलयन कम हुआ, यही टोटल इÇपोटर् 198.66 िमिलयन कैरेट हो 
गया। एक Ģकार से, 22.74 ĢितÌत इÇपोटर् बढ़ा है। यह इÇपोटर् लैब गर्ोन मȂ ज्यादा नहीं है, वन 
िमिलयन कैरेट है, परंतु जो कट एंड रफ नेचुरल डायमंड्स हȅ, उनमȂ यह इÇपोटर् घटा है और रफ 
लैब गर्ोन डायमंड्स मȂ बढ़ा है, तो एक Ģकार से इससे value कम हुई। भारत मȂ लैब गर्ोन डायमंड 
की quantity significantly बढ़ रही है। जो दूसरे टाइप का है, जो इंिडया मȂ नहीं बनता है, उसका 
इÇपोटर् बढ़ा है। जब उसकी Ģोसेिंसग होकर, एक्सपोटर् हुआ, तो आपकी जानकारी के िलए बताना 
चाहता हँू िक इससे हमारे एक्सपोटर् मȂ जो िगरावट आई है, वह मातर् पाचँ Ģितशत है। 52 िमिलयन 
कैरेट से 48 िमिलयन कैरेट, यानी यह मातर् चार-साढ़े चार िमिलयन कैरेट कम हुआ है। इंिडयन 
माकȃ ट मȂ बाकी डायमंड िबका है, तो मेरे िहसाब से आपकी जानकारी मȂ कुछ कमी है। इसके साथ 
ही, जो जी7 कंटर्ीज़ हȅ, वे जी8 नहीं, बिÊक जी7 कंटर्ीज़ हȅ। उन्हȗने जो टेर्सेिबिलटी की 
िरक्वायरमȂट लगाई है, यह उनका अिधकार है, जैसा िक मȅने आपको पहले भी बताया। इससे 
हमारी इंडÎटर्ीज़ को ज्यादा नुकसान नहीं हो, इसके िलए जो कदम उठाए हȅ, उन्हȂ मȅने अभी-अभी 
िमिंलद जी के ĢÌन के जवाब मȂ बताया है। हम उस िवषय के ऊपर जी7 कंटर्ीज़ के साथ लगातार 
चचार् कर रहे हȅ और alternate माकȃ ट्स मȂ भी कैसे अपना एक्सपोटर् बढ़ा सकते हȅ, यह भी देख रहे 
हȅ। जब ज्वैलरी के एक्सपोटर् पर रिशयन डायमंड की कोई ĢॉÅलम नहीं होगी, तो मुझे लगता है िक 
हम कारीगरȗ को काम िदलवाने मȂ सफल हȗगे।  
 
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Fifth and final supplementary, 
Shri Kesridevsinh Jhala. माननीय सदÎय, सीधा ĢÌन पूिछए। 
 
SHRI KESRIDEVSINH JHALA: Sir, recently, we have seen a growing market, as the 
hon. Minister himself has just said, for lab-grown diamonds for both the production 
as well as the demand side of things. My question to the hon. Minister is this. Is the 
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Government planning to implement any regulatory framework to govern this segment 
which is very fast growing, specifically for lab-grown diamonds, such as 
categorization, certifications, etc.?  
 
Ǜी पीयषू गोयल : उपसभाध्यक्ष जी, Kimberley process बहुत अच्छा है, िजससे सभी डायमंड्स 
की traceability और सिर्टिफकेशन को अंतरराÍटर्ीय Îतर पर मंजूरी िमली हुई है। लैब गर्ोन 
डायमंड्स का अलग सिर्टिफकेशन होता है, नेचुरल डायमंड्स के कैरेट पेज का अलग 
सिर्टिफकेशन होता है। मुझे लगता है िक गवनर्मȂट को इंडÎटर्ीज़ पर बहुत ज्यादा दखलअंदाजी 
नहीं देनी चािहए। हमने िजन-िजन इडंÎटर्ीज़ को खुली छूट दी है, वे always prosper हुई हȅ। इस 
पर हमारा इडंÎटर्ी के साथ लगातार सवंाद लगा रहता है, लेिकन हमने उन्हȂ सेÊफ-रेगुलेशन की 
परिमशन दे रखी है। यह वषș से अच्छे तरीके से चल रहा है। अंतरराÍटर्ीय बाजार मȂ भी हमारे 
सिर्टिफकेशन की acceptability है, इसिलए सरकार कोई और रेगुलेशन लाए, मुझे लगता है िक 
यह इंडÎटर्ी के िहत मȂ नहीं है। 
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : धन्यवाद, मंतर्ी महोदय। क्वेÌचन नंबर 48.  
 

Trade barriers with EU 
 

*48.  SHRI RAJEEV SHUKLA: Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 
       (a)   whether Government is aware of the barriers being faced by Indian domestic 

industry in the European markets; 
       (b)  if so, whether Government has taken up the matter with their European 

Union counterparts to provide a level playing field to the Indian domestic 
industry in EU markets; and 

(c)    if so, the details in this regard?  
 
THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a) to (c) 
A statement is laid on the Table of the House. 
 

Statement 
 

(a) to (c ) Within the framework of World Trade Organization (WTO),  all 
countries impose trade measures on imports primarily in the form of sanitary and 
phytosanitary measures, technical trade regulations, quota restrictions, safeguard 
duties, and various sustainability-related regulations to protect human, animal, and 
plant life or health, as well as to promote sustainable development and environmental 
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conservation. However, when such trade measures are perceived as trade barriers 
having an adverse impact on trade, the Government proactively takes up such 
measures with concerned countries at bilateral and multilateral level, as may be 
necessary, for remedial action.  
 

The Government has strongly taken up all trade restrictive measures, either 
within the WTO framework or otherwise, with the European Union (EU) and its 
member states at relevant multilateral and bilateral forums including the India-EU 
Trade and Technology Council and the India-EU High Level Dialogue.  
 
SHRI RAJEEV SHUKLA:  Sir, by and large, the Government has accepted that there 
is a decline in exports and imports are rising.  That is why the Forex reserves are also 
declining.  I would like to ask the hon. Minister, as far as exports to European 
countries is concerned, what are they doing to boost the MSME sector?  If they don’t 
boost exports, Forex reserves would further decline?  What steps are being taken? 
 
SHRI PIYUSH GOYAL:  Sir, I would like to inform the hon. Member that his 
information that exports are declining is not entirely accurate.  Exports have been 
growing.  Exports have grown significantly in the last four years.  This year also, there 
will be a growth and we would end the year with over 800 billion dollars of exports, for 
the very first time in India’s history.  The growth in imports often has three important 
elements.  One is petroleum imports.  It is an unavoidable import, similar to coking 
coal required in the steel industry and similar to pulses and oilseeds where we have a 
shortage.  There are certain imports which are unavoidable.  Because of the growing 
prosperity, demand in the domestic market and energy need growing, our petroleum 
imports and LNG gas imports, our import of pulses and oilseeds and our import of 
coking coal for rising steel production are naturally growing fast.  That is a good sign 
for the economy.  Secondly, there is a growth in import for domestic consumption, 
looking at the increased value that more and more people are spending in the 
marketplace.  With increased consumption, -- capacities in India cannot grow 
overnight; it takes some years for the industries to come, establish themselves and 
set up production units -- during that period, obviously, imports would go up.  When 
imports go up in a particular sector, Industry and investors are attracted to come and 
invest in that sector and that, obviously, leads to growing employment, growing 
business opportunities, greater investment, and therefore, over a period of time, 
growth gets a big boost.   
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 Hon. Vice-Chairman, Sir, this Budget also has given a big boost to 
consumption spending by relieving the middle class of their tax burden.  Almost the 
entire middle class has been given extensive tax relief and one lakh crore rupees extra 
will be available for consumers to spend on their consumption demand in the 
marketplace.  Generally, economists believe that one lakh crore rupees extra in the 
pockets of the consumers has a multiplier impact of about two-and-a-half to three 
times.  So, we expect to see a two-and-a-half or three lakh crore additional demand 
in the market, which would spur economic growth, attract more FDI and foreign 
investments.  Therefore, I think, you need not worry that Foreign Exchange Reserves 
may fall.  In fact, our Foreign Exchange Reserves have consistently been above 600 
billion dollars for many, many months now. 
 
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI):  Second supplementary; Shri 
Rajeev Shukla. 
 
SHRI RAJEEV SHUKLA:  Sir, in the first sentence of his reply, he has already 
accepted that my question was partially incorrect, which means that it is partially 
correct.  Now, you have said in your reply that as far as European countries are 
concerned, they are taking many safeguard measures; I understand that.  But what 
about textile industry, pharmaceutical industry and other such industries? They 
would, definitely, safeguard their exporters, but we have to safeguard our exporters 
also. One issue is that of certification. What is the Government’s approach to 
resolving the issue of non-recognition of Indian certifications in quality standards by 
European authorities?  How does the Government plan to ensure that Indian products 
are better accepted in the European markets?  What steps is the Government of India 
taking? I am saying that you may be doing your level best, but still, what other 
measures are you taking? 
 
SHRI PIYUSH GOYAL:  Sir, when I said he was partially incorrect, it was not at all 
about the figures of export.  I was mentioning about the actual question that he has 
raised on European Trade barriers.  First of all, I would like to appraise the hon. 
Member, through you, Sir, that our export in the year 2023-24 to the European Union 
was 75.93 billion and our import was 61.48 billion, thereby having a 14.45 billion trade 
surplus with European Union. If there were so many trade barriers that we were just 
uncompetitive or not able to export to the European Union, obviously, we could not 
be having such a large trade surplus with the European Union. As regards standards, 
it is a matter of reciprocity. Today, when the European companies want to supply to 
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India, they also have to meet the quality control orders, which this Government has 
brought out in a big way. I remember, in 2014, there were hardly 106 quality control 
orders. Today, there are over 700. Look at the increase. There is 600 per cent 
increase in the last 10 years! So, India is, today, following hon. Prime Minister's 
mantra when he had said, ‘Zero defect, zero effect’. We are focussing on high quality 
production and sustainable production and, therefore, when the European Union sets 
its standards, it does it as per their requirements. Today, India is proudly setting its 
own standards as per our requirement and Europe, and all other countries around the 
world, have to follow our quality control orders. We are working with confidence, our 
nation being well on track, to become a developed nation. We are setting high quality 
standards and, today, the European companies need to take certification from BIS or 
FSSAI just like we have to take certification from their organisation. It is a reciprocal 
world.  After years of weakness, finally, India is dealing with these countries on the 
spirit of reciprocity. 
 
SHRI AYODHYA RAMI REDDY ALLA: Sir, given the stringent technical and sanitary 
regulations imposed by the EU on Indian exports, has the Government initiated 
discussions for Mutual Recognition Agreements (MRAs) to ease the entry of Indian 
exports into European Union? 
 
SHRI PIYUSH GOYAL: It is a very appropriate and good question and, in fact, in my 
last meeting, only three weeks back, this was one of the major subjects of 
discussion, that we should have Mutual Recognition Agreements where they will not 
have to be rushing to India for getting BIS certification every time. We will approve 
certain reputed labs in the European Union if they approve correspondingly Indian 
labs for certification of our products. 
 
SHRI KARTIKEYA SHARMA: Sir, I would like to ask the hon. Minister to specify the 
sectors of the Indian economy most affected by the European Union's regulatory 
requirements and whether any technical assistance is being provided to help 
industries meet these EU standards. 
 
SHRI PIYUSH GOYAL: Well, if there is any standard imposed by any country, the line 
Ministry in India and also the Commerce Ministry is always ready and willing to work 
with industry to find out whether there is any unfair trade barrier and, if any unfair 
trade barrier is located, we always take it up very strongly with our counterpart 
through bilateral discussions or through multilateral engagement at the World Trade 
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Organisation. Having said that, there is certainly an issue where the European Union 
has come up with certain new regulations which are actively under discussion with the 
EU to resolve things like Deforestation Act or the CBAM. These are areas on which we 
are having active dialogue and discussions. These are regulations that they have 
brought on their own industry and when they bring regulations on their own industry, 
in a way, it is a national treatment that they provide to their own industry and imports 
from other countries. So, we will have to engage with them and find mutual resolution 
to make the process simple which does not hurt our industry. I just want to add one 
more thing. Since Kartikeyaji has raised this question, I was pleasantly surprised 
when I was in a meeting about three months back in Zurich when a Swiss Minister 
told me that there is an Indian whisky which is world famous and almost impossible to 
get in the shelves of Europe. I am not a whisky drinker. So, I was shocked. I said, 
‘What is this Indian whisky that is being sold at premium in European markets and is 
not available?’ I was pleasantly surprised to find that that whisky is manufactured in 
India.  It is manufactured in Haryana - my own home State where my family originally 
belongs to -  in a small village called Indri.  The Minister of Switzerland was all praises 
that Indian whisky today -- it is single malt whisky, I think -- is tastier than the 
whiskies that other countries are producing in the world.  ...(Interruptions)... 
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : मȅ समझता हँू िक उनको भी इसके Îवाद का पता नहीं 
होगा। ...(Ëयवधान)... कािर्तकेय जी, आपको भी इसके Îवाद का पता नहीं होगा। ...(Ëयवधान)... 
Now, fifth and last supplementary Dr. V. Sivadasan.  
 
DR. V. SIVADASAN:  Sir, farmers of India are in very deep crisis.  The international 
trade agreement has escalated the crisis.  
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : आप डायरेक्ट इस सÅजेक्ट पर आइए। 
 
DR. V. SIVADASAN:  Yes, Sir.  My question is that the farmers of India are in very 
deep crisis.  The international trade agreement has escalated the crisis.  Petrol prices 
in India are increasing.  But one of the byproducts of petrol... 
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : आपका ĢÌन अलग है।  आपका ĢÌन separate है। 
 
DR. V. SIVADASAN:  Sir, I am trying to frame the question.  Synthetic rubber has 
been imported at very low margins.  The rubber farmers are suffering due to ASEAN 
Free Trade Agreement.  They are getting...  
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THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI):  There is no relation.  Please 
sit down. 
 
DR. V. SIVADASAN:  Does the Government plan to increase the tariff to address the 
serious issue of the rubber farmers in Kerala?  
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : आपका क्वेÌचन इससे अलग है।  It is not related to this 
question.  No supplementary is allowed.  
 
Ǜी पीयषू गोयल : सर, चूिँक यह ĢÌन िरकॉडर् पर चला गया है, इसिलए मȅ इतनी एक बात जरूर 
बोल दँू, वैसे तो यह इससे सÇबिन्धत भी नहीं है ...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : माननीय मंतर्ी जी, इसका इस ĢÌन से सÇबन्ध नहीं है।  
 
Ǜी पीयषू गोयल : लेिकन सर, पूरी दुिनया को पता चलना चािहए िक इन्हीं के समथर्न से कागेंर्स 
की सरकार ने ASEAN, जापान और कोिरया के Free Trade Agreements बनाए।   उसमȂ कोई 
stakeholder consultation नहीं हुआ, farmers से कोई बात नहीं हुई, िकसानȗ की कोई िचन्ता 
नहीं की गई, इससे MSME की क्या हालत होगी, इस पर कोई बात नहीं हुई। ...(Ëयवधान)... 
कागेंर्स और इनकी कÇयुिनÎट पािर्टयȗ ने िमल कर हमारे देश के िकसानȗ के साथ, रबड़ िकसानȗ 
के साथ अन्याय िकया है। ...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : यह ĢÌन काल है। ...(Ëयवधान)... ĢÌन काल चचार् का काल 
नहीं होता। ...(Ëयवधान)... आप कृपया बिैठए।  अगला ĢÌन। ...(Ëयवधान)...  Now, Question No. 
49. 

Assistance to food processing sector 
  
*49. SHRI VAIKO: Will the Minister of FOOD PROCESSING INDUSTRIES be pleased 
to state: 

(a)   the details of schemes announced in the Budget of 2024-25, relating to 
food processing industry for achieving Viksit Bharat by 2047; 

(b)   the number of multi-product food irradiation units set up in food 
processing sector in the last one year and the quantum of financial 
support given by Government; and 

(c)    whether any assistance has been requested from the Ministry for setting 
up of Food Quality and Safety Testing Labs and the progress of setting up 
of such labs in various States, including Tamil Nadu, the details thereof?  
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THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING  
INDUSTRIES (SHRI RAVNEET SINGH): (a) to (c) A statement is laid on the Table of 
the House. 
 

Statement 
 

(a)  During the presentation of the Annual Financial Statement for FY 2024-25 
on July 23, 2024, the Finance Minister announced financial support for setting up of 
50 multi-product food irradiation units in the MSME sector. Additionally, the Finance 
Minister announced that setting up of 100 food quality and safety testing labs with 
NABL accreditation will be facilitated. The details of schemes for (A) Food Safety & 
Quality Assurance Infrastructure- (FTL) and (B) Integrated Cold Chain & Value 
Addition Infrastructure – “setting-up of multi-product food irradiation units” are at 
Annexure. 
 

(b) In the last year, one multi-product food irradiation unit i.e. M/s. Lions 
Foods Pvt. Ltd., Gir Somnath, Gujarat has been set up with total project cost of 
₹22.45 Crore and approved Grants-in-aid / Subsidy of Rs. 6.47 Crore. 
 

(c) The Food Safety & Quality Assurance Infrastructure- (FTL) scheme is 
demand driven and in accordance with the current guidelines, no State wise/ UT wise 
allocation is made.  The proposals from prospective applicants are invited by floating 
an expression of interest for the setting up/ upgradation of food testing laboratories. 
The funds are provided as grants-in-aid/subsidy to approved projects across the 
country, including the state of Tamil Nadu. To date, 165 projects have been 
completed out of 205 approved projects under the FTL scheme. In Tamil Nadu, 19 
projects have been completed out of 23 approved projects. 
 

ANNEXURE 
(A)  Scheme for Food Safety & Quality Assurance Infrastructure (FTL):  
 
Objectives of the Scheme: To strengthen the food quality control infrastructure and 
make it accessible to the food processing sector and other stakeholders, ensuring 
compliance with domestic and international food safety standards. Additionally, the 
scheme aims to reduce the Turn-around Time (TAT) for the analysis of food samples. 
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Eligible Entities: Any private organization/entity, Corporate Entity, Proprietorship/ 
Partnership Entity/ Government organization intending to set up/ upgrade its existing 
Food Testing Laboratory. 
 
Pattern of Assistance: 
 Government Organizations: 100% of the Eligible Project Cost comprising Food 

Testing Equipment and Technical Civil Work for Government organizations.  
 Private Organizations: 

 50% of Eligible Project Cost for general areas/general category applicants. 
 70% of Eligible Project Cost for difficult areas and SC/ST applicants. 
 

(B) Integrated Cold Chain & Value Addition Infrastructure – setting-up of multi-
product food irradiation units: Setting up of multiproduct irradiation facilities/units is a 
Sub-component of Integrated Cold Chain and Value Addition Infrastructure Scheme 
(Cold Chain Scheme) 
 
Objective of the Scheme: To ensure reduction of loss and wastage of perishable 
agricultural produce like fruits and vegetables with irradiation treatment.  
 
Irradiation is widely accepted as a proven and effective post-harvest treatment. 
Countries across the globe including India have been using industrial irradiators for 
the processing of food products for commercial purposes.  
 
Irradiation facilities in cold chain scheme under PMKSY, are a standalone component 
and may include integrated infrastructures like cold storage, grading and sorting 
facilities, reefer vans for effective storage and transportation of the irradiated 
materials.  
 
Eligible Entities: As per scheme guidelines, individuals, groups of entrepreneurs, 
cooperative societies, Self Help Groups (SHGs), Farmer Producer Organizations 
(FPOs), NGOs, Central/State PSUs, etc. are eligible for preferring applications for 
setting up integrated cold chain and value addition infrastructure projects.  
 
Pattern of Assistance: Under the scheme, the Ministry provides grants-in-aid @ 
35% of eligible project cost in General Areas and @50% of eligible project cost in 
Difficult Areas as well as for projects of SC/ST promoters, FPOs and SHGs subject to 
maximum Rs.10 crore. 
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[Note: Difficult Area for proposals under this Scheme means North-Eastern States 
(including Sikkim), State of Uttarakhand, State of Himachal Pradesh, Union Territories of 
Jammu & Kashmir and Ladakh, State Notified 1TDP(Integrated Tribal development 
Projects) areas and Islands (Union Territories of Andaman & Nicobar and Lakshadweep).] 
 
SHRI VAIKO:  Sir, this year, Rs.4,364 crores have been alloted to Food Processing 
under this Budget.  There are 41 Food Parks and, approximately, 400 cold chain 
ecosystems and other agro-processing clusters proposed in the scheme.  I would like 
to know from the hon. Minister how many Food Parks and other cold chain 
ecosystems and other agro-processing clusters are proposed to be established in 
Tamil Nadu and in the neighbouring States.   
 
Ǜी रवनीत िंसह :  वाइस-चेयरमनै सर, चूिँक माननीय सदÎय ने बजट की बात की है, तो मȅ यह 
जरूर बताना चाहँूगा िक हमारे देश के Ģधान मंतर्ी जी का, हमारी िमिनÎटर्ी का ध्यान hygienic 
food, safety और nutrition के ऊपर है।  जैसा इन्हȗने कहा, मȅ Ģाइम िमिनÎटर साहब का इसमȂ 
शुिकर्या करँूगा िक उन्हȗने हमȂ 4,364.22 करोड़ का बजट िदया है।  इसमȂ कुछ नई चीजȂ आई हȅ।  
हमारे मंतर्ी जी यहा ँबठेै हȅ।  सबसे पहले तो जो NIFTEM है, वह आपकी Îटेट मȂ है, तिमलनाडु के 
तंजावुर मȂ है, तो अभी NIFTEM िबहार मȂ भी िदया गया है।  उसके बारे मȂ मȅ आपको यह जरूर 
कहना चाहँूगा िक उन्हȗने यह बड़ा अच्छा काम िकया है।  इसमȂ पहले तो मȅ आपकी Îटेट को 
appreciate करता हँू।  I must appreciate this िक NIFTEM मȂ िजतने नए बच्चे हȅ, चाहे वे 
BTech हȗ, MTech हȗ, PhD हȗ, उनकी training और skilling के बारे मȂ बहुत अच्छा काम वहा ँ
पर हुआ है।खास तौर पर आपकी Îटेट ने तंजावुर मȂ onion processing,  tomato, coconut के 
के्षतर् मȂ mission mode मȂ बहुत अच्छा काम िकया है।  आपने एक Neera Processing नया शुरू 
िकया, िजसके बारे मȂ आपने Neera sugar and sugar crystals की बात की।  आपने जहा ँतक 
testing laboratories की बात की, उसके सबंधं मȂ मȅ यह बताना चाहता हँू िक वहा ँपर पहले ही 
23 testing laboratories sanctioned हȅ, उनमȂ से 19 operational हȅ, 4 ongoing हȅ और इसके 
िलए total grant 51 करोड़ रुपए दी गयी है। तिमलनाडु मȂ एक irradiation unit है और यह 
demand-driven है।  हमारे पास कोई कमी नहीं है, हमने यानी इस सरकार ने keeping this in 
mind, the Government as proposed 50 multi-product food irradiation units and 100 
testing units.  सबंिंधत राज्य सरकार इसके िलए कुछ भी मागेँगी, हम वह दे सकते हȅ। 
 सर, माननीय सदÎय ने food parks की बात की है।  इस सबंधं मȂ मȅ यह बताना चाहता हँू 
िक वह बहुत पुरानी Îकीम थी।  उसके माध्यम से देश के अलग-अलग राज्यȗ पर बहुत-से food 
parks बने हȅ और व ेपूरी हो चुकी हȅ।  अब उसके तहत आगे कोई भी फूड पाकर्  लगाने की ËयवÎथा 
नहीं है।  सरकार के पास आगे इस तरह के फूड पाकर्  लगाने की कोई Îकीम नहीं है।     
   
SHRI VAIKO: Mr. Vice-Chairman, under the PM Kisan Sampada Yojana, how much 
credit-linked financial assistance is provided to entrepreneurs for creation of modern 
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infrastructure for setting up food processing industries in the State of Tamil Nadu in 
the last three years?  Our State is known for rice production, and, therefore, for rice 
bran oil, de-oiled cake produced for cattle feed and other products.  Kindly provide 
the details as to how much credit-linked subsidy and seed capital has been 
sanctioned to the Self-Help Groups in the State of Tamil Nadu. 
 
SHRI CHIRAG PASWAN: Sir, the hon. Member has asked a very specific question 
with regard to his State.  I would give the details.  The Minister of State has already 
explained in detail about the NIFTEM.  It is one of the universities, which is widely 
recognized across the globe.   Sir, primarily, there are three schemes, through which 
the Ministry’s programmes are implemented.  First is the PM Kisan Sampada Yojana, 
(PMKSY), which the hon. Member just mentioned; second is the PMFME; and the 
third is the PLI scheme.  There is further sub-categorization, the details of which you 
have asked.  
 Answering your specific question under PMKSY, 148 projects have been 
approved for the State of Tamil Nadu with a project cost of Rs. 1,267.23 crores.  
Under the PMFME scheme,1,16,164 micro food-processing units have been 
sanctioned with a loan amount of Rs. 3,273.40 crores.   These are the schemes we 
have implemented.  If the hon. Member desires a detailed State-wise or District-wise 
break-up, the same can be provided to him.  Sir, in addition, I would also like to 
mention that for the State of Tamil Nadu, four incubation centres have been approved 
with a subsidy of Rs. 8.78 crores. These are the details of the schemes that we 
implement. If the hon. Member wishes to have further break-up, it will also be 
provided to him. 
 
DR. M. THAMBIDURAI: Sir, my question is regarding the food-processing units, 
especially, in Tamil Nadu.  Most of the farmers, who grow tomatoes, are not able to 
market their produce because of low prices.  I would like to know whether the Central 
Government come forward to establish a food-processing industry there and give 
subsidy to farmers to save their lives as it is a serious matter in the State of Tamil 
Nadu.  
 
1.00 P.M. 
 
SHRI CHIRAG PASWAN:  Sir, we are rapidly increasing the infrastructure and we are 
providing that ecosystem so that... 
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उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी): ĢÌन काल समाÃत। The House stands adjourned to 
meet at 2.00 p.m. 
 
[Answers to Starred and Un-starred Questions (Both in English and Hindi) are 
available as Part -I to this Debate, published electronically on the Rajya Sabha 
website under the link https://sansad.in/rs/debates/officials ] 
 

The House then adjourned for lunch at one of the clock. 

 
 

The House reassembled after lunch at two of the clock, 
 [THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY) in the Chair.] 
 

PRIVATE MEMBERS' BILLS 
 

THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY):  Bills for introduction.   
The  Artificial  Intelligence  (Protection  of  Rights  of  Employees)  Bill,  2023.  
Shrimati Mausam B Noor. 
 

The Artificial Intelligence (Protection of Rights of Employees) Bill, 2023 
 

SHRIMATI MAUSAM B NOOR (West Bengal): Sir, I move for leave to introduce a Bill 
to protect the rights of employees in relation to the use and implementation of artificial 
intelligence in workplaces and regulate the use of and ensure transparency in the 
implementation of artificial intelligence technologies at workplaces and for matters 
connected therewith or incidental thereto. 
 

The question was put and the motion was adopted.  
 

SHRIMATI MAUSAM B NOOR: Sir, I introduce the Bill.      
     
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): The Deepfake 
Prevention and Criminalisation Bill, 2023.  Shrimati Mausam B Noor. 
 

The Deepfake Prevention and Criminalisation Bill, 2023 
 

SHRIMATI MAUSAM B NOOR (West Bengal): Sir, I move for leave to introduce a Bill 
to prevent and criminalize the creation, dissemination, and use of deepfake content 
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without consent or without digital watermark and for matters connected therewith or 
incidental thereto. 
 

The question was put and the motion was adopted.  
 

SHRIMATI MAUSAM B NOOR: Sir, I introduce the Bill.        
               
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY):  The Constitution 
(Amendment) Bill, 2024 (amendment of article 368).  Shrimati Mausam B Noor. 
 

The Constitution (Amendment) Bill, 2024 (Amendment of Article 368) 
 

SHRIMATI MAUSAM B NOOR (West Bengal): Sir, I move for leave to introduce a Bill 
further to amend the Constitution of India. 
 

The question was put and the motion was adopted.  
 

SHRIMATI MAUSAM B NOOR: Sir, I introduce the Bill.    
   
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): The Asha Workers 
(Regularization of Service and Other Benefits) Bill, 2024.  Dr. Ashok Kumar Mittal. 
 

The Asha Workers (Regularization of Service and Other Benefits) bill, 2024 
 

DR. ASHOK KUMAR MITTAL (Punjab):  Sir, I move for leave to introduce a Bill to 
provide for regularization of the services of ASHA workers by giving them the status of 
a permanent employee of the Government and for matters connected therewith or 
incidental thereto. 
 

The question was put and the motion was adopted.  
 

DR. ASHOK KUMAR MITTAL: Sir, I introduce the Bill.                
        
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY):  The Constitution 
(Amendment) Bill, 2024 (insertion of new article 21-B and amendment of the Seventh 
Schedule).  Dr. Ashok Kumar Mittal. 
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The Constitution (Amendment) Bill, 2024 (insertion of new article 21-B and 
amendment of the Seventh Schedule) 

 
DR. ASHOK KUMAR MITTAL (Punjab):  Sir, I move for leave to introduce a Bill further 
to amend the Constitution of India. 
 

The question was put and the motion was adopted.  
 

DR. ASHOK KUMAR MITTAL: Sir, I introduce the Bill.                
        

The Entrepreneurship Leave Bill, 2024 
 

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, I move for leave to introduce a Bill to 
make provisions in the service conditions of Central Government employees, 
employees of Public Sector Undertakings, employees of statutory, autonomous and 
constitutional bodies, so as to enable them to avail upto two years of unpaid leave to 
pursue their startup venture and for matters connected therewith or incidental thereto. 
 

The question was put and the motion was adopted. 
 

SHRI VIVEK K. TANKHA: Sir, I introduce the Bill. 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY):  I humbly request all the 
hon. Members to maintain dignity and have pin drop silence.  
 

The Constitution (Amendment) Bill, 2024 (amendment of article 85) 
 

SHRI DEREK O’ BRIEN (West Bengal): Sir, I move for leave to introduce a Bill further 
to amend the Constitution of India. 
 

The question was put and the motion was adopted. 
 

SHRI DEREK O’ BRIEN: Sir, I introduce the Bill. 
 

The Right to Digital Literacy Bill, 2024 
 

SHRI DEREK O’ BRIEN (West Bengal): Sir, I move for leave to introduce a Bill to 
provide for a Digital Literacy Curriculum in all educational institutions to make the 
youth digitally literate and for matters connected therewith or incidental thereto. 
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The question was put and the motion was adopted. 

 
SHRI DEREK O’ BRIEN: Sir, I introduce the Bill. 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY):  I would request hon. 
Members to not make a speech and just introduce the Bill. Now, Shri Derek O’Brien.  
 
SHRI DEREK O’BRIEN: Sir, I did not understand your last instruction about giving a 
speech; I am merely introducing the Bill.  It is a convention that when you introduce 
the Bill, you give one line on the Bill.  So, I am sure it was not directed to me.  
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY):  No; it was general in 
terms of time.  Please go ahead.  
 

The Bharatiya Nyaya Sanhita (Amendment) Bill, 2024 
 

SHRI DEREK O’ BRIEN (West Bengal): Sir, I move for leave to introduce a Bill to 
amend the Bharatiya Nyaya Sanhita, 2023. 
 

The question was put and the motion was adopted. 
 

SHRI DEREK O’ BRIEN: Sir, I introduce the Bill. 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): The next is,  
The National Tribal Heritage Council Bill, 2024. Shrimati Sumitra Balmik. 
 

The National Tribal Heritage Council Bill, 2024 
 

Ǜीमती सुिमतर्ा बाÊमीक (मध्य Ģदेश) : महोदय, मȅ ĢÎताव करता हँू िक देश मȂ जनजातीय 
समुदायȗ की समृǉ साÎंकृितक िवरासत की सुरक्षा, सरंक्षा और सवंधर्न के िलए राÍटर्ीय 
जनजातीय िवरासत पिरषà की Îथापना करने तथा तत्ससंƪ या उसके आनुषंिगक िवषयȗ के 
िलए िवधेयक को पुर:Îथािपत करने की अनुमित दी जाए। 
 

The question was put and the motion was adopted. 
 

Ǜीमती सुिमतर्ा बाÊमीक : महोदय, मȅ िवधेयक को पुर:Îथािपत भी करती हँू। 
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THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): I think for Private 
Members’ Bill, we can be together saying ‘Ayes’ or ‘Noes’. The next Bill is The 
Coaching Institutes (Accountability and Regulation) Bill, 2024. Dr. Fauzia Khan.  
 

The Coaching Institutes (Accountability and Regulation) Bill, 2024 
 

DR. FAUZIA KHAN (Maharashtra): Sir, I move for leave to introduce a Bill to provide 
for establishment of an Authority to regulate coaching institutes across the country for 
the oversight and accountability of such institutes, to ensure that they provide a 
conducive learning environment while safeguarding the mental and emotional health 
of students, to provide for liability of the coaching institute in case of suicide 
committed by the student and for matters connected therewith or incidental thereto. 
 

The question was proposed. 
 

THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): There is one notice by 
the hon. Minister authorizing the hon. Minister of State, Shri Sukanta Majumdar, 
opposing the introduction of the Coaching Institutes (Accountability and Regulation) 
Bill, 2024.   
 
THE MINISTER OF STATE IN THE MINISTRY OF EDUCATION; ANDTHE MINISTER 
OF STATE IN THE MINISTRY OF DEVELOPMENT OF NORTH EASTERN REGION 
(SHRI SUKANTA MAJUMDAR): Sir, I thank you for giving me the opportunity to 
oppose the introduction of the Private Members’ Bill regarding the Coaching 
Institutes (Accountability and Regulation) Bill, 2024. …(Interruptions)… The Bill 
proposes the establishment of an authority by the Central Government to be known 
as the coaching institution regulatory authority. …(Interruptions)… 

 
SHRI JAIRAM RAMESH (Karnataka): Sir, how can he oppose the Bill? 
…(Interruptions)… 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): Let him finish. 
…(Interruptions)… Let him finish. …(Interruptions)… 
 
SHRI SUKANTA MAJUMDAR: Let me finish. …(Interruptions)… It is submitted that 
education is in the Concurrent List. …(Interruptions)… As we know, the State and the 
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UT Government need to take pro-active action …(Interruptions)… Okay, Sir, as there 
is an opposition from the opposite side, so, we are ready to accept the introduction. 
…(Interruptions)… 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): During discussion, I 
think, it can be debated. …(Interruptions)… The hon. Minister is also here. 
…(Interruptions)… It is a very burning topic, as we all know, the coaching… 
…(Interruptions)… Now, the question is that leave be granted to introduce the Bill. 
But, now, the hon. Minister agreed to introduction of the Bill. …(Interruptions)… आप 
इतनी जोर से ‘Noes’ मत किहए। We can debate it when it is considered. 
…(Interruptions)… 
 
SHRI SHAKTISINH GOHIL (Gujarat): Sir, this is our Business.  Private Members’ 
Business is never opposed... …(Interruptions)… 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): Please give some words 
of wisdom. …(Interruptions)… 
 
िशक्षा मंतर्ी (Ǜी धमȄदर् Ģधान): यह एक ऐसा िवषय है, िजसमȂ िकसी की असहमित नहीं है। यह 
िवषय आपके सामने है। उन्हȗने िबल को इंटर्ोǹूस िकया है।  
 
उपसभाध्यक्ष (Ǜी िवकर्मजीत िंसह साहनी) : उन्हȗने कहा है िक हम इंटर्ोǹसू करते हȅ।  
 
Ǜी धमȄदर् Ģधान : मȅ आपको अभी बताता हँू। Let it go in its own flow. आपने इस िबल को 
इंटर्ोǹूस करवाया है, तो इस पर चचार् करȂ।  
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): When will the discussion 
take place? As of now, the ‘Noes’ have it. …(Interruptions)… The ‘Noes’ have it. The 
‘Noes’ have it. …(Interruptions)… 
 
SHRI JAIRAM RAMESH: How is it?  They are… …(Interruptions)… 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): So, let us… 
…(Interruptions)… So, those in favour will please say again ‘Ayes’. …(Interruptions)… 
Those against it, will please say ‘Noes’.  
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SHRI SHAKTISINH GOHIL: Sir, Private Members’ Business is never opposed. 
…(Interruptions)… 
 
SHRI MANOJ KUMAR JHA (Bihar): Sir, I have a point of order. …(Interruptions)… 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): So, now that the hon. 
Minister has said that we will discuss it during the debate, let us adopt it.  It is a 
Private Members’ Bill. …(Interruptions)…  I hope, I have the consent on the Bill. 
…(Interruptions)… One minute.   We are resolving it. …(Interruptions)… Please. 
…(Interruptions)… 
 
Ǜी धमȄदर् Ģधान : आप कायर्वाही को आगे बढ़ाइए। इसमȂ हमारी कोई आपिǄ नहीं है।  
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): Okay. …(Interruptions)… 
Okay. …(Interruptions)… 
 
SHRI MANOJ KUMAR JHA: Sir, there is a point of order. …(Interruptions)… 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): The question is that… 
…(Interruptions)… Dr. Fauzia Khan…(Interruptions)… 
 
SHRI MANOJ KUMAR JHA: Sir, there is a point of order. …(Interruptions)… 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): But we have agreed 
now. …(Interruptions)… 
 
SHRI MANOJ KUMAR JHA: Sir, there is a point of order. …(Interruptions)… This 
House has to follow… …(Interruptions)… 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): But we have 
unanimously agreed…(Interruptions)… The hon. Minister has agreed…(Interruptions)… 
Let us proceed. …(Interruptions)…There are so many, almost 50…(Interruptions)… 
 
DR. FAUZIA KHAN: Sir, he wants to raise a point of order. …(Interruptions)… 
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THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): Okay, the question is 
that leave be granted and I think, unanimously the ‘Ayes’ have it.  Dr. Fauzia Khan. 
…(Interruptions)… 
 
SHRI MANOJ KUMAR JHA: I request for a point of order, Sir. …(Interruptions)… 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY):  Okay. Let me finish it. 
Just one minute. …(Interruptions)…  Let me put the Bill for introduction of the 
Coaching Institutes (Accountability and Regulation) Bill, 2024 to vote. 
 

The motion was adopted. 
 

DR. FAUZIA KHAN: Sir, I introduce the Bill. …(Interruptions)…It is  with a lot of regret.  
Such an important subject is made a ridicule in this House. 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): Okay, the House will 
debate.  Now Shri Jha. 
 
SHRI MANOJ KUMAR JHA: Sir, I am thankful to you and thankful to the hon. Minister.  
There has been precedence in the House and I quote the precedence. In the older 
Parliament, we had opposed the introduction of a Bill. Yet, the Chair ruled 
introduction of the Bill including Dr. John Brittas’ Bill. At the introduction stage, it is 
not opposed. Sir, this is the set precedent. I am thankful to the hon. 
Minister…(Interruptions)… 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): But Jha saheb, you 
must thank the hon. Minister who had words of wisdom. …(Interruptions)… 
 
SHRI MANOJ KUMAR JHA: And I am thankful to you also for conceding to it. 
…(Interruptions)…  I am thankful to you. …(Interruptions)… 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): Thank you. We have to 
be unanimous, and I thank the hon. Minister for showing magnanimity and words of 
wisdom. The next Bill is the Constitution (Amendment) Bill, 2024 (insertion of new 
Part XIV B and amendment of the Seventh Schedule). 
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The Constitution (Amendment) Bill, 2024 (insertion of new Part XIV- B and 
Amendment of the Seventh Schedule) 

 
DR. FAUZIA KHAN (Maharashtra): Sir, I move for leave to introduce a Bill further to 
amend the Constitution of India. 
 

The question was put and the motion was adopted. 
 

DR. FAUZIA KHAN: Sir, I introduce the Bill.  
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): ‘The National 
Agricultural Commission Bill, 2024’. Dr. Fauzia Khan to move for leave to introduce 
the Bill.  
 

The National Agricultural Commission Bill, 2024 
 

DR. FAUZIA KHAN (Maharashtra): Sir, I move for leave to introduce a Bill to provide 
for a dedicated institution in the form of the National Agricultural Commission to 
address the multi-faceted challenges faced by the agricultural sector and promote its 
sustainable development and for matters connected therewith or incidental thereto. 
 

The question was put and the motion was adopted. 
 

DR. FAUZIA KHAN: Sir, I introduce the Bill.  
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): The next one is ‘The 
National Committee for Protection of Media Persons Bill, 2024’. Shri Mohammed 
Nadimul Haque to move for leave to introduce the Bill.  Shri Mohammed Nadimul 
Haque;  not  present.  Again,  ‘the  Surrogacy  Laws  (Amendment) Bill, 2024’ by 
Shri Mohammed Nadimul Haque. But Shri Mohammed Nadimul Haque is not present. 
Oh!  Now the third Bill is also by him. I do not know how he can afford to be absent. 
‘The Sexual Harassment of Women at Workplace (Prevention, Prohibition and 
Redressal) Amendment Bill, 2024’. Shri Mohammed Nadimul Haque; not present.   
Then, ‘The Criminal Laws (Amendment) Bill, 2024’. Shri Raghav Chadha; not 
present. ‘The Public Examinations (Prevention of Unfair Means) Amendment Bill, 
2024’. Shri Raghav Chadha; not present. ‘The Representation of the People 
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(Amendment) Bill, 2024’. Shri Raghav Chadha; not present. ‘The Release of Mortal 
Remains by Clinical Establishments Bill, 2024’; Shri Kartikeya Sharma.  
 

The Release of Mortal Remains by Clinical Establishments Bill, 2024 
 

SHRI KARTIKEYA SHARMA (Haryana): Sir, I move for leave to introduce a Bill to 
protect the right of the next of kin or authorized persons to receive the mortal remains 
of deceased individuals without undue delay and prevent harassment by clinical 
establishments on account of outstanding dues and for matters connected therewith 
or incidental thereto.   
 

The question was put and the motion was adopted. 
 

SHRI KARTIKEYA SHARMA: Sir, I introduce the Bill.  
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY):   Now, the Disaster 
Management (Amendment) Bill 2024, Shri P. Wilson to move for leave to introduce 
the Bill.  
 
SHRI P. WILSON:   Thank you Vice-Chairman Sir. I seek leave to introduce a Bill to 
amend the Disaster Management Act 2005.  And, this Amendment will have a 
National Council wherein the State will have representation and is assured of a State 
share in the National Disaster Responsive Fund. The new amendment will ensure the 
equitable and efficient allocation of resources, prioritizing support for the states with 
greatest need.  
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): Mr. Wilson, first 
introduce the Bill by reading the preamble of the Bill. 
 

The Disaster Management (Amendment) Bill, 2024 
 

SHRI P. WILSON (Tamil Nadu): Sir, I move for leave to introduce a Bill to amend the 
Disaster Management Act, 2005. 
 

The question was put and the motion was adopted. 
 

SHRI P. WILSON: Sir, I introduce the Bill. 
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THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY):  Now, the Virtual Court 
Proceedings Bill, 2024, Shri P. Wilson. 
 
SHRI P. WILSON: Thank you Vice-Chairman, Sir. I seek for leave to introduce a Bill to 
provide proceedings of all Courts, Tribunals and Commissions to be held virtually 
along side, apart from regular court, in order to facilitate efficient and timely judicial 
proceedings, mitigate delays, reduce costs and increase convenience for all parties 
involved and for matters connected therewith and incidental thereto. 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): Mr. Wilson, you 
introduce the Bill by reading the preamble of the Bill. 
 

The Virtual Court Proceedings Bill, 2024 
 

SHRI P. WILSON (Tamil Nadu): Okay, Sir. Sir, I move for leave to introduce a Bill to 
provide for proceedings of all Courts, Tribunals and Commissions to be held virtually 
in order to facilitate efficient and timely judicial proceedings, mitigate delays, reduce 
costs and increase convenience for all parties involved and for matters connected 
therewith and incidental thereto. 
 

The question was put and the motion was adopted. 
 

SHRI P. WILSON: Sir, I introduce the Bill.  
    
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY):  Now, the Constitution 
(Amendment) Bill, 2024 (amendment of articles 124, 217 and 224), Shri P. Wilson to 
move for leave to introduce the bill.  
 
SHRI P. WILSON (Tamil Nadu): Sir, after the Constitution came into force, for last 75 
years, the only place where the reservation is denied is the higher judiciary. We have 
no reservation in the appointment of the High Court judges and Supreme Court 
judges. Therefore, Sir, I have brought a Bill which aims to provide social diversity in 
the appointment of judges of the High Court and Supreme Court by giving 
reservations to the members of the Scheduled Caste, Scheduled Tribe and OBC. I 
seek leave to introduce a Bill to provide reservation by amending Article 124, 217 and 
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224.  And, if this Bill is accepted, certainly there will be a reservation in the 
appointment of judges for the High Court and Supreme Court.  
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): Mr. Wilson, you 
introduce the Bill by reading the preamble of the Bill. 

 
The Constitution (Amendment) Bill, 2024 (amendment of articles 124, 217 And 224) 

 
SHRI P. WILSON (Tamil Nadu):  Sir, I move for leave to introduce a Bill further to 
amend the Constitution of India.  
 

The question was put and the motion was adopted. 
 

SHRI P. WILSON: Sir, I introduce the Bill. 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY):  Now, the Constitution 
(Amendment) Bill, 2024 (insertion of new article 21-B and substitution of article 39-
A), Dr. V. Sivadasan.  
 
DR. V. SIVADASAN:  Sir, I move for leave to introduce a Bill further to amend the 
Constitution of India. The State shall ensure free legal aid to all citizens who are in 
need of it. 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): Dr. Sivadasan, you 
introduce the Bill by reading the preamble of the Bill. 

 
The Constitution (Amendment) Bill, 2024 (insertion of new article 21- B and 

substitution of article 39-A) 
 

DR. V. SIVADASAN (Kerala):  Sir, I move for leave to introduce a Bill further to amend 
the Constitution of India.   
 

The question was put and the motion was adopted. 
 

DR. V. SIVADASAN:  Sir, I introduce the Bill. 
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THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY):  Now, the Right to Free 
Public Health Care Bill, 2024, Dr. V. Sivadasan to move for leave to introduce the Bill. 
  
DR. V. SIVADASAN (Kerala):  Sir, I move for leave to introduce a Bill to provide for 
the right to free public health care to all citizens in the country.  All types of medical 
care, including consultation, diagnosis and treatment of any medical conditions as 
well as rehabilitation services, free of cost to all citizens in any hospital.  This is my 
Bill, Sir. 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): Dr. Sivadasan, you 
introduce the Bill by reading only the preamble of the Bill. 

 
The Right to Free Public Health Care Bill, 2024 

 
DR. V. SIVADASAN (Kerala): Sir, I move for leave to introduce a Bill to provide for the 
right to free public health care to all citizens in the country and for matters connected 
therewith or incidental thereto. 
 

The question was put and the motion was adopted. 
 

DR. V. SIVADASAN:  Sir, I introduce the Bill. 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY):  Now, the National 
Commission for Workers Bill, 2024.  Dr. V. Sivadasan to move for leave to introduce 
the bill.  
 
DR. V. SIVADASAN (Kerala):  Sir, I would like to introduce the National Commission 
for Workers Bill 2024. India has one of the largest workforce. They are facing a lot of 
problems.  So, the Government should address issues of workers.  So, the 
Commission for Workers is very necessary and that is why, I am introducing this Bill.   
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): Dr. Sivadasan, you 
introduce the Bill by reading the preamble of the Bill. 

 
The National Commission for Workers Bill, 2024 

 
DR. V. SIVADASAN (Kerala): Sir, I move for leave to introduce a Bill to provide for the 
constitution of a National Commission for Workers and for matters connected 
therewith or incidental thereto. 
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The question was put and the motion was adopted. 

 
DR. V. SIVADASAN:  Sir, I introduce the Bill. 
 
THE VICE-CHAIRMAN (SHRI VIKARAMJIT SINGH  SAHNEY): Now, the Protection of 
Women from Domestic Violence (Amendment) Bill, 2024. Shri Sandosh  Kumar P. 
 

The Protection of Women from Domestic Violence (Amendment) Bill, 2024 
 

SHRI SANDOSH KUMAR P (Kerala): Sir, I move for leave to introduce a Bill to amend 
the Protection of Women from Domestic Violence Act, 2005. 
 

The question was put and the motion was adopted. 
 

SHRI SANDOSH KUMAR P: Sir, I introduce the Bill. 
 
THE VICE-CHAIRMAN (SHRI VIKARAMJIT SINGH SAHNEY): Now, the Digital 
Personal Data Protection (Amendment) Bill, 2024. Shri Sandosh Kumar P. 
 

The Digital Personal Data Protection (Amendment) Bill, 2024 
 

SHRI SANDOSH KUMAR P (Kerala): Sir, I move for leave to introduce a Bill to amend 
the Digital Personal Data Protection Act, 2023. 
 

The question was put and the motion was adopted. 
 

SHRI SANDOSH KUMAR P: Sir, I introduce the Bill. 
 
THE VICE-CHAIRMAN (SHRI VIKARAMJIT SINGH SAHNEY): Now, the National 
Commission for the Welfare of Salt Workers Bill, 2024. Shri Sandosh Kumar P. 
 
SHRI SANDOSH KUMAR P (Kerala): Sir, I move for leave to introduce a National 
Commission for the welfare of Salt Workers Bill, 2024, to protect the interest of a huge 
number of salt workers especially in Gujarat and its surrounding States. 
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THE VICE-CHAIRMAN (SHRI VIKARAMJIT SINGH SAHNEY): Mr. Sandosh Kumar, 
you have to introduce the Bill by reading the preamble of the Bill. 
 

The National Commission for the Welfare of Salt Workers Bill, 2024 
 

SHRI SANDOSH KUMAR P. (Kerala): Sir, I move for leave to introduce a Bill to 
provide for the establishment of a National Commission for the welfare of Salt Workers 
and for matters connected therewith or incidental thereto. 
 

The question was put and the motion was adopted. 
 

SHRI SANDOSH KUMAR P: Sir, I introduce the Bill. 
  

THE VICE-CHAIRMAN (SHRI VIKARAMJIT SINGH SAHNEY): Now, the Parliament 
(Productivity Enhancement) Bill, 2024. Shri Manoj Kumar Jha. 
 
SHRI MANOJ KUMAR JHA: Sir, I move for leave that for productivity of Parliament 
enhancement Bill, 2024, whereby each House of Parliament, shall compulsorily sit for 
not less than 120 days per year. 
 
THE VICE-CHAIRMAN (SHRI VIKARAMJIT SINGH SAHNEY): Mr. Manoj Kumar Jha, 
you introduce the Bill by reading the preamble of the Bill. 
 

The Parliament (Productivity Enhancement) Bill, 2024 
 

SHRI MANOJ KUMAR JHA (Bihar):  Sir, I move for leave to introduce a Bill to provide 
a framework for enhancing the performance of the Parliament by fixing minimum 
number of sittings for each House of Parliament, extending the hours of a sitting, 
introduction of a short Session of Parliament in addition to the existing practice of 
three Sessions, institution of a mechanism to separately discuss opposition business, 
compensation for the hours unutilised due to disruptions and for matters connected 
therewith and incidental thereto.  
 

 The question was put and the motion was adopted. 
 

(THE VICE-CHAIRPERSON, SHRIMATI SUNETRA AJIT PAWAR, in the Chair) 
 

SHRI MANOJ KUMAR JHA: Madam, I introduce the Bill. 
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THE VICE-CHAIRPERSON (SHRIMATI SUNETRA AJIT PAWAR): Now, the 
Prevention of Custodial Torture Bill, 2024.  Shri Manoj Kumar Jha. 
 
SHRI MANOJ KUMAR JHA: Madam, I move for leave to introduce the prevention of 
custodial torture Bill, 2024, in true spirit of the Constitution under Article 21 for right to 
life and personal liberty. 
 
THE VICE- CHAIRPERSON (SHRIMATI SUNETRA AJIT PAWAR): Mr. Manoj Kumar 
Jha, you introduce the Bill by reading the preamble of the Bill. 

 
The Prevention of Custodial Torture Bill, 2024 

 
SHRI MANOJ KUMAR JHA (Bihar):  Madam, I to move for leave to introduce a Bill to 
provide a framework for the prevention of custodial torture inflicted by public servants, 
punishment and compensation for custodial crimes, rehabilitation of victims, 
protection of victims, complainants and witnesses, and matters connected therewith 
and incidental thereto. 
 

The question was put and the motion was adopted. 
 

SHRI MANOJ KUMAR JHA: Madam, I introduce the Bill. 
 
THE VICE-CHAIRPERSON (SHRIMATI SUNETRA AJIT PAWAR): Now, the 
Constitution (Amendment) Bill, 2024 (Amendment of Articles 124 and 216). Shri 
Manoj Kumar Jha. 
 
SHRI MANOJ KUMAR JHA: Madam, the Bill pertains to the  Constitution 
(Amendment) Bill, 2024,  to amend Articles 124 and 216, whereby, I propose for 
representation of SCs, STs and OBCs in higher judiciary which remains 
unrepresented so far. 
 
THE VICE- CHAIRPERSON (SHRIMATI SUNETRA AJIT PAWAR): Shri Manoj Kumar 
Jha, you introduce the Bill by reading the preamble of the Bill. 
 

The Constitution (Amendment) Bill, 2024 (amendment of articles 124 And 216) 
 

SHRI MANOJ KUMAR JHA (Bihar):  Madam, I move for leave to introduce a Bill 
further to amend the Constitution of India. 
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The question was put and the motion was adopted. 

 
SHRI MANOJ KUMAR JHA: Madam, I introduce the Bill. 
 
THE VICE-CHAIRPERSON (SHRIMATI SUNETRA AJIT PAWAR):   The Right to Free 
Cancer Treatment Bill, 2024, Shri Sanjay Singh – hon. Member not present.  Next, 
the Constitution (Amendment) Bill, 2024 (Insertion of New Articles 48-B and 51-B), 
Dr. Ajeet Madhavrao Gochade.  
 

The Constitution (Amendment) Bill, 2024 (insertion of new articles 48-B and 51-B) 
 

डा. अिजत माधवराव गोपछड़े (महाराÍटर्) : महोदय, मȅ ĢÎताव करता हँू िक भारत के सिंवधान 
का और सशंोधन करने के िलए िवधेयक को पुर:Îथािपत करने की अनुमित दी जाए। 
 

The question was put and the motion was adopted. 
 

DR. AJEET MADHAVRAO GOPCHADE:  Sir, I introduce the Bill. 
 

The Public Works (Quality Assurance and Transparency) Bill, 2024 
 

डा. अिजत माधवराव गोपछड़े (महाराÍटर्) : महोदय, मȅ ĢÎताव करता हँू िक केन्दर्ीय सरकार 
ǎारा एक िनगरानी Ģािधकरण का सजृन करके, िनÍपक्ष िनिवदा Ģथाओं को बढ़ावा देकर और 
गुणवǄा आÌवासन के िलए िदशा-िनदȃशȗ के Ģारूपण के ǎारा लोक कायș के िनÍपादन मȂ 
पारदिर्शता, जवाबदेही और गुणवǄा आÌवासन सुिनिÌचत करने तथा उससे सबंिंधत या उसके 
आनुषंिगक िवषयȗ का उपबधं करने के िलए िवधेयक को पुर:Îथािपत करने की अनुमित दी जाए। 
 

The question was put and the motion was adopted. 
 

DR. AJEET MADHAVRAO GOPCHADE:  Sir, I introduce the Bill. 
 
THE VICE-CHAIRPERSON (SHRIMATI SUNETRA AJIT PAWAR):   The Online Hate 
Speech (Prevention) Bill, 2024, Shri Vikramjit Singh Sahney – hon. Member not 
present.   
 Next, the Urban Areas (Development and Regulation) Bill, 2024, Dr. Bhim 
Singh to move for leave to introduce the Bill. Not present. Now, the Fiscal 
Responsibility and Budget Management (Amendment) Bill, 2024, Shri A.A. Rahim.  
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The Fiscal Responsibility and Budget Management (Amendment) Bill, 2024 

 
SHRI A.A. RAHIM (Kerala):  Madam, I move for leave to introduce a Bill further to 
amend the Fiscal Responsibility and Budget Management Act, 2003.   
 

The question was put and the motion was adopted. 
 

SHRI A.A. RAHIM:  Madam, I introduce the Bill. 
 
THE VICE-CHAIRPERSON (SHRIMATI SUNETRA AJIT PAWAR):  Now, the 
Constitution (Amendment) Bill, 2024 (insertion of new article 21-B and amendment 
of the Seventh Schedule), Shri A.A. Rahim.  
 

The Constitution (Amendment) Bill, 2024 (Insertion of New Article 21-B and 
amendment of the Seventh Schedule) 

 
SHRI A.A. RAHIM (Kerala): Madam, I move for leave to introduce a Bill further to 
amend the Constitution of India, the Constitution (Amendment) Bill, 2024. 
 

The question was put and the motion was adopted. 
 

SHRI A.A. RAHIM: Madam, I introduce the Bill.  
 
THE VICE-CHAIRPERSON (SHRIMATI SUNETRA AJIT PAWAR):  Now, the Right of 
Children to Free and Compulsory Education (Amendment) Bill, 2024, Shri A.A. 
Rahim.  
 

The Right of Children to Free and Compulsory Education (Amendment) Bill, 2024 
 

SHRI A.A. RAHIM (Kerala): Madam, this Bill is related to the right of children to play.  
 Madam, I move for leave to introduce a Bill further to amend the Right of 
Children to Free and Compulsory Education Act, 2009.  The Right of Children to Free 
and Compulsory Education (Amendment) Bill, 2024. 
 

The question was put and the motion was adopted. 
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SHRI A.A. RAHIM: Madam, I introduce the Bill.  
 
THE VICE-CHAIRPERSON (SHRIMATI SUNETRA AJIT PAWAR):  Now, the Makhana 
(Fox Nut) Industry (Promotion and Development) Bill, 2024, Shri A.D. Singh. 
 

The Makhana (Fox Nut) Industry (Promotion and Development)  Bill, 2024 
 
THE VICE-CHAIRPERSON (SHRIMATI SUNETRA AJIT PAWAR): Thank you, 
Madam, Vice-Chairperson for giving me the opportunity. 
 
SHRI A.D. SINGH (Bihar):  Madam, I move for leave to introduce a Bill to provide for 
the promotion and development of the Makhana (fox nut) industry, predominantly 
cultivated and produced in the State of Bihar, by constituting a Makhana Board, and 
mandatory declaration of Minimum Support Price of Makhana and for matters 
connected therewith or incidental thereto. 
 

The question was put and the motion was adopted. 
 

SHRI A.D SINGH: Madam, I introduce the Bill.  
 
THE VICE-CHAIRPERSON (SHRIMATI SUNETRA AJIT PAWAR): Now, the 
Constitution (Amendment) Bill 2025 (amendment of article 293), Shri A.D. Singh. 
 

The Constitution (Amendment) Bill 2025 (amendment of article 293) 
 

SHRI A.D. SINGH (Bihar):  Madam Vice-Chairperson, I move for leave to introduce a 
Bill further to amend the Constitution of India.  It pertains to transparency, imposing 
conditions on the borrowings of any State by the Central Government. 
 

The question was put and the motion was adopted. 
 

SHRI A.D SINGH: Madam, I introduce the Bill.  
 
THE VICE-CHAIRPERSON (SHRIMATI SUNETRA AJIT PAWAR): The Code on Social 
Security (Amendment) Bill, 2024. Dr. John Brittas.  
  

The Code on Social Security (Amendment) Bill, 2024 
 

DR. JOHN BRITTAS (Kerala): Madam Vice-Chairman, I move for leave to introduce 
‘The Code on Social Security Bill, 2024’ to amend the Code on Social Security, 2020 
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with a view to ensuring fair and adequate pension benefits to employees under 
Employees Pension Scheme by establishing a reasonable minimum guaranteed 
pension, ensuring higher pensions in commensurate with the actual salary, 
introducing pro-employee and benevolent modifications to the pension calculation 
criteria, enhancing Government contributions, allowing voluntary employee 
contributions and for providing for periodic revisions. 
 

The question was put and the motion was adopted. 
 

DR. JOHN BRITTAS:  Madam, I introduce the Bill.  
 

THE VICE-CHAIRPERSON (SHRIMATI SUNETRA AJIT PAWAR): The Constitution 
(Amendment) Bill, 2024 (amendment of article 158). Dr. John Brittas.  
 

The Constitution (Amendment) Bill, 2024 (amendment of article 158) 
 

DR. JOHN BRITTAS (Kerala): Madam Vice-Chairman, I move for leave to introduce a 
Bill further to amend the Constitution of India to reaffirm the constitutional mandate of 
Governors by restricting their functions strictly within the constitutional framework, 
thereby preventing them from assuming any extra-constitutional roles or authorities, 
including positions such as Chancellor of Universities, thereby upholding the 
principles of federalism and democratic governance. 
 

The question was put and the motion was adopted. 
 

DR. JOHN BRITTAS:  Madam, I introduce the Bill.  
 
THE VICE-CHAIRPERSON (SHRIMATI SUNETRA AJIT PAWAR): The Criminal Laws 
(Repeal) Bill, 2024. Dr. John Brittas.  
 

The Criminal Laws (Repeal) Bill, 2024 
 

DR. JOHN BRITTAS (Kerala): Madam Vice-Chairman, I move for leave to introduce 
Criminal Laws (Repeal) Bill, 2024 to repeal the Bharatiya Nyaya Sanhita, 2023; the 
Bharatiya Nagarik Suraksha Sanhita, 2023 and the Bharatiya Sakshya Adhiniyam, 
2023 and restore and revive the operation of the Indian Penal Code, 1860; the Code of 
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Criminal Procedure, 1973; and Indian Evidence Act, 1872 as they stood prior to the 
repeal by the said enactments. 
 

The question was put and the motion was adopted. 
 

DR. JOHN BRITTAS:  Madam, I introduce the Bill.  
 

 [THE VICE-CHAIRMAN (SHRI P. WILSON) in the Chair] 
 

THE VICE-CHAIRMAN (SHRI P. WILSON): The Recognition of Legal Person Status 
of Rivers Bill, 2024. Shri Satnam Singh Sandhu to move for leave to introduce the Bill.   
 

The Recognition of Legal Person Status of Rivers Bill, 2024 
 

SHRI SATNAM SINGH SANDHU (Nominated): Sir, I move for leave to introduce a Bill 
to recognise rivers as legal or juristic or juridical persons and entitle them with legal 
rights similar to the rights of human beings, allowing them to exist, flourish, and be 
protected from harm and for matters connected therewith or incidental thereto. 
 

The question was put and the motion was adopted. 
 

SHRI SATNAM SINGH SANDHU:  Sir, I introduce the Bill.  
 
THE VICE-CHAIRMAN (SHRI P. WILSON): The Legislative Impact Assessment Bill, 
2024. Shri K.R. Suresh Reddy to move for leave to introduce the Bill. Not present.  
The Cybercrime (Prevention and Protection) Bill, 2024. Shri Samirul Islam to move for 
leave to introduce the Bill. Not present.The Representation of the People 
(Amendment) Bill, 2024. Shrimati Jebi Mather Hisham to move for leave to introduce 
the Bill. Not present. The Sexual Harassment of Women at Workplace (Prevention, 
Prohibition and Redressal) Amendment Bill, 2024. Shrimati Jebi Mather Hisham to 
move for leave to introduce the Bill. Not present.  
 
THE VICE-CHAIRMAN (SHRI P. WILSON):  The Bharatiya Nyaya Sanhita 
(Amendment) Bill, 2024 --- Shri Haris Beeran; not present.  The Constitution 
(Amendment) Bill, 2024 (amendment of articles 243D and 243T) – Shri Haris 
Beeran; not present.  The Census (Amendment) Bill, 2025 – Shri Haris Beeran; not 
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present.  Shri Sanjeev Arora to move for leave to introduce the Prevention of Black 
Magic, Witch-Hunting and Superstitious Practices Bill, 2024. 
 
The Prevention of Black Magic, Witch-Hunting and Superstitious Practices Bill, 2024 

 
SHRI SANJEEV ARORA (Punjab):  Sir, I move for leave to introduce a Bill to provide 
for the prohibition, prevention, and eradication of black magic, witch-hunting and 
superstitious practices, and to protect individuals from exploitation and harm caused 
by such practices with harsh penalties and strict enforcement mechanisms and for 
matters connected therewith or incidental thereto. 
 

The question was put and the motion was adopted. 
 

SHRI SANJEEV ARORA:  Sir, I introduce the Bill. 
 
THE VICE-CHAIRMAN (SHRI P. WILSON): The Bharatiya Nyaya Sanhita 
(Amendment) Bill, 2024 – Shri Prakash Chik Baraik; not present.  Shri Imran 
Pratapgarhi to move for leave to introduce the Private Universities (Prevention of Sale 
of Degrees) Bill, 2024. 

 
The Private Universities (Prevention of Sale of Degrees) Bill, 2024 

 
Ǜी इमरान Ģतापगढ़ी (महाराÍटर्) :  महोदय, मȅ ĢÎताव करता हंू िक िनजी िवÌविवǏालयȗ ǎारा 
िडिगर्यȗ की िबकर्ी का िनवारण करने और उच्चतर िशक्षा मȂ शैिक्षक मानकȗ, सत्यिनÍठा और 
जवाबदेही को बनाए रखना सुिनिÌचत करने, और तत्ससंƪ या उसके आनुषंिगक िवषयȗ का उपबधं 
करने के िलए िवधेयक को पुर:Îथािपत करने की अनुमित दी जाए। 
 

The question was put and the motion was adopted. 
 

SHRI IMRAN PRATAPGARHI:  Sir, I introduce the Bill. 
 
THE VICE-CHAIRMAN (SHRI P. WILSON):  Shrimati Sagarika Ghose to move for 
leave to introduce the Constitution (Amendment) Bill, 2024 (Amendment of the 
Seventh Schedule). 
 

The Constitution (Amendment) Bill, 2024 (amendment of the Seventh Schedule) 
 

SHRIMATI SAGARIKA GHOSE (West Bengal):  Sir, I move for leave to introduce a Bill 
further to amend the Constitution of India. 
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The question was put and the motion was adopted. 

 
SHRIMATI SAGARIKA GHOSE:  Sir, I introduce the Bill. 
 
THE VICE-CHAIRMAN (SHRI P. WILSON):  The Airline Passengers’ Rights Bill, 2024 
– Shrimati Priyanka Chaturvedi; not present. The Employees’ Wellbeing Bill, 2025 – 
Shrimati Priyanka Chaturvedi; not present. The Regulation of Animal Breeding Bill, 
2025 – Shrimati Priyanka Chaturvedi; not present. The National Commission for 
Welfare of Sugarcane Farmers and Workers Bill, 2024 – Shri Iranna Kadadi; not 
present.  The National Food Security (Amendment) Bill, 2024 – Shri Iranna Kadadi; 
not present.  The Child and Adolescent Labour (Prohibition and Regulation) 
Amendment Bill, 2024 -- Shri Iranna Kadadi; not present.  Now, Shri Sanjay Seth to 
move for leave to introduce the Rainwater Harvesting in Government Establishments 
and Schools Bill, 2024. 
 

Rainwater Harvesting in Government Establishments and Schools Bill, 2024 
 

Ǜी संजय सेठ (उǄर Ģदेश) : महोदय, मȅ ĢÎताव करता हँू िक जल सरंक्षण के सवंधर्न, जल की 
कमी की चुनौितयȗ को दूर करने के िलए सरकारी Îथापनȗ और िवǏालयȗ मȂ वषार्जल के अिनवायर् 
सचंयन तथा तत्ससंƪ िवषयȗ या उसके आनुषंिगक िवषयȗ का उपबधं करने के िलए िवधेयक को 
पुर:Îथािपत करने की अनुमित दी जाए। 
 

The question was put and the motion was adopted. 
 

(THE VICE-CHAIRPERSON, SHRIMATI SANGEETA YADAV, in the Chair) 
 
Ǜी संजय सेठ : महोदया, मȅ िवधेयक को पुर:Îथािपत भी करता हँू। 

 
Compulsory Self-Defence Training in Educational Institutions Bill, 2024 

 
Ǜी संजय सेठ (उǄर Ģदेश) : महोदया, मȅ ĢÎताव करता हँू िक सभी शैक्षिणक सÎंथानȗ मȂ राÍटर् के 
युवाओं को आत्मरक्षा के िलए तैयार करने तथा छातर् सुरक्षा बढ़ाने, Ëयिƪगत सशिƪकरण को बढ़ावा 
देने तथा सहायक शैिक्षक वातावरण का सवंधर्न करने  के िलए एक सिकर्य उपाय के रूप मȂ अिनवायर् 
आत्मरक्षा Ģिशक्षण Ģदान करने तथा तत्ससंƪ और उसके आनुषंिगक िवषयȗ का उपबधं करने के 
िलए िवधेयक को पुर:Îथािपत करने की अनुमित दी जाए। 
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The question was put and the motion was adopted. 
 
Ǜी संजय सेठ : महोदया, मȅ िवधेयक को पुर:Îथािपत भी करता हँू। 
 

Code on Social Security (Amendment) Bill, 2024 
 
Ǜी संजय सेठ (उǄर Ģदेश) : महोदया, मȅ ĢÎताव करता हँू िक सामािजक सुरक्षा सिंहता, 2020 का 
सशंोधन करने के िलए िवधेयक को पुर:Îथािपत करने की अनुमित दी जाए। 
 

The question was put and the motion was adopted. 
 
Ǜी संजय सेठ : महोदया, मȅ िवधेयक को पुर:Îथािपत भी करता हँू। 
 

Voyeurism (Prevention, Prohibition and Redressal) Bill, 2024 
 

DR. SYED NASEER HUSSAIN (Karnataka): Madam, I move for leave to introduce a 
Bill to provide an all-inclusive framework to protect the fundamental Right to Privacy 
of humans, prevent voyeurism, provide consumer centric law and for matters 
connected therewith or incidental thereto. 
 

The question was put and the motion was adopted. 
 

DR. SYED NASEER HUSSAIN: Madam, I introduce the Bill. 
 

Medicines and Medical Devices (Price Control and Accessibility) Bill, 2025 
 

SHRI SHAKTISINH GOHIL (Gujarat): Madam, I move for leave to introduce a Bill to 
provide for the establishment of an Authority to regulate the prices of all medicines 
and medical devices, including implants and medical equipments, in the country to 
ensure fair and reasonable pricing, thereby safeguarding the interests of patients, 
especially the poor and marginalized sections of society, while fostering an ethical and 
transparent healthcare system and for matters connected therewith or incidental 
thereto. 

The question was put and the motion was adopted. 
 

SHRI SHAKTISINH GOHIL: Madam, I introduce the Bill. 
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The Digital Health Records (Mandatory Use) Bill, 2025 
 

SHRI SHAKTISINH GOHIL (Gujarat):  Madam, I move for leave to introduce a Bill to 
mandate the use of digital health records for patients in government healthcare 
establishments, and for public servants, to ensure transparency, improve healthcare 
efficiency, and build a comprehensive health data ecosystem and for matters 
connected therewith and incidental thereto. 
 

The question was put and the motion was adopted. 
 

SHRI SHAKTISINH GOHIL:  Madam, I introduce the Bill. 
 

The Sustainable Fashion (Promotion and Regulation) Bill, 2025 
 

SHRI SUJEET KUMAR (Odisha):  Madam, I move for leave to introduce a Bill to 
provide a framework for promoting sustainable fashion practices in the country, 
upholding environmental and social justice, and to establish a framework for 
transitioning the fashion industry towards a circular economy, and for matters 
connected therewith or incidental thereto. 
 

The question was put and the motion was adopted. 
 

SHRI SUJEET KUMAR:  Madam, I introduce the Bill. 
 

The Online Hate Speech (Prevention) Bill, 2024 
 

SHRI VIKRAMJIT SINGH SAHNEY (Punjab):  Madam, I move for leave to introduce a 
Bill to provide for the prevention and control of hate speech on online platforms, to 
promote digital harmony and responsible online behaviour, to define offences related 
to online hate speech and provide for penalties thereto, to create a regulatory 
framework for online platforms, and to provide for matters connected therewith or 
incidental thereto. 
 

The question was put and the motion was adopted. 
 

SHRI VIKRAMJIT SINGH SAHNEY:  Madam, I introduce the Bill.   
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The Viral Hepatitis (Prevention and Control) Bill, 2025 
 

SHRI SUJEET KUMAR (Odisha):  Madam, I move for leave to introduce a Bill to 
provide for the prevention and control of the spread of Viral Hepatitis and for the 
protection of human rights of persons affected by the said virus and for matters 
connected therewith or incidental thereto. 
 

The question was put and the motion was adopted. 
 

SHRI SUJEET KUMAR:  Madam, I introduce the Bill. 
 

 (THE VICE-CHAIRMAN , SHRI GHANSHYAM TIWARI, in the Chair) 
 

VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI):  Now, Dr. Fauzia Khan to move for 
leave to withdraw the Prevention of Fraudulent Calls Bill, 2024.  
 
3.00 P.M. 
 

The Prevention of Fraudulent Calls Bill, 2024 
 

DR. FAUZIA KHAN (Maharashtra): Sir, I move for leave to withdraw the Bill to amend 
certain enactments to prevent fraudulent calls in the country and for matters 
connected therewith or incidental thereto. 
 

The question was proposed and the motion was adopted. 
 

DR. FAUZIA KHAN: Sir, I withdraw the Bill. 
 
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI):   Now, Dr. Fauzia Khan to 
move a motion for consideration  for the Protection of Children From Sexual Offences 
(Amendment) Bill, 2024.  
 

The Protection of Children from Sexual Offences (Amendment) Bill, 2024 
 
DR. FAUZIA KHAN (Maharashtra): Sir, I move: 
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“That the Bill further to amend the Protection of Children from Sexual Offences Act, 
2012, be taken into consideration.” 

 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : आप इस पर बोलना चाहȂ, तो बोल सकती हȅ। 
 
डा. फौिजया खान : जी।  सर, बच्चा एक नाजुक से फूल की तरह होता है, िजसे आवÌयकता 
होती है Ãयार की, देखभाल की, पालन-पोषण की, ममता की।  सर, एक गुÎसे भरे शÅद से जो 
भयभीत हो जाता है, एक तीखी नजर से जो मुरझा जाए, ऐसे बच्चे को जो राक्षस हैवािनयत से 
नुकसान पहँुचा सकते हȅ, नȗच-फाड़ कर सकते हȅ, उन्हȂ कभी भी बख्शा नहीं जाना चािहए।   Sir, 
Nelson Mandela once remarked, “There can be no keener revelation of a society's 
soul than the way in which it treats its children”.  Crimes against children reveal not 
only their suffering but also the society’s underlying failures.  सर, इसीिलए 2012 मȂ यपूीए 
सरकार एक comprehensive POCSO Act लेकर आई थी - Protection of Children from 
Sexual Offences.  This Act has been extensively examined by several courts, experts, 
organizations and other citizens who have been making several recommendations to 
make this Act more relevant to times. Accordingly, it was amended in 2019, and, in 
2020, POCSO Rules came into force.  However, there are always new reforms 
needed to keep pace with evolving situations and policies.  Sir, today, we face 
several pressing threats.  Number one is drug abuse.  Drug-related crimes adversely 
affect communities and contribute to criminal activities, including those impacting 
children.  Number two is digital exploitation. The rapid growth of digital technology 
has fuelled the production and distribution of child sexual abuse material causing 
lasting harm to victims.  Number three is increasing number of juvenile offenses.  
Between 2021 and 2024, 1,681 minors were implicated in 1,061 criminal cases in Pune 
alone with offences ranging from theft to sexual crimes under the POCSO Act.  In 
2022, 37,780 juveniles were apprehended with 78.6 per cent belonging to the 16-18 
age group. 

महाराÍटर् के बदलापुर मȂ अगÎत, 2024 मȂ एक घटना सामने आई थी, िजसका बहुत 
public reaction हुआ था।  एक िंकडरगाटर्न Îकूल मȂ एक male sweeper दो चार वषर् की 
बिच्चयȗ को sexually exploit कर रहा था।  इसका बहुत public outcry हुआ।  सर, शायद उस 
शैक्षिणक सÎंथा के कुछ काले कारनामे हȗगे, िजनके सामने आने का डर था, इसीिलए उस Ëयिƪ, 
िजसका नाम था अक्षय िंशदे, उसका encounter कर िदया गया।  सर, एक single-member 
inquiry commission िबठाया गया, िजसकी िरपोटर् तीन महीने मȂ अपेिक्षत थी और आज भी 
अपेिक्षत ही है।  परंतु encounter िकसी समÎया का िनवारण नहीं कर सकता है।  As per the 
NCRB data, POCSO cases increased by 94.47 per cent in six years since 2017!  
 The number of registered cases increased to 2,99,759 in May, 2024, of which 
1,62,497 were disposed of. This Bill, the Protection of Children from Sexual Offences 
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Amendment Bill, 2024, aims to address these challenges by introducing victim-
centric reforms.  The key objectives of this Bill include addressing ambiguities in 
reporting offences and compensating victims, introducing clear and structured 
compensation procedures to prevent delays, mandating training for stakeholders, 
including educational institutions and child care personnel, to ensure effective 
implementation.  

Sir, number one is regarding reporting offences, Amendment to Section 19 
(6), Reporting Procedure for Offences.  Under the proposed Bill, the police or the 
Special Juvenile Police Unit must present the child before the Child Welfare 
Committee and report the case to the Special Court or the Sessions Court, if a 
Special Court is unavailable, within 24 hours.  This is a significant change, as no 
specific timeline was previously mandated.  Once the child is presented, the CWC will 
conduct an inquiry under the Juvenile Justice Care and Protection of Children Act, 
2015 to ensure proper investigation and support. Now, Sir, why I have brought this 
change is because delays and coordination...  

 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : POCSO Act मȂ 2019 मȂ सशंोधन हुआ, 2020 मȂ Rules 
बने।  इसमȂ आप जरा कारण ÎपÍट कीिजए िक इन सबके बावजूद आप इसे क्यȗ लाना चाहती हȅ?  
   
डा. फौिजया खान : जी, सर।  मȅ वही बोल रही हँू।  
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : आप इसकी िवÎतृत Ëयाख्या करȂ।  आसन की ओर से 
आपको छूट है।  आप इस पर अपनी िजतनी बात रखना चाहȂ, वह पूरी रखȂ। 
 
डा. फौिजया खान : हा,ँ सर।  मȅ अपनी पूरी बात रख रही हँू।  मȅ अपनी बात पूरी तरह से रखने के 
िलए ही खड़ी हँू और मȅ यह justify करना चाह रही हँू िक why I am proposing this change 
here in this Bill.  It is because delays and coordination gaps among police, CWCs and 
Special Courts worsen harm and increase the risk of repeated trauma for children. 
Courts have frequently highlighted consequences of delayed reporting of child-related 
offences.  In Shankar Kishan Rao Khade versus State of Maharashtra, 2013, the 
Supreme Court addressed the rape and murder of a minor girl with intellectual 
disabilities and emphasised that failing to report sexual assault cases that involves 
minors amounts to shielding offenders and obstructing justice.  The judgment 
described this as a societal issue where witnesses often remain silent due to stigma, 
and few out of fear or ignorance of legal responsibilities. Sir, stronger legislative 
mandates and enforcement mechanisms are essential to ensure timely reporting, 
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confidentiality and safeguards for whistleblowers. This is my justification for this 
amendment. 

I will now come to amendment to Section 21 (2), Penalty for Failure to Report 
Offences. We have proposed a penalty for failure to report. The proposed 
amendment mandates that individuals in charge of institutions such as schools, 
colleges and companies report any confirmed or suspected offences against children. 
Previously, the law only penalised the failure to report confirmed cases.  The 
amendment extends this obligation to include potential offences ensuring proactive 
intervention. Now, Sir, why I am proposing this change is, if you remember the 
Muzaffarpur Shelter Home case, it exposed severe failures in child protection where 
young girls were sexually abused at a state-funding shelter in Bihar. A social audit by 
the TISS uncovered these abuses in 2018, revealing that authorities ignored early 
signs of abuse. The proposed amendment to Section 21 (2) addresses such 
systemic failures by mandating the reporting of both confirmed and suspected 
offences.  
 International precedents also corroborate the need for this. The U.S. Child 
Abuse Prevention and Treatment Act mandates that institutions, including schools, 
hospitals and child care facilities, report suspected child abuse.  Amendment to 
Section 25(2) is ‘statements made by children’.   Under the proposed amendment, a 
child's statement made before the Child Welfare Committee will be considered 
supplementary to the statement given before the magistrate. Why, Sir? This 
amendment ensures that a child's voice is fully heard, with statements made before 
welfare authorities given appropriate weight.  Often children's testimonies may vary 
due to trauma which can lead to lower conviction rates.  By giving due consideration 
to statements made before the CWC, this amendment makes the trial more sensitive 
to the psychological impact on victims. We have international precedents as well. The 
EU Victims' Rights Directive and Bill C-2 in Canada allow recorded statements to be 
used in criminal proceedings, reducing the burden on victims and ensuring that their 
testimony is preserved accurately.    

Addressing online threats also is very important. Timely reporting combined 
with strict penalties for non-compliance will help institutions remain responsive to 
digital threats, particularly concerning the production and distribution of child sexual 
abuse material.  

Sir, the next amendment which I have tried to make is compensation 
procedure.  The proposed Bill aims to establish a clear and structured procedure to 
ensure that victims of sexual offences, particularly minors, receive timely 
compensation without procedural delays or inconsistencies. To address these issues, 
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Section 33 will be omitted and replaced with a new Chapter VIIIA on compensation 
and financial aid. This Chapter introduces provisions that grant victims a legal right to 
timely and adequate compensation.  Under the proposed Section 38A, all victims will 
be entitled to final compensation, regardless of whether the offender is convicted, 
acquitted or remains untraceable. This provision ensures that no victim is denied 
financial assistance due to the outcome of the case. Under the current system, many 
victims receive no financial relief if a trial ends in acquittal due to insufficient evidence 
or hostile witnesses.   For example, in cases of sexual abuse within families or close 
communities, victims may be reluctant to testify, resulting in acquittals. The new 
mechanism ensures that victims receive both interim and final compensation towards 
support therapy, rehabilitation and education, promoting long-term recovery. 
Secondly, juvenile offenders, who are often treated with a focus on rehabilitation 
rather than severe punishment, may receive lesser penalties, leaving victims without 
adequate compensation.  Under the proposed mechanism, minor victims of crimes 
committed by juveniles will be eligible for financial assistance to cover medical, 
psychological and rehabilitation needs. For instance, a minor sexually assaulted by a 
16-year-old offender can receive immediate funds, even if the offender is sent to a 
juvenile correctional facility. Thirdly, if the offender is financially incapable of paying, 
victims are generally left without support.  The proposed system ensures that 
compensation is provided by the Government through the District Legal Services 
Authority, removing dependency on the offender's ability to pay. For example, a 
victim of sexual harassment by a low-income offender would still receive assistance to 
cover legal fees, relocation or mental health treatment. Section 38B empowers 
special courts to provide interim compensation at any stage after the registration of 
the FIR.    
 This interim relief will be adjusted against the final compensation ensuring 
victims receive immediate support without waiting for lengthy legal proceedings. The 
DLSA will oversee applications for compensation and must ensure that payments are 
made within 30 days of recommendation from the special court or within 60 days of an 
application by the victim. Section 38D further specifies that the State Legal Services 
Authority will monitor compensation issues, resolve delays within 15 days and ensure 
timely fund disbursement through proper tracking mechanisms and grievance 
redressal systems.  

Sir, there is a case reference which I would like to quote. In Saibaj 
Noormohammad Shaikh versus the State of Maharashtra, the Court emphasized the 
importance of awarding victim compensation especially in cases involving bodily 
harm, sexual assault and offences against minors and women. Additionally, Rule 9 of 
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the POCSO Rules allows special courts to grant interim compensation. However, the 
proposed Bill will codify this provision into the Act itself, strengthening enforcement 
and eliminating reliance on delegated legislation. Additionally, special courts will be 
empowered to recommend additional compensation if the initial amount is deemed 
insufficient for rehabilitation.  

Sir, interim compensation will be helpful in cases. Firstly, victims of Child 
Sexual Abuse Material and digital crimes face ongoing psychological trauma due to 
the continued circulation of their images online. Section 38B allows immediate 
disbursement of funds for psychological counselling and legal expenses. Secondly, 
the proposed Bill ensures interim compensation to facilitate urgent rehabilitation, 
including medical care, counselling, shelter and vocational training for victims 
especially in cases of trafficking and drug abuse. Thirdly, legal proceedings under the 
POCSO Act often take years to reach verdict during which victims face severe 
financial burdens. The proposed interim compensation mechanism ensures support 
to victims in such pertinent cases. For example, a victim involved in a prolonged trial 
involving sexual abuse at an educational institution could access funds for counselling 
and educational support to mitigate the impact of delays.  

Sir, studies show low realization of compensation with male and transgender 
victims facing even greater difficulties in receiving compensation. First, the provision 
for interim compensation will provide required support for this neglected segment. 
Second, additionally, the structural inadequacies of current special courts contribute 
to the victim's distress. Third, children often face intimidation due to inadequate 
separation from the accused.  

Sir, courts frequently lack separate waiting rooms, screens or friendly 
environments leading to additional trauma for victims. The Muzaffarpur shelter home 
case, the earlier cited 2018 Muzaffarpur case, revealed systemic failures where minor 
girls were sexually assaulted within a Government-funded institution. Many such 
victims face delays due to procedural loopholes. The proposed compensation system 
ensures timely intervention by empowering special courts to recommend financial aid 
for relocation, medical care, rehabilitation without waiting for the conclusion of the 
investigations. And we also have international comparisons here -- Germany OEG, 
Victim Compensation Act, guarantees State-funded compensation for medical and 
psychological rehabilitation. The UK Criminal Injuries Compensation Scheme provides 
structured State-funded compensation for victims. Hence, the proposed 
amendments aim to address the existing gaps and ensure that compensation 
mechanisms are efficient, timely and inclusive of all victims, promoting recovery and 
justice.  
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 My Amendment No. 3 is to amend Section 43 relating to training for 
stakeholders.  Existing provision mandates periodic awareness campaigns and 
trainings for Government and Police Officers. The proposed changes suggest that 
heads of institutions, teachers and others working with children must receive regular 
training on provisions of the POCSO Act.  Childcare institution staff must undergo 
sensitization and specialized training to ensure effective implementation of the Act.  
Educational personnel must be trained to understand and implement the provisions of 
the Act enabling them to verify facts and lodge complaints effectively. This change is 
necessary because lack of proper training among Police Officers, judicial authorities, 
and institutional caregivers has led to mishandling of cases and insufficient child-
friendly environment. As per 2018 NLSIU Report, in several instances, children were 
subjected to multiple rounds of questioning due to untrained investigators and police 
officials not adhering to child-friendly procedures. To address this, the National 
Commission for Protection of Child Rights has developed a comprehensive manual on 
safety and security of children in schools offering guidance on ensuring child 
protection.  Several sensitization programmes for school authorities and staff have 
been conducted focusing on creating safe school environments.  Additionally, 
specialized approaches for victims with mental and physical disabilities must be 
incorporated, ensuring they receive appropriate care and support. Training should be 
carried out for educational personnel to handle disclosure sensitively, without causing 
secondary trauma. The NCPCR has also compiled guidelines on cyber security safety 
to address the growing risk posed by online threats. Workshops on the POCSO Act, 
child abuse reporting mechanisms, such as POSCO eBox and emotional intelligence 
have been organized to equip teachers and students with tools to foster a supportive 
and protective environment for children. This has to be widely done. Coming to 
international comparisons, Australia's child safe standards mandate the adoption of a 
child protection policies and regular audits and institutions to safeguard children 
effectively. 

Additionally, multiple studies have revealed concerning lack of awareness 
among parents regarding the POCSO Act and their role in preventing and addressing 
child abuse. To close this gap, training programs should not be limited to school 
authorities and Government officials, but should also target parents and guardians. 

 I am concluding by saying that this Bill is a significant step towards making the 
POCSO Act more victim-centric and effective. By addressing existing ambiguities, 
the amendments aim to improve the transparency and effectiveness in the 
implementation of the Act. Proper training for stakeholders combined with a clear 
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compensation and reporting mechanism will ensure that child victims receive the 
protection, support and justice they deserve. At the end, I will only say. 

 
“खरीद पाऊं खुिशया ंउदास चेहरȗ के िलए, 
मेरे िकरदार का मोल इतना कर दे ख़ुदा।” 

 Thank you, Sir.  
The question was proposed. 

 
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Shrimati Mausam B Noor. 
…(Interruptions)… I now call upon the Members whose names have been received for 
participation in the discussion.  
 डा .राधा मोहन दास अगर्वाल जी, आप अपना भाषण आरंभ कीिजए। आप डाक्टर भी हȅ, 
इसिलए इसकी िवÎतृत Ëयाख्या कर सकते हȅ।  
 
डा .राधा मोहन दास अगर्वाल (उǄर Ģदेश):   जी, मȅ बच्चȗ का डॉक्टर हंू।  
 
उपसभाध्यक्ष (Ǜी घनÌयाम ितवाड़ी) : मȅने इसीिलए कहा है िक आप इसकी िवÎतृत Ëयाख्या कर 
सकते हȅ।  
 
डा .राधा मोहन दास अगर्वाल: महोदय, यह मेरा दुभार्ग्य था िक मȅ पहले से नहीं जानता था िक 
इतना महत्वपूणर् िवधेयक आ रहा है। हमारे नेता ने अचानक कहा िक आपको इस िवषय पर बोलना 
है। महोदय, मȅ फौिजया खान जी का आभारी हंू - वैसे भी वे जब भी खड़ी होती हȅ, तो कुछ न कुछ 
सवंेदनशील िवषय लेकर ही सदन मȂ आती हȅ। मȅ उनकी Ëयिƪगत रूप से Ģशंसा कर सकता हंू 
और जैसा िक अक़सर कहा जाता है िक सही आदमी गलत जगह पर है – मȅ यह भी कह सकता 
हंू। ...(Ëयवधान)...आप भी वैसे ही हȅ, मȅ तो आपसे भी कहता हंू िक चले आओ इधर। ...(Ëयवधान)… 
आप भी वैसे ही हȅ। आपको तो मȅ िपछले बजट मȂ खुला आमंतर्ण दे चुका हंू। ...(Ëयवधान)... अगर मȅ 
आपसे कहंूगा िक आप भी ऐसे हो, तो िफर बड़ी समÎया हो जाएगी। सर, अगर वह सवंेदनशील 
नहीं होगा, तो वाÎतव मȂ ऐसे िवषयȗ पर कौन बठैकर सुनेगा और कौन पािर्टिसपेट करेगा? 
महोदय, डा. साहब जो एक िवधेयक लेकर आई हȅ, वह भी उनकी सवंेदनशीलता का पिरचय है 
और मȅ िजन चेहरȗ को देख रहा हंू, वे सभी अपने-अपने के्षतर् के सवंेदनशील जन Ģितिनिध ही हȅ।  

उपसभाध्यक्ष महोदय, मȅ गोरखपुर मȂ िवधायक था। मȅ अपने साथ घटी एक घटना बता रहा 
हंू। एक िवǏालय मȂ एक छोटे से, ब-मुिÌकल तीन या चार साल का बच्चा – जॉन साहब, आप 
इसको सुिनएगा, वह तीन, चार या पाचँ साल का बच्चा होगा, Ãले Îकूल के बच्चे से थोड़ा सा बड़ा, 
उसके साथ िवǏालय पिरसर मȂ अनाचार हुआ। मȅ वहा ँका िवधायक था और बच्चȗ का डॉक्टर भी 
था। पहले िदन तो मुझे घटना पता नहीं चली, दूसरे िदन अखबारȗ मȂ यह घटना छपी और छपने के 
बाद मȅ उस पिरवार के घर गया। मनोज जी, मȅने उनके घर जाकर उस पिरवार से मुलाकात की। 
मा-ँबाप, दोनȗ जवान थे, उनका पहला बच्चा था। वे रो रहे थे, उनके बच्चे के साथ जो हुआ, वह 
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तो अलग हुआ था, पर उनके साथ जो हुआ, वह अलग है। उन्हȗने अपने बच्चे को अिधकार िदलाने 
का Ģयास िकया, उसके अिधकार की लड़ाई लड़ने का Ģयास िकया, लेिकन उसके Ģितफल मȂ 
उनके अपने समाज ने उनके साथ जो िकया, वह एकदम अलग था। पूरा िवǏालय Ģशासन, पूरा 
समाज पूरी ताकत से उस पिरवार के ऊपर लुटा पड़ा था। उन्हȗने कहा, ‘जो होना था, वह हो 
गया, छोटा बƳा है, इसको क्या पता, इसके साथ क्या हुआ है, यह तो भलू जाएगा, कोटर्-कचहरी 
मत करो।’ वे मेरे घर से एक, डेढ़ िकलोमीटर की दूरी पर रहते थे, मȅ उनके घर चला गया। मȅने 
पूछा िक आपकी क्या इच्छा है? आप लड़ना चाहते हȅ या खत्म करना चाहते हȅ? मा-ँबाप ने कहा, 
डॉक्टर साहब, हम लड़ना चाहते हȅ, हमारी मदद कीिजए। मȅने एसएसपी पर दबाव बनाया और 
कहा िक िकसी भी हालत मȂ इस मसले पर एफआईआर िलखी ही जानी चािहए। महोदय, 
एफआईआर िलख ली गई। मȅ यह भी नहीं बताऊंगा िक उस बच्चे का धमर् क्या था, मज़हब क्या था, 
िवǏालय का नाम क्या था। मȅ यह भी नहीं बताऊंगा िक उस Ģदेश मȂ िकस पाटीर् की सरकार थी। मȅ 
इस मुǈे का राजनीितकरण, मज़हबीकरण, धािर्मकीकरण नहीं करंूगा, क्यȗिक यह एक सामान्य 
घटना है और हर जगह पर होती है। महोदय, दो-तीन िदनȗ तक उसके समाज का दबाव पुिलस 
के ऊपर पड़ता रहा, लखनऊ से भी फोन आते रहे और यह कहा गया िक मामले को दबा िदया 
जाए। वे मा-ँबाप रोज मेरे घर आते थे, अपनी पीड़ा बताते थे िक इस तरह से यह कहा जा रहा है, 
वह कहा जा रहा है, कहा जा रहा है िक मुकदमा वापस ले लो, कहा जा रहा है िक िकसके पास 
चले गए, वह तो घोिषत है िक िजस मामले मȂ पड़ जाता है, पीछे नहीं हटता।  
उपसभाध्यक्ष महोदया, चूिँक मȅ डॉक्टर था, इसिलए मȅ उसे एक ऑिफिशयल क्लीिनक मȂ ले गया। 
एक Ģाइवेट डॉक्टर ऐसे केसेज़ मȂ मेिडकल एग्जािमनेशन नहीं कर सकता है। मȅ पसर्नली उसे एक 
सरकारी िसÎटम मȂ ले गया और मȅने सरकारी डॉक्टर से कहा िक ज़रा, इसका Îतर्ी अगं देिखए, 
क्या सचमुच इसके साथ कुछ हुआ है? उन्हȗने Îवयं भी देखा और मुझे भी िदखाया, ÎपÍट रूप से 
खून का धÅबा िदख रहा था। 
 

[उपसभाध्यक्ष (Ǜीमती संगीता यादव) पीठासीन हुईं] 
 

मȅने एसएसपी के पास फोन िकया और कहा िक सर, यह िकतना जघन्य अपराध हुआ है। 
आपके जैसा जघन्य और नीच आदमी कौन होगा! अगर इतने बड़े अपराध के िखलाफ मा-ँबाप 
लड़ना चाहते हȅ, तो आप उनके िलए राजनीितक दबाव के कारण खड़े नहीं हो रहे हȅ। उन्हȗने कहा 
िक डॉक्टर साहब, आपने िकर्िमनल Ģोसीजर कोटर् मȂ हÎतके्षप िकया है। यह मȅ आपको एक्जेक्टली 
बता रहा हँू। आपको उस बच्चे की मेिडकल जाचँ कराने का अिधकार नहीं है। यह अच्छा हुआ िक 
जो आपने यह एक सरकारी अÎपताल मȂ कराया है। अगर आप पेशे से डॉक्टर थे और आपने यह 
Îवयं अपने घर पर कर िलया होता, तो अब तक तो मȅने आपके िखलाफ एफआईआर कर दी होती। 
उपसभाध्यक्ष महोदया, इसके बाद दबाव बढ़ता गया। पाचँ-छ: िदन बाद उसके माता-िपता मेरे घर 
आए, रोने लगे और रोकर उन्हȗने कहा िक डॉक्टर साहब, हम आपसे क्षमा मागंते हȅ। अब हमारे 
ऊपर इतना दबाव पड़ रहा है िक हम इस कारर्वाई को आगे नहीं ले जा सकते हȅ और उन्हȗने 
एसएसपी को िलखकर दे िदया। वह िकर्िमनल कोटर् है, Ģोसीजर चला होगा, पर मेरा इंटरेÎट 
खत्म हो गया। मȅ यह क्यȗ कह रहा हँू। फौिजया जी इतना महत्वपूणर् िवषय लाई हȅ, लेिकन अगर 
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हम सोचते हȅ िक इसका समाधान िसफर्  कानून से हो जाएगा, तो यह असभंव है। इस अपराध पर 
रोक िसफर्  पुिलस कर लेगी, देश की न्याय ËयवÎथा कर लेगी, कोटर् सजा दे देगी और अपराध पर 
डर के मारे िनयंतर्ण हो जाएगा - ऐसा सोचना इस पूरे मुǈे का बहुत अÊपीकरण करना है। आप 
िजतने भी देशȗ के आंकड़े िनकाल लीिजए, यह िसफर्  भारत मȂ ही होने वाला अपराध नहीं है। ये 
अपराध पूरी दुिनया मȂ होते हȅ। कुछ देशȗ मȂ अिधक केसेज़ सामने आते हȅ, तो कुछ देशȗ मȂ सोशल 
टैबज़ू के नाते, आिर्थक िपछड़ेपन के नाते, शैक्षिणक िपछड़ेपन के नाते, डर के नाते, दुिनया क्या 
कहेगी और बच्चे के भिवÍय पर इसका क्या Ģभाव पड़ेगा, ये सारे मुǈे ऐसे होते हȅ, िजनमȂ पिरवार 
अंदर ही अदंर घुट कर रह जाता है, लेिकन आगे नहीं बढ़ा पाता है। चाइÊड सेक्सुअल एÅयज़ू 
िजतना घर के अंदर होता है, िजतना पिरवार, नाते-िरÌतेदारȗ के ǎारा होता है, हमारे दोÎतȗ या 
बहुत नजदीकी सबंधंȗ से होता है, गावँ के पिरवेश मȂ होता है, उतना बाहर नहीं होता है। अब ये 
सारे सेक्सुअल एÅयज़ू, आप चाहे 2012 मȂ पॉक्सो बना लीिजए, चाहे 2019 मȂ उसे दूसरा Îवरूप दे 
दीिजए, तो बहुत बार तो बच्चे जान भी नहीं पाते हȅ िक उनके साथ कुछ हुआ है। कंसȂट वगैरह तो 
बहुत दूर की बात है, उन्हȂ समझ मȂ भी नहीं आता है िक जो मेरे साथ हुआ है, वह क्या हुआ है, जब 
तक िक वह घटना बार-बार िरपीट नहीं होती है। यह जो बार-बार िरपीट होने की घटना है, वह 
तो िसफर्  घर मȂ ही हो सकती है, पिरवार, नाते और िरÌतेदारȗ के बीच ही हो सकती है। मȅ िकसी 
िरÌतेदार का नाम लेकर िकसी िरÌते िवशेष को अपमािनत नहीं करना चाहँूगा, लेिकन सच यही है 
िक घर को ही आग लग गई है। यह घर के अंदर का खेल है। 
 मȅ तो समझता था िक इतने महत्वपूणर् िवषय पर अगर कोई ही िवधेयक लाने का Ģयास हो 
रहा है, तो बहुत गंभीरता से इस पर िवचार होगा।  सरकार भी बहुत सारे काम राजनैितक दबाव मȂ 
करती है, जैसे पॉक्सो है।  हम सब जानते हȅ िक यह कहा ं से शुरू हुआ।  जो गंभीर सामािजक 
िंचतन होना चािहए  था, जो गंभीर मनोवैज्ञािनक िंचतन होना चािहए था, वह नहीं हुआ।  जो लोग 
इस Ģकार के काम करते हȅ, व ेसामान्य आदमी नहीं हो सकते।  व ेमानिसक रूप से,  in all 
probability, अिधकाशंत: तात्कािलक गमीर् चढ़ गई और कोई अपराध कर िदया, तो बात दूसरी 
है, अन्यथा अिधकाशंत: मानिसक रूप से वे डीरेल होते हȅ।  जॉन साहब, अब सवाल यह है िक 
हमारे देश मȂ मानिसक ÎवाÎथ्य की जाचं की कोई ËयवÎथा नहीं है। ...(Ëयवधान)... आपको थोड़ा 
सा अटपटा लगेगा िक इस देश की सबसे बड़ी सखं्या इस देश के Ģभतु्व वगर् मȂ बठेै हुए लोगȗ का 
मानिसक रोग है और धीमे-धीमे वह वहीं से होता-होता, नीचे चला आता है।  हमारे पास कोई 
िसÎटम नहीं है - हम पढ़ा देते हȅ, एमए करा देते हȅ, बीए करा देते हȅ, एमएससी करा देते हȅ, 
बीएससी करा देते हȅ –क्या कभी हमने िकसी छातर् का psychoanalysis कराने की चेÍटा की है?  
ऐसा कोई िसÎटम नहीं है।  हम नौकिरयȗ के िलए इटंरËयज़ू ले लेते हȅ, परीक्षाएं ले लेते हȅ।  इंटरËयू 
मȂ परीक्षा सबंिंधत बातȂ कर लेते हȅ।  क्या कभी हमने िशक्षक को रखते समय यह जानने की कोिशश 
की है िक यह िशक्षक मानिसक रूप से िकतना पिरपक्व और िकतना Îथायी है?   ऐसा Ģयास हम 
कतई नहीं करते हȅ। ...(Ëयवधान)...      

उपसभाध्यक्ष महोदया, मȅ आपको बता रहा हंू िक हम अपनी सÇपूणर् ËयवÎथा मȂ दुिनया भर 
की बीमािरयȗ की जाचं करते हȅ और उनका इलाज करते हȅ।   मनुÍय के Ëयिƪत्व का मूÊयाकंन इस 
पूरी िशक्षा पǉित मȂ, इस पूरे सिर्वस िसÎटम मȂ, चाहे वह Ģाइवटे सिर्वस हो, चाहे गवनर्मȂट सिर्वस 
हो, कहीं भी उसके मूÊयाकंन की कोई Ģिकर्या नहीं है।  हम िकसी कुसीर् पर बठेै हȅ, िरजÊट दे रहे 
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हȅ, तो हम अच्छे हȅ।  अगर हम िकसी चीज़ को गलत समझ रहे हȅ, इसिलए कुसीर् की मागं के 
अनुरूप उस िरजÊट को पूरा नहीं कर रहे हȅ, तो हम बुरे हȅ।  आज के इस युग मȂ हर आदमी धीमे-
धीमे मानिसक रूप से असामान्य होता चला जा रहा है।  मȅ राज्य सभा की चचार् नहीं कर सकता, 
नहीं तो कोई  Privilege notice दे देगा।  सच तो यह है िक यहा ंकी भी जाचं हो जानी चािहए।  यह 
मȅ बहुत गंभीरता से कह रहा हंू, कोई हंसी-मज़ाक मȂ नहीं कह रहा हंू।  ...(Ëयवधान)...  

 
उपसभाध्यक्ष (Ǜीमती संगीता यादव) :  आप बोिलए। 
 
डा. राधा मोहन दास अगर्वाल : उपसभाध्यक्ष महोदया, अगर एक बच्चे को हमने एक सीमा से 
अिधक पुचकार िदया, वह भी पॉक्सो है।  हमने उसके नग्न िहÎसे को खोलकर देख िलया, वह भी 
पॉक्सो है। हमने अपना नग्न िहÎसा उसको िदखा िदया, वह भी पॉक्सो है।  अब ĢÌन यह है िक 
अगर इतने छोटे-छोटे अपराध हुए हȅ, तो ये िसǉ कैसे हȗगे?  इनके एिवडȂस कहा ंिमलȂगे?  मȅने 
िजस केस मȂ एिवडȂस पाया, उस बच्ची के Îतर्ी अंग मȂ खून का धÅबा, वहा ंतो मȅ कुछ करवा ही नहीं 
पाया। जहा ं कोई एिवडȂस नहीं है, fiddling के नाम पर, exhibitionism के नाम पर, 
demonstration of male or female organs के नाम पर, वहा ंहम िकस Ģकार की कारर्वाई करने 
वाले हȅ?  ऐसा कौन सा Ģावधान कर दȂगे, िजसमȂ एक बच्चा कहेगा िक इसने मेरे अंग को छुआ 
था?   
 क्या हम हर घर मȂ सीसीटीवी लगा दȂगे, हर बच्चे के बेडरूम मȂ सीसीटीवी लग जाएगा, 
Îकूल के हर कमरे मȂ सीसीटीवी लग जाएगा?  खाचँ ही भर के Îकूल तो हमने कबाड़ की तरह 
खोले हुए हȅ।  िजसको देखो वही तीन कमरे मȂ Îकूल खोल कर खड़ा हो जाता है और िंकडरगाटर्न 
की पढ़ाई करा लेता है।  यह िकसी एक Ģातं की बात नहीं है।  मडैम, मȅ आपसे आगर्ह करँूगा, 
िकसी एक सǄा िवशेष से जोड़ने की जरूरत नहीं है।  बच्चा अपने िरÌतेदार के यहा ँजाएगा, वहा ँ
हो जाएगा, क्या वहा ँसीसीटीवी लेकर जाएँगे?  बच्चे को आप हॉÎटल मȂ रखȂगे, वहा ँहो जाएगा, 
क्या वहा ँसीसीटीवी लेकर जाएँगे?  घर मȂ आप Ƿूशन लगा दȂगे, Ƿूशन पढ़ाने वाला पढ़ाते-
पढ़ाते क्या कुकमर् कर देगा, क्या वहा ँसीसीटीवी लगा दȂगे?  कायर्के्षतर् मȂ कहीं ऐसा कोई अनाचरण 
हो जाएगा, कहा-ँकहा ँसीसीटीवी लगा दȂगे?  उपसभाध्यक्ष महोदया, आँकड़े तो बहुत साफ हȅ।  
मडैम को िंचता इसिलए भी ज्यादा होगी, क्यȗिक ये आँकड़े देश मȂ सबसे खराब महाराÍटर् मȂ हȅ।  मȅ 
इसको मानता हँू िक कोई भी िंचता जब पैदा होती है, तो Îथानीय पिरिÎथितयȗ की उपज होती है।  
जो आँकड़े हम लोगȗ के पास मȅ देख पाया हँू, उनमȂ एक लाख बच्चȗ मȂ 22,172 बच्चȗ के साथ ऐसा 
हुआ।  अब कÊपना किरए, यह िकतना परसȂटेज है।  यह सब डाटा है, आप कहȂगी, तो मȅ जमा कर 
दँूगा।  एक लाख बच्चȗ मȂ 22,172 बच्चȗ के साथ 2020 मȂ इस Ģकार की िविभन्न घटनाएँ भारत मȂ 
िरपोटर् की गईं।  इसको िफर से ध्यान किरएगा, मȅ कह रहा हँू िक भारत मȂ िरपोटर् की गईं।  यानी 
जैसे हम बफर्  पानी मȂ डाल देते हȅ, तो उसका ऊपर वाला िटप िदखता है, नीचे शेष िहÎसा पानी मȂ 
होता है।  उसी तरह से ये िरपोटȄ tip of the iceberg हȅ।  जो हमȂ िरपोटर् िदख रही है, एक लाख मȂ 
22,000, यानी 20 परसȂट, यह 20 परसȂट भी tip of the iceberg है।  यानी अगर हम गहराई मȂ 
जाएँगे, तो ऐसा कोई बच्चा ही नहीं बचेगा, िजसके साथ इस Ģकार के अनाचार न हो रहे हȗ।  वह 
जान न सके, बात दूसरी है; वह कह न सके, बात दूसरी है; वह कह दे, माता-िपता समाज के डर 
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से उसे िछपा दȂ, इसिलए बात दूसरी है; पिरवार के िकसी आदमी ने िकया है, तो कहे िकससे, यह 
बात दूसरी हो सकती है। ...(Ëयवधान)... मȅ उस पर भी आ रहा हँू।  मȅ इसीिलए इस बात को कह 
रहा हँू।  इसके बाद, World Population Data ने एक Îटडी िकया, 2005 से लेकर 2013 के बीच 
मȂ भारत की बिच्चयȗ मȂ 42 परसȂट sexual abuse का डाटा िमला।  भारत सरकार ने Îवयं इसकी 
जाचँ कराई, तो जाचँ कराने पर कुल िमला कर 53 परसȂट child abuse का डाटा िमला।  हाई 
कोटर् ने आकलन िकया िक जो 1,704 रेप के केसेज़ हुए, उनमȂ 215 िसफर्  बच्चȗ के साथ हुए।  अगर 
हम हर साल का आँकड़ा जोड़ते चले जाएँ, तो हमȂ यह जान कर आÌचयर् होगा िक यह आँकड़ा हर 
साल बढ़ने वाला आँकड़ा है।  2022 मȂ 2021 के मुकाबले यह आँकड़ा बढ़ गया।  2021 मȂ 36,381 
केसेज़ हुए और 2022 मȂ बढ़ कर 38,911 केसेज़ हो गए।  ऐसा नहीं है िक सरकार ने कुछ िकया 
नहीं और मȅ यह भी नहीं कहँूगा िक ऐसा नहीं है िक भाजपा सरकार ने कुछ िकया नहीं है।  मȅ 
उसका यह राजनीितकरण भी नहीं करँूगा।  2012 मȂ जब पहली बार POCSO आया था, तो पूरा 
देश जानता है िक यहा ँपर िकसकी सरकार थी।  2012 मȂ पहली बार POCSO आया था, तो इन्हीं 
लोगȗ की सरकार थी।  इन्हȗने भी कानून लाने का काम िकया है, लेिकन जो बात मȅ कह रहा था 
िक अगर कानून से चीजȂ िनयंितर्त हो जातीं, तो वाÎतव मȂ कुछ और िÎथित बनी होती। 
 उपसभाध्यक्ष महोदया, सबसे बड़ी समÎया यह है िक हमȂ लगता है िक उनके साथ सेक्स 
हो गया, उनको पता नहीं।  बाल मन बड़ा कमजोर होता है।  फौिजया जी भी चचार् कर रही थीं िक 
बाल मन बहुत कमजोर होता है।  उसके िदल और िदमाग मȂ एक बार कुछ चीजȂ घर कर जाएँ, तो 
वे िनकलती नहीं हȅ।   हम लोगȗ के पास ऐसे बहुत से मरीज आते हȅ, जो हȗठ चबाते हȅ, बाल नाचते 
हȅ, दातं िकटिकटाते हȅ, रात मȂ पेशाब करते हȅ, अकेले मȂ डरते हȅ, बुरे-बुरे सपने आते हȅ, मा ंके 
िसवाय िकसी के साथ रहना नहीं चाहते हȅ।  
 
उपसभाध्यक्ष (Ǜीमती संगीता यादव):  माननीय सदÎय, Ãलीज़ कन्क्लडू करȂ। 
 
डा. राधा मोहन दास अगर्वाल :  जी? 
 
उपसभाध्यक्ष (Ǜीमती संगीता यादव):  Ãलीज़ कन्क्लडू करȂ। 
 
डा. राधा मोहन दास अगर्वाल :  मडैम, मȅ आपसे आगर्ह करंूगा िक यह इतना महत्वपूणर् िवषय 
है..  
 
उपसभाध्यक्ष (Ǜीमती संगीता यादव):  जी, मȅ समझती हंू, लेिकन..  
 
डा. राधा मोहन दास अगर्वाल : मडैम, मेरी पाटीर् ने मुझसे यह कहा है िक इस िवषय को ठीक से 
रिखए, इसिलए कृपया मुझे समय दीिजए, अन्यथा मȅ तो िनदȃश मानने वाला Ëयिƪ हंू, आप िजस 
समय कहȂगी, उस समय मȅ रुक जाऊंगा। 

उपसभाध्यक्ष महोदया, इसमȂ जो सबसे बड़ी समÎया होती है, वह उन बच्चȗ के ऊपर होती 
है।  यह जो आज आपको मानिसक रूप से िवकृत लोग िदखते हȅ, इनमȂ से भी अिधकाशं अपने 
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बचपन मȂ मानिसक रूप से इसी Ģकार के अपराधȗ के िशकार हो चुके होते हȅ।  उनके मन मȂ भी यह 
बठैा रहता है िक िकसी ने मेरे साथ ऐसा िकया था। जब वे बड़े होते हȅ, तो उनके अंतमर्न की इस 
भावना के कारण, वे उन्हीं चीजȗ का बदला से लेने के िलए उत्सुक होने लगते हȅ।  करीब-करीब 
हमारे यहा ँएक बड़ी कॉमन बीमारी होती है - Post-Traumatic Stress Disorder. िकसी का 
एक्सीडȂट हो जाए, तो वह mentally disturb हो जाता है।  मȅ उसको सामान्य भाषा मȂ, बच्चȗ की 
भाषा मȂ बता रहा हंू।  इस Ģकार के अपराधȗ के िशकार बच्चे घबराते रहते हȅ, डरते रहते हȅ, Îकूलȗ 
मȂ पढ़ना छोड़ देते हȅ, िवǏालय मȂ जवाब देना छोड़ देते हȅ, एक जगह गुमसुम बठेै रह जाते हȅ, 
कभी आंख से आंख नहीं िमलाते हȅ, टीचर कोई काम करने को दे, तो करके नहीं लाते हȅ, पहले से 
उनका Îकोर घट जाता है, उनकी राइिंटग पहले से और अिधक खराब हो जाती है। ये सारे जो 
psychological manifestations होते हȅ, ये वाÎतव मȂ कहीं न कहीं इन्हीं अपराधȗ के गभर् से पैदा 
हुए होते हȅ।   हम लोगȗ को देखने मȂ इधर जो मानिसक रोग बढ़े हȅ, छोटे-छोटे बच्चȗ तक मȂ Post-
Traumatic Stress Disorder है, 11 साल के, 15 साल के बच्चे आज भीषण depression के 
िशकार होते हȅ, आत्महत्या कर लेते हȅ।  बहुत से बच्चȗ के ऊपर conduct या Ëयवहार का 
disorder होता है, जैसे - वह अब िजǈी हो गया है, बहुत िजǈी हो गया है, बहुत िछनैल हो गया है, 
बात-बात पर सामान पटक देता है, सड़क पर जमीन पर लेट जाता है, िकसी की नहीं सुनता है, 
घर मȂ कोई आता है, तो जान-बझू कर घर के लोगȗ के सामने बदतमीजी करता है, Îकूल मȂ 
मारपीट करता है। इस Ģकार की बीमािरया ंया पढ़ने िलखने मȂ उसका मन नहीं लगता है, वह 
अक्षरȗ को नहीं समझता है, गिणत नहीं समझ पाता है - िजसको हम लोग Attention Deficit 
Disorder कहते हȅ, ये सारी चीजȂ अगर रची-बसी हȅ, तो इसी के इदर्-िगदर् रची-बसी हȅ।  यह एक 
बहुत महत्वपूणर् िवषय है, इसिलए मȅ माननीया फौिजया खान जी को आभार Ëयƪ करंूगा।   

महोदया, अब मȅ इसके लीगल पक्ष पर आऊंगा, क्यȗिक लीगली हमने बहुत काम िकये हȅ 
और हमȂ बताना भी चािहए।  मȅने पहले बता िदया िक रमेश साहब, 2012 मȂ आप लोग POCSO 
लेकर आए थे, तो आप लोगȗ ने भी इस अपराध के िनयंतर्ण मȂ contribute  िकया है, मȅ इसको मना 
तो नहीं कर सकता।  लेिकन हमारी सरकार ने भी 2015 मȂ जब One Stop Centre बनाया था, तो 
आज देश मȂ करीब-करीब 850-900 One Stop Centres चल रहे हȅ।  यिद आप वहा ँचले जाएं, 
तो वहा ँआपकी मेिडकल जाचं भी होगी, आपका psychoanalysis भी होगा, आपका X-ray भी 
होगा, आपको दवा भी िमलेगी, पुिलस भी वहीं आएगी और Investigating Officer भी वहीं आएगा।  
यानी वहा ँयह सब कुछ एक छत के नीचे होता है।  आज के िदन अगर आप घर मȂ नहीं रहना 
चाहते हȅ, कहीं और रहना चाहते हȅ, कोई shelter चाहते हȅ, कहीं refer होना चाहते हȅ, तो भारत 
सरकार ने 2015 मȂ 1 अĢैल को जो One Stop Centre की Ģिकर्या शुरू की थी, आज तकरीबन 
900 कȂ दर् ऐसे पूरे देश मȂ बन गए हȗगे।  ये इन्हीं बातȗ को लेकर चल रहे हȅ िक ये बच्चे पुिलस थाने 
मȂ जाकर या रेप की िशकार मिहलाएं भी पुिलस थाने मȂ जाकर अपना समाधान कम पाएंगी, उनकी 
समÎयाएँ पहले से और अिधक बढ़ जाएगंी, यह एक सोच आती है। 

उपसभाध्यक्ष महोदया, बहन जी ने POCSO के बारे मȂ एक दूसरी बात भी कही।  उन्हȂ यह 
बताना चािहए था िक हमने 6 अगÎत, 2019 को POCSO अिधिनयम मȂ पिरवतर्न कर िदया है।                               
 अगर हम यही मान लȂ िक लीगल कारर्वाइयȗ से ही ये अपराध रुकने वाले हȅ, वह एक 
अलग िवषय है, लेिकन मȅ मानता हँू िक ये नहीं रुकȂ गे।  अगर हम यह मानते हȅ िक 2012 और 2019 
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के बीच के पॉक्सो एक्ट मȂ जमीन और आसमान का फकर्  हो चुका है, सजाएँ बदली जा चुकी हȅ, 
सजाएँ कड़ी हो चुकी हȅ, सजा देने के समय िनधार्िरत िकए जा चुके हȅ, जैसे यिद कोई 16 साल से 
काम के बच्चे के साथ penetrative sexual assault करेगा, तो उसको कम-से-कम 20 साल की 
सजा या सभंव हो, तो पूरे जीवन यानी आजीवन कारावास की सजा, उसके Îवाभािवक जीवन के 
खत्म होने तक की सजा और फाइन।  फाइन इसिलए िक िजसके साथ यह अन्याय हुआ है, 
उसका मेिडकल और साइकोलॉिजकल िरहैिबिलटेशन िकया जा सके।  इसके आगे िफर यिद कोई 
बहुत aggravated penetrative sexual assault करेगा, जैसे िदÊली मȂ वह काडं हुआ था, तो 
उसको 20 साल तक समान्य imprisonment की जगह पर rigorous imprisonment िदया 
जाएगा, बाकी नेचुरल फाइन इत्यािद तो रहेगा ही रहेगा।  यिद कोई िकसी बच्चे को इस उǈेÌय से 
persuade करता है, लालच देता है, Ģलोभन देता है, डराता है  िक तुम यह सुई लगवा लो, 
िजससे िक वह सेक्सुअल ऑफȂ स और आसानी से कंडक्ट िकया जा सके, उसके िलए पहले से 
और भी अिधक िंÎटर्जȂट कारर्वाई की गई है। चाइÊड पॉनȘगर्ाफी ऑनलाइन - मडैम, यह जो 
महाराÍटर् मȂ केस िमले हȅ, उनमȂ से 50 परसȂट ऑनलाइन अपराध के हȅ।  हमारी सरकार ने 6 
अगÎत को ऑनलाइन अपराधȗ को जोड़ते हुए, आज-कल सोशल मीिडया पर जो ढेर सारी चीजȂ 
िदखाई जा रही हȅ, उनको जोड़ते हुए सोशल मीिडया और पॉनȘगर्ाफी इत्यािद को लेकर भी बहुत 
कड़े-कड़े Ģावधान िकए हȅ। 6 अगÎत को Ģावधान िकए गए और 16 अगÎत, 2019 को नोिटफाई 
कर िदया है।   

महोदय, जो मेरे सजं्ञान मȂ है, उसको मȅ आपके संज्ञान मȂ लाना चाहता हँू।  माननीय मंतर्ी 
जी उठȂगी, तो बहुत कुछ बताएँगी।  माननीय न्यायालयȗ के आदेश रहे हȅ िक जुवेनाइल जिÎटस 
एक्ट के अंतगर्त हर िजले मȂ एक जुवेनाइल पुिलस यिूनट होनी चािहए।  मȅनȂ केरल मȂ देखा है।  जब 
मȅ िपछली बार उपचुनाव के Ģचार मȂ केरल गया था, तो वहा ँपर मȅ एक अÎपताल के थाने मȂ घुस 
गया, तो देखा िक थाने के बगल मȂ बच्चȗ के िलए एक कमरा अलग से बना हुआ था।  वहा ंअलग से 
एक मिहला पोÎटेड थी, एक सब-इंÎपेक्टर पोÎटेड था और बच्चȗ के खेलने की सब सामगर्ी वहा ं
रखी हुई थी।  चूिँक मȅ Ģत्यक्षदशीर् हँू, इसिलए मुझे Îवीकार भी करना चािहए। ...(Ëयवधान)...  मȅ 
तो कह ही रहा हँू। ...(Ëयवधान)... मȅ आपके बुरे िसÎटम पर पूरे 2 िदन बोल सकता हँू। 
...(Ëयवधान)... चूिँक मȅ वहा ंका Ģभारी रहा हँू, इसिलए आपके सारे कुकमर् जानता हँू, लेिकन 
िफलहाल जो अच्छा है, उसको तो मुझे बोलना होगा। ...(Ëयवधान)... जब मȅ अच्छा बोलूगँा, तभी 
मुझे बुरा बोलने का अिधकार भी रहेगा। ...(Ëयवधान)... आप मेरे इतने िĢय हȅ।  सबको पता है िक 
सारी जमाई एक ओर, जोरू का भाई एक ओर। ...(Ëयवधान)... इसिलए Îवाभािवक रूप से हम 
आपकी Ģशंसा करȂगे, आप हमारी Ģशंसा करȂगे।   

हर िजले मȂ जुवेनाइल पुिलस युिनट लगाई जाए, एक िडÃटी Îतर का अिधकारी रखा 
जाए, साथ ही हर थाने मȂ एक चाइÊड वेलफेयर पुिलस ऑिफसर की िनयुिƪ हो  और हर िजले मȂ 
इस पुिलस थाने मȂ दो सोशल वकर् सर् अटैच िकए जाए ँ - यह Ģावधान भी हमारी सरकार ने 17 
अक्टूबर, 2022 को िकया है।   

महोदय, ये सब कहने के बाद भी मȅ पुन: इस बात पर आता हँू और फौिजया खान जी से 
कहता हँू िक बहुत गंभीर समÎया है, इसिलए गहन िवचार की जरूरत है।  हमȂ बहुत गहराई के 
साथ अपनी सपूंणर् िशक्षा और ÎवाÎथ्य ËयवÎथा के िलए सोचना पड़ेगा।  हमने हमारी सारी परीक्षा 
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Ģणाली मȂ न जाने िकतने िवकृत लोग इस पूरी Ģिकर्या मȂ पैदा कर िदए हȅ, जो कहीं का गुÎसा कहीं 
उतारते हȅ।  हमने सैक्स को लेकर इतने taboos बना िदए हȅ िक बहुत-से अतृÃत मन, जो अपने 
आपको पिÅलकली सतुंÍट नहीं कर पाते, लीगली सतुंÍट नहीं कर पाते, illegally इन कामȗ को 
करने का Ģयास करते हȅ।   
 मेरा मानना है िक कोई थाने मȂ जाए, वह ये कर ले, वो कर ले, इससे कुछ होने वाला नहीं 
है, यह hair-splitting है।  आइए, हम सब और यह सदन िमलकर यह िवचार करे, माननीय मंतर्ी 
जी भी इसमȂ सहमित दȂ और हम राÍटर्ीय Îतर का एक अच्छा कायर्दल िनयुƪ करȂ, जो इन िवषयȗ 
पर बहुत गंभीरता से और नए तरीके से िवचार करे, धन्यवाद। 
 
उपसभाध्यक्ष (Ǜीमती संगीता यादव) : धन्यवाद, राधा मोहन दास अगर्वाल जी। Ǜी 
जयराम रमेश जी। 
 
Ǜी जयराम रमेश (कनार्टक): मडैम वाइस चेयरमनै, 19 िदसबंर, 2019 को इसी सदन मȂ इसी 
िवषय पर चचार् हुई थी और तब के चेयरमनै वȂकैया नायडू जी ने सासंदȗ की एक सिमित िबठाई 
थी, िजसमȂ 15 या 16 सासंद शािमल थे।  उनको कहा गया था िक आप social media, child 
pornography, online sexual abuse िवषय पर िवचार कीिजए, इसका अध्ययन कीिजए, 
िवÌलेषण कीिजए और मुझे एक िरपोटर् सȚिपए।  मडैम वाइस चेयरपसर्न, मȅ ज्यादा कुछ नहीं 
कहंूगा।  मȅ यही कहंूगा िक 25 जनवरी, 2020 को इस सिमित ने अपनी िरपोटर् चेयरमनै साहब को 
पेश की और उस िरपोटर् का नाम था -  'Alarming issue of pornography on social media 
and its effects on children and society.'  इसका िजकर् अभी-अभी अगर्वाल जी ने भी िकया है।   

मडैम, यहा ंमंतर्ी जी बठैी हुई हȅ,  मȅ उनसे गुजािरश करंूगा िक इस िरपोटर् को व ेमंगाएँ,  
क्यȗिक इस िवषय पर काफी लबंी चचार् के बाद ही हमने यह िरपोटर् तैयार की थी और इसमȂ हमने 
पाचं महत्वपूणर् िसफारशȂ की थीं।  पहला, legislative change क्या होना चािहए, िजसका िजकर् 
अभी अगर्वाल जी ने भी िकया िक POCSO Act, 2012 मȂ क्या सशंोधन की जरूरत है।  दूसरा 
िवषय, िजस पर हमने िसफािरशȂ की थीं, वह technological measures के बारे मȂ था।  िसफर्  
कानून बदलने से यह िवषय खत्म नहीं होगा, बिÊक टेक्नोलॉजी िजस तेजी से बढ़ रही है, उससे 
भी हमȂ िनपटना है, तो टेक्नोलॉजी मȂ हम क्या कर सकते हȅ, उस पर भी हमने कई िरकमंडेशंस दी 
थीं।   तीसरा, Institutional measures - कȂ दर् सरकार और राज्य सरकारȗ की वे सÎंथाएं, जो इस 
िवषय से सबंिंधत हȅ, उनको हम और कैसे मजबतू करȂ, तािक social media, child 
pornography, online sexual abuse से हम और मजबतूी से मुकाबला कर सकȂ ।  चौथा,  मȅ 
समझता हँू िक यह सबसे महत्वपूणर् मुǈा है, िजसके तहत हमȂ Îकूलȗ और कॉलेजȗ मȂ social and 
educational measures लेने हȅ, सामािजक और शैिक्षक measures लेने हȅ।  वहा ंहमȂ क्या-क्या 
पढ़ाना है, कैसे awareness campaign चलाना है, उसका िजकर् भी हमने इसमȂ िकया था।  
पाचंवा,ं हमने यह िसफािरश  की थी िक Îटेट लेवल पर राज्य सरकारȗ मȂ क्या बदलाव लाने की 
जरूरत है।  राज्य सरकार के कानून होते हȅ, राज्य सरकार की सÎंथाएं होती हȅ और उनके 
पदािधकारी होते हȅ, िजनका इस िवषय से बहुत कुछ लेना-देना होता है, उनको हम और कैसे 
मजबतू करȂ, इसका िजकर् भी हमने िकया था।   
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मडैम, मȅ मंतर्ी जी से यही कहंूगा िक यह िरपोटर् सभी पािर्टयȗ के सासंदȗ ने िमलकर 25 
जनवरी, 2020 को पेश िकया था।  इसको आप मंगाइए तथा कुछ और कदम जो उठाने हȅ, उनको 
उठाइए।  मȅ मानता हँू िक उसके बाद POCSO मȂ कुछ सशंोधन आए हȅ, पर मȅ समझता हँू िक 
POCSO से ऊपर उठकर हमȂ बहुत सारे और कदम उठाने की जरूरत है।  चूिंक पहले के 
चेयरमनै साहब ने खुद एक सिमित का गठन िकया था और मुझसे कहा गया था िक आप इस 
सिमित की अध्यक्षता करȂ, तो मȅ इस सिमित का चेयरमनै था और सभी दलȗ के सासंदȗ ने िमलकर 
एक unanimous report दी थी।   

मडैम, मȅ मंतर्ी जी से गुजािरश करंूगा िक व ेिरपोटर् मंगवाए ँतथा कुछ और कदम जो लेने 
हȅ, जो िपछले चार-पाचं सालȗ मȂ नहीं िलए गए हȅ, वे उन कदमȗ को लेकर आगे बढ़Ȃ, शुिकर्या।  

 
4.00P.M. 
 
डा. सुधांशु ितर्वेदी (उǄर Ģदेश) : माननीय उपसभाध्यक्ष महोदया, आज हम लोग एक बहुत ही 
सवंेदनशील िवषय के ऊपर, िजसे अभी डा. फौिज़या खान जी ने यहा ंरखा है, उस पर िवचार कर 
रहे हȅ। अभी डा. राधा मोहन दास अगर्वाल जी ने उसके बारे मȂ बहुत िवÎतार से बताया, कुछ एक 
िंबदु जो जयराम रमेश जी ने कहे, व ेभी िवचारणीय थे। परंतु मुझे लगता है िक यिद हम Ëयापक 
और खुले मन से िवचार करȂगे तो इस ĢÎताव का औिचत्य क्या है और िकतना औिचत्य नहीं है, 
यह हमȂ बेहतर समझ मȂ आएगा। अगर हम इस िवषय को देखȂ, तो इसमȂ दो aspects हȅ। एक है 
technical and legal aspect और दूसरा है moral and conceptual aspect, यानी एक ĢÌन है 
िक िकस Ģकार से हम इस ĢवृिǄ को रोक सकते हȅ, उसके िलए वैधािनकता का आयाम, यािन 
कैसे rules and regulations और ज्यादा tight and specific बनाए जा सकते हȅ। परंतु उसी के 
साथ-साथ, जैसा अभी जयराम रमेश जी ने कहा िक यह केवल legal aspect से नहीं हो सकता, 
इसके साथ एक मानिसकता का आयाम भी है। मȅ आपके माध्यम से सदन के समक्ष इसकी 
वैधािनकता के आयाम को लेकर Ģधान मंतर्ी Ǜी नरेन्दर् मोदी जी की सरकार ने िकस 
सवंेदनशीलता के साथ और िकस सतकर् ता के साथ इस िवषय को उठाया है, पहले उस पर ध्यान 
आकिर्षत करना चाहंूगा और उसके बाद हम दूसरे िवषय के बारे मȂ बात करȂगे।  

मȅ सबसे पहले यह बताना चाहता हंू िक जो अÊप वयÎक हȅ, जो चाइÊड हȅ, उनके साथ 
िकसी भी Ģकार का अपराध न हो सके, इसके िलए हमारी सरकार ने कई बड़े वैधािनक फैसले 
िलए हȅ, िजनमȂ से एक बहुत crucial है, Juvenile Justice (Care and Protection of Children) 
Act, 2016. उसके बाद Criminal Law (Amendment) Act, 2018 आया और िफर उसके बाद 
Protection of Children from Sexual Offences (Amendment) Act, 2019 आया। ये सारे 
कानून Ģभावी ढंग से लागू हो सकȂ , इसके िलए भी जो functional arrangements करने थे, यानी 
Ëयावहािरक ËयवÎथाएं करनी थीं, वे भी सरकार ने की हȅ। जैसे मȅ उदाहरण के िलए बताना चाहता 
हंू िक 29 अगÎत, 2024 को एक SHe-Box लॉन्च िकया गया है।  This is an IT platform to 
streamline the process of addressing the complaints of sexual harassment and also 
sexual harassment of women at workplace. इसके साथ-साथ सरकार ने एक helpline की 
ËयवÎथा की। एक Integrated Child Helpline है, जो 669 िडिÎटर्क्ट्स मȂ operational है और 
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उसने लगभग सभी यिूनयन टैरीटरीज़ और Îटेट्स को कवर कर के रखा है। इसके साथ-साथ, 
जैसा मȅने कहा िक वैधािनकता के साथ मानिसकता से लड़ना भी एक चुनौती है, इसके िलए 
मंतर्ालय ने एक कैÇपेन चलाया है। वह है Child Marriage Free India, क्यȗिक जब हम चाइÊड के 
िकसी भी Ģकार के sexual abuse की बात करते हȅ, तो उसमȂ हम यह नहीं कह सकते िक हम 
कोई ऐसा लीगल कवर Ģोवाइड कर दȂगे, िजसकी वजह से हम कह सकते हȅ िक यह Ģिकर्या तो 
मिैरज का पाटर् हो गई, तो इस कारण से इसकी आवÌयकता नहीं है।  

अब मȅ यह बताना चाहता हंू िक िकस Ģकार से हमारी सरकार ने आने के बाद जो Ģयास 
िकए हȅ, उनमȂ सबसे पहले POCSO एक्ट अमȂडमȂट की बात कही गई। यह एक्ट वषर् 2012 मȂ 
यपूीए की सरकार लाई, परंतु मोदी जी की सरकार ने आने के बाद यह आवÌयकता महसूस की 
िक बदलते वातावरण मȂ इसको ज्यादा कठोर और Ģभावी बनाने की आवÌयकता है। इसीिलए 
सरकार ने सेक्शन 2, 4, 5, 6, 9, 14, 15, 34, 42 और 45 - इन एक्ट्स मȂ सशंोधन िकया। इनको 
और Ģभावी बनाया, तािक इनके ǎारा सज़ा भी कड़ी की जा सके और death penalty तक की 
बात इसमȂ की जा सके। सेक्शन 4 और सेक्शन 5, जो amendment था, उसमȂ इस सीमा तक भी 
दंड का Ģावधान िकया गया है िक िजन केसेज़ मȂ बहुत दुदार्ंत अपराध िकया गया हो, वहा ंमृत्यु 
दंड का Ģावधान भी िकया जाए। इसके अितिरƪ सबसे बड़ी बात यह थी िक  Section 14 and 
Section 15 of the POCSO Act, 2012 were also amended to address the menace of 
child pornography. िजसका अभी अगर्वाल साहब उÊलेख कर रहे थे, यह एक ऐसी चीज़ है, 
िजसने िपछले 12-15 वषș मȂ ज्यादा भयानक और गंभीर रूप धारण िकया है।  

महोदय, महत्वपूणर् बात यह थी िक इससे पूवर् का जो एक्ट था, उसमȂ child pornography 
की कोई  proper definition नहीं थी। जब यह एक्ट आया, तो हमारी सरकार ने उसकी एक Ģॉपर 
और सटीक definition दी, तािक उसे सही ढंग से  define िकया जा सके और उसके ǎारा 
अपराध करने वाले िकसी भी Ëयिƪ को बचने का कोई राÎता न िमल सके।  

महोदय, जो definition दी गई है, मȅ वह बताना चाहता हंू। वह definition है, “Any visual 
depiction of sexually explicit conduct involving a child, which include photography, 
video, digital or computer generated image indistinguishable from an actual child.” 
इसके साथ उसमȂ आगे ऐड िकया गया।   Additionally, “an image created, adapted, or 
modified, but appear to depict a child” would also be treated as child pornography. 
उपसभाध्यक्ष महोदय, इस एक्ट मȂ यह जो Ģावधान िकया गया है, यह और भी Ģभावी बनाने के 
िलए था, क्यȗिक आज हम artificial intelligence के दौर मȂ आ रहे हȅ और बहुत-सी ऐसी चीज़Ȃ हȅ 
िक िकसी का भी चेहरा लगाकर, िकसी के बारे मȂ छिव खराब करने और उसे मानिसक रूप से 
Ģतािड़त करने की ËयवÎथा की जा सकती है, अत: यह उसके िलए भी उपयोगी होगा। इसमȂ आगे 
यह ËयवÎथा की गई, “This would also include the cartoons, animated pictures and 
others.” अथार्त इसमȂ child pornography की एक Ģभावी और Ëयापक पिरभाषा देने का Ģयास 
िकया गया, तािक आने वाले समय मȂ कोई भी Ëयिƪ, िकसी भी Ģकार के कानूनी loophole का 
फायदा न उठा सके। परंतु सर, मȅ यहा ँपर कहना चाहंूगा िक जब हम कानूनी दृिÍट से एक दौर मȂ 
इसको मजबतू करने का Ģयास कर रहे हȅ, तो कहीं-कहीं पर हमȂ िबÊकुल ईमानदारी से  िवचार 
करना होगा िक कहीं हम एक कानूनी कवर देकर उन चीज़ȗ को िछपाने का Ģयास तो नहीं कर रहे 
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हȅ? महोदय, मȅ इस सदंभर् मȂ एक उदारहण देना चाहंूगा। महोदय, 14 जून, 2013 मȂ केरल की 
सरकार ने एक आदेश जारी कर िदया िक भारत मȂ मिैरज की एज, जो लड़िकयȗ की 18 साल है, 
उसके नीचे की मिैरज को भी अनुमित Ģदान कर दी जाए। महोदय, मȅ िवनĦता से पूछना चाहता हंू 
िक क्या इस Ģकार के आदेश को पािरत करना चाइÊड के sexual abuse को कानूनीजामा 
पहनाना है या नहीं है? महोदय, इसका भारी िवरोध हुआ। उस समय UDF की सरकार थी,  
वतर्मान LDF की सरकार नहीं थी, मगर जब भारी िवरोध हुआ, तो उन्हȗने 27 जून, 2014 मȂ उसके 
अंदर amendment िकया।  महोदय, उन्हȗने क्या अमȂडमȂट िकया? उपसभाध्यक्ष जी, इसको ध्यान 
मȂ रिखएगा, वे कहते हȅ िक यह 28 जून, 2014 से पहले के जो िववाह हȅ, उनको शािमल करेगा, 
पर आगे लागू नहीं होगा। महोदय, मȅ यहा ँपर कहना चाहंूगा िक ईमानदारी से इस पर िवचार 
कीिजए, आप वोट बȅक के तुिÍटकरण के आधार पर चलते हुए अगर एक नज़िरये से कानूनीजामा 
पहनाने का Ģयास करȂगे, बच्चȗ के साथ होने वाले सैक्सुअल एÅयज़ू के िलए आप कहȂगे िक मȅने 
इसे मिैरज का रूप दे िदया, तो यह सवर्था गलत है, इसिलए मȅ कहना चाहता हंू िक जब इस 
िवषय पर िवचार करना है, तो ईमानदारी से िवचार करना चािहए।  

महोदय, मȅ यहा ँपर एक दूसरा उदाहरण देना चाहता हंू। हम सभी जानते हȅ, हमारे यहा ँ
पर ऐसे तमाम समाचार आए थे, िजनमȂ से मȅ एक का उदारहण देना चाहंूगा और वह उदारहण है 
हैदराबाद का। महोदय, ऐसे अनेक उदारहण हȅ िक िवदेश से लोग आते हȅ और छोटी-छोटी 
बिच्चयȗ से टेक्नीकली मिैरज करके साथ ले जाते हȅ। महोदय, उन्हȂ Ģैिक्टकली खरीदकर िसफर्  
सैक्सुअल एÅयज़ू करने के िलए ले जाया जाता है। मȅ आपको एक घटना बताना चाहता हंू। यह जो 
घटना है, यह भी 2014 की घटना है। महोदय, हैदराबाद मȂ क्लास 8th की एक बच्ची थी, * वह 
Îकूल आती है, लेिकन कुछ िदनȗ के बाद अचानक Îकूल आना बदं कर देती है। उसके साथी लोग 
यह पूछने का Ģयास करते हȅ िक वह कहा ँगई, क्या हुआ? पता चलता है िक उसकी शादी कर दी 
गई है और िजससे शादी की गई है, वह 65 साल का Ëयिƪ है। अब आप इसके बाद का सुिनए। 
...(Ëयवधान)… परंतु, मुझे इस बात के ऊपर ...(Ëयवधान)…   

 
डा .फौिजया खा    :  महोदय, सदन मȂ नाम नहीं ले सकते। ...(Ëयवधान)…   
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY):   Let him complete. 
...(Interruptions)... 
 
डा .सुधांशु ितर्वेदी    :  यह ऑिफिशयल केस है, ओपन हो चुका है। उपसभाध्यक्ष जी, यिद इस पर 
आपिǄ है, तो नाम को delete कर िदया जाए, ऐसा करने पर मुझे कोई आपिǄ नहीं है। अब मȅ 
िसफर्  यह कहना चाहता हँू िक यिद इन चीजȗ से ईमानदारी से लड़ने की िदल मȂ इच्छा है, तो 
आइए, इसके िखलाफ भी आवाज उठाइए। मȅ दूसरा उदाहरण देना चाहता हँू। एक और बच्ची है। 
उसका केस जनवरी, 2014 मȂ हैदराबाद के सतंोष नगर थाने मȂ आया और इतनी आÌचयर्जनक 
बात उठकर सामने आती है िक एक 16-17 साल की बच्ची जाकर िशकायत करती है। 

                                                           
* Not recorded. 
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उपसभाध्यक्ष महोदय, वह िकस बात की िशकायत करती है - मȅ पूरे सदन का ध्यान आकृÍट 
करना चाहँूगा, िक उसकी पाचँवीं शादी की जा रही है, 16-17 साल की आयु मȂ उसकी पाचँवीं 
शादी की जा रही है! अगर देखा जाए, तो यह शादी के नाम पर एक Ëयिƪ से दूसरे Ëयिƪ, दूसरे 
Ëयिƪ से तीसरे Ëयिƪ -- वह यह भी िववरण देती है िक इसमȂ िकतने पैसे का लेनदेन हुआ है। 
अगर चाइÊड के िलए सेक्सुअल एÅयज़ू की बात करनी है, तो मेरा मानना है िक पूरे ओपन माइंड 
से बात किरए और पूरी ईमानदारी से बात किरए, मेरे िवचार से तब दूध का दूध, पानी का पानी 
होगा। मानिसकता से लड़ना है, तो मानिसकता के ऊपर राजनीित की कोई सभंावना नहीं होनी 
चािहए, मानिसकता िबÊकुल ईमानदारी से होनी चािहए।  

उपसभाध्यक्ष महोदया, अब यहा ँपर मȅ यह भी बताना चाहता हँू िक हमारी सरकार ने इस 
पर िकतनी सवंेदनशीलता से काम िकया है। हमारी सरकार ने चाइÊड एÅयज़ू को रोकने के िलए 
3,500 केसेज़ मȂ इंटरपोल की मदद ली है। यह दशार्ता है िक मोदी जी की सरकार ने िसफर्  देश की 
सीमा मȂ ही नहीं, बिÊक सीमा के बाहर भी कहीं चाइÊड के साथ एÅयज़ू हो रहा है, तो उससे भी 
लड़ने की सकंÊप-क्षमता और दृढ़ता िदखाई है, इसिलए मȅ यह कहना चाहता हँू िक हम इस िवषय 
पर ईमानदारी से बात करȂ। यिद हमारे Ģितपक्षी पूछना चाहते हȅ, तो मȅ बताना चाहता हँू िक क्या 
भारत के कानून मȂ आज भी यह िवधान नहीं है िक 9, 10 या 11, 12 साल की बच्ची से िववाह िकया 
जा सकता है। उसके िवरुǉ क्यȗ नहीं खड़े होते हȅ! आज मȅ आÏवान करना चाहता हँू िक पूरे सदन 
को इस िवषय के साथ मानवीय सवंदेना को ध्यान मȂ रखकर आगे खड़े होना चािहए, न िक 
राजनीितक नफे-नुकसान को देखकर। यिद हम यह करȂगे, तभी हम ईमानदारी से कह सकते हȅ 
िक हम चाइÊड एÅयज़ू की वैधािनकता और मानिसकता, दोनȗ पर कंटर्ोल रख सकȂ गे। So that 
we will be able to control this thing both legally and also morally. 

उपसभाध्यक्ष महोदय, मȅ यहा ँपर एक िवषय और कहना चाहता हँू। मȅ मानिसकता को 
लेकर कहना चाहता हँू िक 2014 मȂ हमारी सरकार आई। आप याद किरए, उस समय हमारी 
सरकार ने एक िनणर्य िलया था िक जो पोनȘगर्ािफक साइट्स हȅ, उन्हȂ Åलॉक कर िदया जाए। मȅ 
िवनĦता से कहना चाहता हँू िक समाज का कौन सा सेक्शन था, जो उठकर खड़ा हो गया था िक 
साहब, यह अिभËयिƪ की Îवतंतर्ता के ऊपर हमला है और िजसे Îवतंतर्ता है, यह तो उसे देखना 
चािहए। यह इसिलए जरूरी है, क्यȗिक इसी Ģकार की चीज़Ȃ िदमाग मȂ जहर भरती हȅ। अगर आप 
िकर्िमनल डेटा िरकॉडर् देखȂ, िजतने भी इन्वेिÎटगेशन के िरजÊट्स अवेलेबल हȅ, उनमȂ िजन लोगȗ 
ने बच्चȗ के साथ सेक्सुअल एÅयज़ू िकया है, उनमȂ दो चीज़Ȃ जरूर पाई गई हȅ - एक िक वे नशे के 
आदी हȅ, दूसरा - उनके मोबाइल फोन मȂ पोनȘगर्ािफक िक्लÃस और वे सारी चीज़Ȃ भारी मातर्ा मȂ 
पाई गई हȅ। मȅ िसफर्  यह कहना चाहता हँू िक यिद हमȂ मानिसकता से लड़ना है, तो हम यह भी नहीं 
कह सकते िक साहब, िवशेष Ģकार की वेबसाइट्स देखना, अÌलील वेबसाइट्स देखना, यह तो 
Ëयिƪ की Îवतंतर्ता पर छोड़ िदया जाना चािहए। यह इंिडिवजुअल ģीडम नहीं है, यह अÊटर्ा 
इंिडिवजुअिलज्म है। नशे जैसी चीज को तो एक Ëयिƪगत Îवतंतर्ता मानना चािहए और कहीं-कहीं 
पर तो सोशल िडिग्नटी दी जानी चािहए, यिद हम इस मानिसकता के साथ चलȂगे, तो मेरा मानना 
है िक हम कभी भी इस चुनौती का सही ढंग से सामना नहीं कर सकते हȅ। मȅ कहना चाहता हँू िक 
एक समÎया यह भी आई है िक जब से जरूरत से ज्यादा यह ऑÅजेिक्टिवज्म आ गया है, हम कोई 
िवज्ञापन देखȂ, उनमȂ तमाम Ģकार के जो ĢÎतुितकरण हȅ, व े देखȂ, तो उनमȂ हर चीज़ का 
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ऑÅजेिक्टिविफकेशन है। बच्चे का ऑÅजेिक्टिफकेशन है, िवमेन का ऑÅजेिक्टिविफकेशन है और 
उसे हम कहते हȅ िक This is a way of expression. यिद हम इस मानिसकता से लड़ना चाहȂगे, 
तो यह िसफर्  राजनीितक आधार पर सभंव नहीं है। इसके िलए समाज को एकजुट होना पड़ेगा और 
हमारी सरकार तो बच्चȗ के कÊयाण के िलए सकंिÊपत होने का भाव अपने िवचारȗ और सÎंकारȗ मȂ 
लेकर आती है।हम तो व ेहȅ, िजन्हȗने Ǜी रामलला िवराजमान को ĢितिÍठत करने के िलए एड़ी 
चोटी का जोर लगा िदया।   हम तो बालक मȂ भगवान का Îवरूप देखते हȅ।  यिद आपकी 
मानिसकता भारतीय सÎंकृित की उस मानिसकता से Ģेिरत होगी, जो बालक मȂ भगवान का 
Îवरूप देख सके ...(Ëयवधान)... 

 
Ǜी जयराम रमेश :  सर, ये क्या बोल रहे हȅ।  ये िवषय पर ...(Ëयवधान)...  
 
डा. सुधांशु ितर्वेदी :   सर, मȅ िवषय पर बोल रहा हंू।  ...(Ëयवधान)... ये क्या बात कर रहे हȅ? 
...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी िवकर्मजीत िंसह साहनी) :  Ãलीज़ ...(Ëयवधान)...  
 
डा. सुधांशु ितर्वेदी : देिखए, मȅ यह बात कह रहा हंू ...(Ëयवधान)... उपसभाध्यक्ष महोदय, 
Ģत्यक्ष िनणर्य पूरा देश कर सकता है िक जब तक यह बात होती रही िक चाइÊड मिैरज जारी 
रहेगी 9, 10, 11 वषर् की बिच्चयȗ के साथ- उस पर कोई आपिǄ नहीं, लेिकन मȅने कहा िक बच्चे मȂ 
भगवान देखो, तो आपिǄ शुरू हो गई। ...(Ëयवधान)... बच्चे मȂ भगवान देखने की जो मानिसकता 
है, वह हमारा अपना िवचार है। 
 
उपसभाध्यक्ष (Ǜी िवकर्मजीत िंसह साहनी) :  Ãलीज़, अब आप कन्क्लडू कीिजए। 
 
डा. सुधांशु ितर्वेदी :   उपसभाध्यक्ष जी, मȅ कन्क्लडू कर रहा हंू।  हम िसफर्  बच्चे मȂ भगवान नहीं 
देखते हȅ, बिÊक हम तो सारा ĤǨाडं बच्चे मȂ देखते हȅ।  हमारे यहा ंएक नहीं अनेक उदाहरण हȅ िक 
भगवान कृÍण भी जब बाल कृÍण थे, तो उनके मंुह मȂ ĤǨाडं िदखा था और भगवान राम जब 
बालक राम थे, तो याद किरए जो हम यह भजन गाते हȅ - भए Ģगट कृपाला, इसमȂ जो लाइन है - 
अब देिखए, इनको समÎया क्या हुई - वह मȅ उस लाइन से एक्सÃलेन कर रहा हंू- 
 

“ĤǨाडं िनकाया िनिर्मत माया रोम रोम Ģित बेद कहै। 
मम उर सो बासी यह उपहासी सुनत धीर मित िथर न रहै।।” 

 
इसका अथर् यह है िक सपूंणर् ĤǨाडं िजनके रोम-रोम से बनते हȅ, कौशÊया जी कह रही हȅ 

िक वे हमारे उर मȂ आकर, हमारे गभर् मȂ Ģवेश कर गए।  ये बड़े-बड़े बुिǉमानȗ को समझ मȂ नहीं 
आता है।  ‘सुनत धीर मित िथर न रहै’, यानी उनकी बुिǉ िÎथर नहीं हो पाती है, वह Ëयिथत हो 
जाती है, वे िवचिलत हो जाती है।  वही िवचलन आज हमȂ अपोिजशन मȂ देखना पड़ रहा है, तो मȅ 
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अंत मȂ िसफर्  ये कहना चाहंूगा िक हम सबको हम इस िवषय के ऊपर ईमानदारी से िवचार करना 
चािहए।   वैधािनक पक्षȗ पर मोदी जी की सरकार ने बहुत सुदृढ़ कदम उठाए हȅ और आगे भी उठाने 
के िलए कृतसकंिÊपत हȅ, तो इसके िलए कोई एिडशनल और चȂज करने की वैधािनक आवÌयकता 
अभी इस समय मुझे नजर नहीं आती है, परंतु मानिसकता के Îतर पर लड़ने की आवÌयकता हमȂ 
पूरी नजर आती है और इसके िलए हम सबको वोट बȅक की राजनीित और िसयासत नफे नुकसान 
से ऊपर उठना पड़ेगा, तब हम देखȂगे िक भारत एक नया Îवरूप ले रहा है।  भारत के वे बच्चे, 
िजनके िलए Ģधान मंतर्ी जी ने अमृत काल की बात कही है, तो यही व ेबच्चे हȅ जो इस अमृत काल 
के समय मȂ, जब वह अंत हो रहा होगा, हम लोग तो बुजुगर् हो रहे हȗगे, तब वे महत्वपूणर् िÎथितयȗ 
मȂ जाकर देश का नेतृत्व कर रहे हȗगे।  यही देश का भिवÍय है।  मȅ िसफर्  यह पिंƪ कहकर बात 
समाÃत करता हंू िक इन बच्चȗ के भिवÍय के िनमार्ण के िलए मोदी जी की सरकार कृतसकंिÊपत है 
और हमारे सामने एक गौरवशाली अतीत हमȂ Ģेरणा दे रहा है।  वतर्मान मȂ हम सही मानिसकता पर 
चलȂ।   

“गौरवशाली था भतू, यानी भतूकाल, 
गौरवशाली था भतू, भिवÍयत भी महान है, 
अगर सभंाले आप उसे, जो वतर्मान है।” 

 
उपसभाध्यक्ष (Ǜी िवकर्मजीत िंसह साहनी) : धन्यवाद डा. सुधाशुं ितर्वेदी जी।  आपने protection 
of children from sexual offences के सबंधं मȂ कई मुǈे उठाए।  आपने 669 िडिÎटर्क्ट्स की 
हेÊपलाइन की बात की और child-marriage-free India बनाने की भी बात की।  डा. फौिजया 
खान की बात ठीक थी।  I think िक सदन सहमत होगा िक हम वे नाम िरकॉड्सर् से िनकाल देते हȅ, 
जो पिर्टकुलर नाम हȅ।  Our next speaker is Shri Sanjeev Arora.  You have five minutes. 
 
SHRI SANJEEV ARORA (Punjab):  Thank you, Mr. Vice-Chairman, Sir, for giving me 
time to speak on this important issue which is important for the whole nation.  First of 
all, Dr. Fauzia Khan, Dr. Radha Mohan, Shri Jairam Ramesh, Sudhanshu ji were all 
right in what they spoke.  But one thing was common with all these speakers.  They 
all agreed that a lot has been done and more needs to be done to protect the children 
from the heinous crime.   

Sir, I rise today to speak in support of the Private Member’s Bill moved by the 
hon. Member, Dr. Fauzia Khan.  The Protection of Children from Sexual Offences 
(Amendment) Bill, 2024 is a crucial step forward in ensuring the safety, justice and 
protection of children from sexual abuse.  While the POCSO Act has been a landmark 
law, involving challenges over the years highlighted by various stakeholders indicate 
the need for reforms, which this Amendment Bill seeks to address.  Our children are 
vulnerable.  Our duty is to ensure that we are always ahead in protecting them.  I have 
prepared a lengthy speech.  But most of the issues have been taken care of.  I will 
briefly touch upon the key provisions.  Ensuring timely production of victims, before 
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other people force them not to go there, is very important.  Another is, clarity on duty 
to report cases to ensure who is responsible.  Strengthening the role of CWC, 
introduction of robust compensation framework, etc., all this will help.  मȅ यह नहीं 
कहता िक पहले जो लॉ आया था, वह बिढ़या नहीं था; जो अब इन्हȗने अमȂडमȂट िकया, वह भी 
अच्छा है; पर अगर और अच्छा हो जाए, तो better ही होगा।  अब देिखए, टैर्िफक लाइट पर जब 
तक 50 रुपए की फाइन थी, कोई नहीं रुकता था; जब 5 हजार-10 हजार रुपए की फाइन होती 
है, तो लोग दो मीटर पहले रुक जाते हȅ।  If our laws are stricter, people tend to be scared.  
Another important point is, mandatory training and awareness.  My request, through 
this speech, to the people, who are listening, is that parents need to be friends. They 
should not be strict with their children.  Every parent, every elder brother or sister, has 
to be friends with the children.  It should be their duty. If they are friends with the 
children, the children will let them know what happened with them.  If they are strict, 
children will be afraid to tell the truth.  The amendment to Section 43 in this Bill 
mandates regular training for institutional heads and staff to ensure that they are 
equipped to recognise signs of abuse and act swiftly. While parents trust schools to 
ensure their children's safety, it is critical that educators and institutional heads are 
properly trained to respond.  And I totally agree with that. This is really required.  

Now I have a few suggestions. Enhanced digital monitoring and tracking, 
leveraging digital tools to monitor the progress of child abuse cases, and 
compensation claims will increase transparency and ensure timely interventions 
allowing children to receive the necessary care and support without delay.  

Public awareness campaign is most important. National campaigns to educate 
children, parents, and educators about child rights and reporting mechanisms will 
empower communities to act when abuse is suspected. 

On strengthening institutional accountability, schools must face strong 
penalties for failing to report cases of abuse.   One is cases of abuse.  Another is 
suspected cases of abuse.  All should be reported immediately. There should be 
faster judicial process for child sexual abuse cases. We need stronger collaboration 
with NGOs.  Collaboration with child protection NGOs will enhance effectiveness of 
the provisions of the Bill. 

Another issue is criminalisation of unauthorised disclosure of identity of victims 
and their families.  In case of heinous crimes, disclosing the identity of the victims or 
their families without their consent not only violates their dignity but also subjects 
them to social stigma. Why are these amendments essential? ...(Time-bell rings.)...    

 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY):  Please conclude.  
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SHRI SANJEEV ARORA: Sir, I request you to give me two minutes.  On addressing 
legal ambiguities, the Bill clears confusion around reporting obligations and 
compensation mechanisms, providing greater clarity and better enforcement of 
POCSO.  We need a victim-centric approach. The Bill prioritises immediate need of 
victims, ensuring that financial support is provided without delay and that the child's 
safety is the top priority.  

On strengthening institutional accountability, by criminalising the failure to 
report abuse, the Bill ensures that institutions take their responsibility to protect 
children seriously.  

 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY):   Please conclude.  
 
SHRI SANJEEV ARORA: Sir, I am concluding. There is need for enhanced 
implementation. Clear guidelines to police, courts and legal authorities ensure that the 
provisions of the Bill are implemented efficiently and effectively, reducing delays and 
improving the outcomes for child victims. 

Hon. Vice-Chairman, Sir, children are our future and their safety must be our 
priority. The Bill ensures that schools and other institutions fulfil their protective role. 
By passing this Bill, we will ensure that our legal system is more responsive to the 
needs of child victims, enabling swift action and justice. I urge all Members to support 
the Bill and reaffirm our commitment to safety, dignity and rights of our children. 
Thank you. 

 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): Indeed! I think children 
are our future and we should be concerned about their safety.  Now, Shri Sanjay 
Yadav.  
 
Ǜी संजय यादव (िबहार) : सर, मȅ यह महत्वपूणर् िवधेयक लाने के िलए डा. फौिजया खान जी को 
धन्यवाद देता हंू।  अभी Ǜी जयराम रमेश जी, सुधाशुं जी, सजंीव अरोड़ा जी, इन सभी ने इस 
सवंेदनशील मुǈे पर महत्वपूणर् बातȂ रखीं।   

सर, इस पर मȅ ज्यादा कुछ नहीं बोलूगंा।  इस पर एक-दो सुझाव जो पहले आ चुके हȅ, 
उनके अितिरƪ अपनी बात रखना चाहंूगा।  चूंिक हमारा जो existing POCSO Act, 2012 है, 
इसमȂ हमȂ कुछ revisit करने की आवÌयकता है, इसमȂ कुछ खािमया ंहȅ, इसिलए इसमȂ कुछ सुधार 
की आवÌयकता है। जैसा िक पहले बाल पोनȘगर्ाफी की चचार् हुई, तो मौजूदा एक्ट मȂ बाल 
पोनȘगर्ाफी को ठीक ढंग से पिरभािषत नहीं िकया गया है।  इसको लेकर बच्चȗ के िलए यौन शोषण 
एवं उत्पीड़न के आरोपी को िसǉ करने और उसे सजा देने मȂ काफी किठनाई हो रही है।  इसिलए 
अभी जो existing Act है, इसमȂ सुधार की गंुजाइश है। 
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दूसरा, इसमȂ limited scope of online offences है।  आजकल जो ऑनलाइन अपराध हो 
रहे हȅ, उनके बारे मȂ मौजूदा एक्ट मȂ Ëयाख्या की कमी है।  ऑनलाइन अपराध आज की 
वाÎतिवकता है और इससे बच्चे भी अछूते नहीं हȅ।  चैिंटग, सोशल मीिडया एवं अन्य वेबसाइट्स के 
माध्यम से अपराधी बच्चȗ को िनशाना बनाते हȅ और उनके साथ अपराध करते हȅ।  हाल ही मȂ देखा 
गया है िक िकस Ģकार एक पािकÎतानी गर्ूिंमग गȅग ने सगंिठत रूप से हजारȗ िĤिटश बच्चȗ का 
यौन उत्पीड़न िकया।  इसकी शुरुआत मȂ सोशल मीिडया साइट्स एवं चैिंटग के माध्यम से बहुत से 
बच्चȗ को िनशाना बनाते हुए, उनको अपने साथ जोड़ा और बाद मȂ उनका बलात्कार िकया गया 
तथा सगंिठत रूप से उनको Åलैकमेल िकया गया।  1997 से लेकर 2014 तक पािकÎतानी मूल के 
जो लोग िĤटेन मȂ रह रहे थे, उन्हȗने 1,400 Ìवेत लड़िकयȗ के साथ बलात्कार िकया।  

महोदय, हमȂ इस बात पर भी ध्यान देना चािहए िक ऑÎटेर्िलया ने अपने देश मȂ 16 साल से 
कम आयु के बच्चȗ के िलए सोशल मीिडया के इÎतेमाल पर पूरी तरह से Ģितबधं क्यȗ लगा िदया 
है।  अत: यह जरूरी है िक POCSO Act, 2012 मȂ बच्चȗ के साथ ऑनलाइन होने वाले िविभन्न 
Ģकार के उत्पीड़नȗ की Ëयाख्या की जाए और उनसे बच्चȗ की सुरक्षा के उपाय िकए जाए।ं  साथ ही 
साथ POCSO Act, 2012 मȂ पीिड़तȗ के िलए न्याय Ģिकर्या, उसके बाद उनके पुनवार्स तथा उनके 
आगे की िशक्षा, मानिसक ÎवाÎथ्य और समाज मȂ उनके समावेश के उपाय के िलए उपयुƪ 
िदशािनदȃश और क्षितपूिर्त या compensation के िवÎतृत उपायȗ का उÊलेख नहीं िकया गया है।  
केवल दोिषयȗ को सजा िदलवाना ही कानून का उǈेÌय नहीं होना चािहए, बिÊक पीिड़तȗ के पुन: 
समाज पूणर् रूप से ससÇमान, सक्षमता से वापस लाना भी कानून का उǈेÌय होना चािहए। 

 महोदय, अिधकाशंत: देखने मȂ यह आया है िक बच्चȗ का जो यौन उत्पीड़न होता है, 
उनमȂ से अिधकतर कमजोर वगș के बच्चे होते हȅ।  कमजोर वगș के जो बच्चे हȅ, उन्हीं मȂ से 
ज्यादातर अपराध, िंहसा और यौन उत्पीड़न के िशकार होते हȅ। यह सबने देखा होगा िक 
मुजÄफरपुर मȂ कैसी भयावह घटना हुई, मुजÄफरपुर बािलका गृह काडं हुआ, िजसमȂ सैकड़ȗ 
बिच्चयȗ के साथ वह अपराध हुआ।  महोदय, ऐसे पिरवारȗ के पास इतने ससंाधन नहीं होते िक वे 
लबंी कानूनी Ģिकर्या मȂ अपने बच्चȗ का साथ दे सकȂ ।  अक्सर ऐसे ही कमजोर और गरीब पिरवारȗ 
के बच्चȗ को देखकर ही अपराधी, अपराध करने और अपराध करने के बाद पीिड़त पिरवारȗ को 
डराने का दु:साहस कर पाते हȅ। ऐसे कमजोर वगș के पिरवारȗ के िलए कानूनी Ģिकर्या के दौरान 
आिर्थक मदद अत्यावÌयक है तथा न्याय िमलने के बाद भी अपराध की पुनरावृिǄ न हो, इसके 
िलए उनके पुनवार्स, िशक्षा, सामािजक सुरक्षा इत्यािद को कानून बना कर आिर्थक रूप से सरंिक्षत 
करना चािहए। ...(समय की घंटी)... सर, मȅ आपके माध्यम से माननीय मंतर्ी से, जो यहीं पर हȅ, 
उनसे यह कहना चाहँूगा िक िनभर्या काडं के बाद देश मȂ सरकार की तरफ से एक सकारात्मक 
पहल हुई, लेिकन इसमȂ िसफर्  सरकार ही नहीं, बिÊक समाज को भी सवंेदनशील करने की 
आवÌयकता है।  इसके िलए Ëयापक रूप से जागरूकता अिभयान चलाने की आवÌयकता है।... 

 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): Hon. Members, the time 
allotted for Private Members’ legislation is now coming to an end.  …(Interruptions)…  
Further discussion on the Bill shall subsequently be resumed on the next allotted day. 
I think, हमȂ ऐसे मुǈȗ पर, cutting across party lines, unanimously discussion करना 
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चािहए। Now, we will take up the Special Mentions.  I request hon. Members to adhere 
strictly as per the approved text. Shrimati Sangeeta Yadav. 

 
 

SPECIAL MENTIONS 
 

Demand for efficacious implementation of Village Map application 
 

Ǜीमती संगीता यादव (उǄर Ģदेश):  महोदय, सबसे पहले मȅ सरकार को गर्ाम मानिचतर् 
एिÃलकेशन लॉन्च करने के िलए हािर्दक बधाई देती हँू। यह एक महत्वपूणर् कदम है, जो गर्ामीण 
िवकास मȂ पारदिर्शता और Ģशासिनक सुधारȗ को बढ़ावा देने मȂ सहायक होगा। िवशेष रूप से 
आपदा Ģबधंन और Ģाकृितक ससंाधन Ģबधंन को Îथानीय Îवशासन के साथ एकीकृत करना एक 
सराहनीय पहल है, जो गर्ामीण के्षतर्ȗ मȂ Ģाकृितक ससंाधनȗ के सरंक्षण और आपदाओं से िनपटने मȂ 
मदद करेगा। 
  मȅ माननीय पचंायती राज मंतर्ी जी से आगर्ह करना चाहँूगी िक सरकार इस एिÃलकेशन के 
माध्यम से Ģशासिनक सुधार और पारदिर्शता को गर्ामीण के्षतर्ȗ मȂ भी Ģभावी रूप से लागू करे। यह 
सुिनिÌचत िकया जाए िक गर्ाम पचंायतȗ मȂ सरकारी योजनाओं और कायर्कर्मȗ के िकर्यान्वयन मȂ 
पारदिर्शता बनी रहे, तािक आम नागिरकȗ को उनके अिधकारȗ और योजनाओं की सही जानकारी 
िमल सके। 

इसके अितिरƪ, मȅ सरकार से यह भी अनुरोध करती हँू िक गर्ाम मानिचतर् एिÃलकेशन के 
तहत आपदा Ģबधंन और Ģाकृितक ससंाधन Ģबंधन को और भी अिधक Ģभावी तरीके से लागू 
िकया जाए और इसका सकारात्मक Ģभाव गावंȗ तक पहंुचे, तािक इन के्षतर्ȗ मȂ Îथाियत्व और 
िवकास सुिनिÌचत िकया जा सके। 

 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): Shri Satnam Singh 
Sandhu. Need to Conserve Jahaz Haveli in Punjab. 
 
Ǜी सतनाम िंसह संधू :  सर, मेरा Îपेशल मȂशन पजंाबी मȂ है, इसिलए मȅ पजंाबी मȂ बोलना चाहता 
हँू। 
 
उपसभाध्यक्ष (Ǜी िवकर्मजीत िंसह साहनी) : ठीक है, आप पजंाबी मȂ बोिलए।  
 
  Need to Conserve Jahaz Haveli in Punjab 
 
Ǜी सतनाम िंसह संधू (नामिनदȃिशत) : & "महोदय, मȅ सरकार का ध्यान िसख धमर् के िलए 
                                                           
& English translation of the original speech delivered in Punjabi. 
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दुिनया की सबसे महंगी ज़मीन खरीदने वाले िंहदू जैन वीर टोडरमल जी की िवरासती हवेली की 
दुदर्शा की ओर आकिर्षत करना चाहता हँू।  टोडरमल जी गुरु घर के बड़े Ǜǉालु थे और वे पजंाब 
के इितहास मȂ िंहदू-िसख भाईचारे की बड़ी िमसाल हȅ। उन्हȗने माता गुजरी जी और छोटे 
सािहबजादȗ बाबा जोरावर िंसह जी और बाबा फतेह िंसह जी का अंितम सÎंकार िकया था।  
  इस कायर् के िलए उन्हȗने सोने की 7,800 मोहरȂ  खचर् करके उस समय दुिनया की सबसे 
महंगी ज़मीन खरीदी थी।  तब से िसख हर साल फतेहगढ़ सािहब की धरती पर दीवान टोडरमल 
जी की महान सेवा को Ǜǉाजंिल अिर्पत करते हȅ। पर, यह बड़ी तर्ासदी है िक हम पजंाब की धरती 
पर टोडरमल जी जैसे महान परोपकारी की िवरासती यादगार हवेली की देखभाल नहीं कर सके, 
जबिक गुजरात के कच्छ मȂ Ģधान मंतर्ी Ǜी नरेन्दर् मोदी जी ǎारा गुरुǎारा लखपत सािहब को 
सभंालने के िलए िविशÍट कायर् िकया गया है।  सिदयȗ से यह हवेली ढहते-ढहते जजर्र हो चुकी है। 
इस महान िवरासत की अनदेखी होना बेहद दुखदायी है।  
  मȅ सरकार से िसख धमर् की इस ऐितहािसक धरोहर को सभंालने की पुरज़ोर अपील करता 
हँू।  मȅ मागं करता हँू िक िंहदू-िसख भाईचारे के Ģतीक इस पुरानी िवरासत को सभंालने के िलए 
भारत सरकार का पुरातत्व िवभाग (ASI) शीघर् से शीघर् कदम उठाए, तािक हमारी आने वाली 
पीिढ़या ँइस महान ऐितहािसक िवरासत को हमेशा याद रखȂ और Ģेरणा लȂ।" 
 
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): Thank you. आपने 
साहबजादȗ की शहादत के िलए बहुत महत्वपूणर् मुǈा उठाया।  अभी बच्चȗ पर िडÎकशन हो रहा 
था ।  िहन्दी के किव मिैथलीशरण गुÃत ने भी इस पर िलखा है:- 
 

"िजस कौम के बƳे यू ँदे सकते हȅ बिलदान, 
वतर्मान कुछ भी हो, भिवÍय होगा महान, महान।" 

 
The hon. Member, Dr. John Brittas (Kerala), associated himself with the 

Special Mention made by the hon. Member, Shri Satnam Singh Sandhu.   
 

THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY):  Next Special Mention is 
by Shri Ghanshyam Tiwari; demand for preserving the heritage of Jaipur city. मȅ 
आदरणीय मेÇबर से दरख्वाÎत करंूगा िक िजस लȅग्वेज मȂ उन्हȗने Îपेशल मȂशन िदया है और जो 
approved text है, उसी भाषा मȂ वे िनवेदन करȂ। 
 

Demand for preserving the heritage of Jaipur City 
 

Ǜी घनÌयाम ितवाड़ी (राजÎथान) : महोदय, मȅ इस सदन मȂ राजÎथान राज्य के जयपुर शहर के 
ऐितहािसक और साÎंकृितक धरोहरȗ के सरंक्षण पर िवशेष ध्यान आकिर्षत करना चाहता हँू।  
 जयपुर, िजसे 'िंपक िसटी' के नाम से भी जाना जाता है, भारतीय वाÎतुकला, सÎंकृित और 
इितहास का एक अिǎतीय सगंम है। यह शहर न केवल अपनी भËयता और ऐितहािसक महत्व के 

[ 07 February, 2025 ] 101



 

 
 

िलए Ģिसǉ है, बिÊक यह यनेूÎको ǎारा 'वÊडर् हेिरटेज िसटी' के रूप मȂ भी मान्यता ĢाÃत कर 
चुका है। जयपुर शहर के ऐितहािसक Îथल, महल, िकले, मंिदर और बाजार समय के साथ-साथ 
बढ़ती जनसखं्या, अितकर्मण, अËयविÎथत शहरीकरण और Ģदूषण के कारण खतरे मȂ पड़ गए हȅ। 
इन धरोहरȗ की सरंचना और शुǉता को बनाए रखना एक चुनौती बन गई है। जयपुर की हेिरटेज 
िवरासत केवल राजÎथान या भारत ही नहीं, बिÊक समूचे िवÌव के िलए अनमोल धरोहर है। इसके 
सरंक्षण के िलए सरकार, Îथानीय Ģशासन और समाज के सभी िहÎसȗ को िमलकर कायर् करने 
की आवÌयकता है। यिद हम समय रहते इन Îथलȗ के सरंक्षण के िलए ठोस कदम नहीं उठाते, तो 
यह हमारी आने वाली पीिढ़यȗ के िलए एक बड़ी क्षित हो सकती है। जयपुर के ऐितहािसक Îथल 
भारतीय सÎंकृित के अिǎतीय Ģतीक हȅ और हमȂ इन्हȂ बचाए रखने के िलए हरसभंव Ģयास करना 
चािहए।  
  अतः मेरा सरकार से िनवेदन है िक वह इस सबंंध मȂ आवÌयक कारर्वाई कराए जाने का 
Ǜम करे।         
                                                     
THE VICE-CHAIRMAN (SHRI VIKRAMJIT SINGH SAHNEY): The following hon. 
Members associated themselves with the Special Mention made by the hon. Member, 
Shri Ghanshyam Tiwari: Dr. John Brittas (Kerala), Shri M. Mohamed Abdulla (Tamil 
Nadu) and Shri Sandosh Kumar P (Kerala).       
 Shri M. Shanmugam; Need to revive Sick Cooperative Sugar Mills. Not 
present. Now Shrimati Kiran Choudhry; Demand for development of Bhiwani Airstrip 
as container terminal. 
 

Demand for development of Bhiwani Airstrip as Container Terminal 
 

SHRIMATI KIRAN CHOUDHRY (Haryana): Sir, I rise to draw the attention of the 
Government to the urgent need for infrastructure development in Haryana, 
specifically, the transformation of the Bhiwani airstrip which was made by Ch. Bansi 
Lal between 1975-78 into a container terminal and cargo hub. Despite being a major 
contributor to India’s economy, Haryana still lacks a dedicated airport, relying on 
Chandigarh and Delhi for air connectivity. This absence of air cargo infrastructure 
hampers industrial growth, trade, and economic development. 
 

(THE VICE-CHAIRMAN, SHRI GHANSHYAM TIWARI, in the Chair.) 
 
  Bhiwani is uniquely positioned as an ideal location for such a project due to its 
excellent road connectivity. Multiple national highways, including NH 9, NH 148B, and 
NH 709A pass through the region, linking it to Delhi, Rajasthan, Punjab, and Gujarat. 
This strategic positioning makes Bhiwani a perfect hub for logistics and cargo 
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operations. Developing a container terminal here would provide seamless freight 
movement, enhance industrial supply chains, and facilitate exports, particularly, for 
Haryana’s thriving automotive, textile and agricultural industries.Furthermore, this 
initiative would help decongest Delhi, which currently bears the overwhelming load of 
cargo and logistics traffic. Establishing a cargo hub in Bhiwani would reduce 
transportation costs, improve efficiency, and attract major investments in 
warehousing, logistics, and ancillary industries. 
  I urge upon the Government to conduct a detailed feasibility study and allocate 
necessary resources to transform Bhiwani airstrip made by Ch. Bansi Lal into a state-
of-the-art cargo terminal. This step will strengthen Haryana’s economy, create jobs 
and position India as a global trade leader while reducing logistical bottlenecks in the 
National Capital Region. 
 
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): The hon. Member, Shri M. 
Mohamed Abdulla (Tamil Nadu), associated himself with the Special Mention made 
by the hon. Member, Shrimati Kiran Choudhry.        
 Shri Babubhai Jesangbhai Desai; not present.  Now, Shri M. Mohamed 
Abdulla on ‘Request to increase the frequency of Train No. 16861/62 Puducherry–
Kanyakumari Weekly Express to a daily service.’ 
 
Request to increase the frequency of Train No. 16861/62 Puducherry–Kanyakumari 

Weekly Express to a daily service 
 

SHRI M. MOHAMED ABDULLA (Tamil Nadu):   Sir, I rise to draw the attention of this 
august House to the urgent need to increase the frequency of Train No. 16861/62 
Puducherry–Kanyakumari Weekly Express to a daily service. This train, inaugurated 
on 18th July 2013, is a crucial mode of transport connecting key pilgrimage and 
heritage cities in Tamil Nadu, such as Chidambaram, Kumbakonam, Thanjavur, 
Pudukkottai, Karaikudi, and Tirunelveli, as well as the Union Territory of Puducherry.  
The train covers over 11 districts and one Union Territory, serving thousands of 
passengers daily. Its average occupancy exceeds 150% in both directions, 
highlighting the overwhelming demand for this service. Despite operating for over 10 
years with such high occupancy, the frequency of this train has not been increased, 
causing significant inconvenience to passengers.  This route holds immense cultural, 
religious, and economic importance, connecting cities of historical and spiritual 
relevance. By operating only once a week, the service remains inadequate to meet 
the growing demand of residents, students, and pilgrims. The people of Tamil Nadu 
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and Puducherry have repeatedly requested that this weekly train be converted into a 
daily service to address their transportation challenges.   

Therefore, I urge the Union Government and the hon. Minister of Railways to 
take necessary steps to increase the frequency of the Puducherry–Kanyakumari 
Weekly Express to a daily service. This will ensure better connectivity, ease the travel 
burden on thousands of commuters, and promote regional development.  Thank you, 
Sir.  

 
THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI):  The following hon. Members 
associated themselves with the Special Mention made by the hon. Member, Shri M. 
Mohamed  Abdulla:   Shri  Sandosh Kumar P (Kerala), Dr. V. Sivadasan (Kerala), 
Dr. John Brittas (Kerala) and Shri A. A. Rahim (Kerala).  
 Now, Shri Mohammed Nadimul Haque; not present. Shri Masthan Rao Yadav 
Beedha; not present.   Now, Shri Maharaja Sanajaoba Leishemba.  
 

Need tor establish an AIIMS Hospital in Rural Area of Manipur 
 

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur):   Sir, within a short span of 
time, there are around 25 AIIMS Hospitals established at different regions of the 
country. This is a remarkable achievement of the NDA Government led by the hon. 
Prime Minister.   To meet the health care requirements of 140 crore Indians, we need 
establishment of medical institutes like AIIMS in all corners of the country to extend 
inclusive health care facilities to remote and rural areas of the country. This will enable 
the rural poor people to access affordable and quality medical care.  The present 
medical infrastructure in Manipur is also inadequate in comparison with population. 
Beside this, due to lack of expertise, hundreds of patients are going outside the State 
for medical treatment thereby facing economic hardships.  By establishing an AIIMS 
Hospital in Manipur, quality and affordable healthcare facilities could be provided to 
the needy and poor rural people of the State. The institute can be a referral hospital 
for the entire region and specific research on cancer which is very rampant in the 
State and also complex diseases could be treated.   

So, I urge upon the Union Government to establish a full-fledged AIIMS 
hospital in rural area of Manipur to address the health-care needs of the poor rural 
people of Manipur.  Thank you, Sir. 
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THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI):  The hon. Member, Shri M. 
Mohamed Abdulla (Tamil Nadu), associated himself with the Special Mention made 
by the hon. Member, Shri Maharaja Sanajaoba Leishemba.  

The House stands adjourned to meet at 11.00 a.m. on Monday, the 10th 
February, 2025. Thank you. 

The House then adjourned at forty-four minutes past four of the clock till eleven of 
 the clock on Monday, the 10th February, 2025. 
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